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CORRIGENDA

Twentieth Report of the Public Accounts Commitiee on the Delhi Road
Transport Authority (Bus Section)—Vol. II-—Evidence

Page 3, Col. II, line 14 from bottom: for ‘membtr’ read ‘member”’.

Page 4, Col. I1, line 17: for ‘so’ read ‘no’.

Page 5, Col. II, line 4 from bottom: for ‘S 68’ read ‘83.68°.

Page 10, Footnote marked®, line 3: insert by’ between ‘over’ and ‘Govern~
ment'.

Page 15, Col. 1, line 6 from bottom: for ‘wil’ read ‘will’

Page 19, Col. 1, line 12 from bottom: for ‘missin-trip’ read ‘missing-trip’.

Page 25, Col. I, line 20 from bottom: for ‘pecular’ read ‘peculiar’; and
Col. II, line 17: for ‘Deport’ read ‘Depot’.

Page 217, Col. 1, line 6, Heading: for ‘Arrangement’ read ‘AGREEMENT",

Page 81, Col. 1, line 19: add ‘terms of the Agreement’ at the end of line; and
Col. II, line 11: for ‘repaid’ read ‘repair’.

Page 34, Col. II, line 8: for ‘showing’ read ‘shoving’.
Page 35, Col. 11, line 16 from bottom: insert ‘on’ between ‘Govi.’ and ‘this’.
Page 48, Col. II, last line: insert ‘assess Rs. 10,000’ after “to’.

Page 53, Col. II, line 24: for ‘on eyear’ read ‘one year’; and
line 82: for ‘mines’ read ‘minus’.

Page 55, Footnote marked®: for ‘Refered’ read ‘Refers’.

Page 56, Col. 1, line 16 from bottom: for ‘Shri 8. Gupta’ read ‘Shri
S. V. Ayyar’; and
Col. II, line 10 from bottom: for ‘thng’ read ‘thing’.

Page 60, Fooinote marked®, line 2: for ‘G.N.I.SO’ read ‘G. N. 1. T. Co'.
Page 62, Col. I, line 16, for ‘Mr. Ashacony’ read ‘Mr. Arshacony’.

Page 68, Col. I, last line: for ‘tnree’ read ‘three’; and
Col. 11, line 20: for ‘Shri P. S.’ read ‘Shri T. 8.’

Page 83, Col. ], line 11 from bottom: insert ‘and’ between ‘over’ and ‘above’.
Page 87, Col. II, line 8 from bottom: for ‘Rs. 1,12,877-11" read “Rs. 50,858-13".
Page 89, Col. II, last line: for ‘them’ read ‘then’.

Page 100, Col. 1, line 2: for ‘an’ read ‘and’; and
lines 10 and 11 from bottom: delete ‘and substitute’.

Page 102, Col. I, line 14 from bottom: for ‘dose’ read ‘does’; and
Col. 11, line 20: for ‘obivious’ read ‘obvious’.

Page 103, Col. II, line 8 from bottom: for ‘farfluing’ read ‘farflung’.
Page 111, Col. 1, line 13 from bottom: for ‘commerced’ read ‘commenced’.

Page 124, Col. II, lines 4 and 5 from bottom: insert ‘Miles’ after the figures
‘2,50,000 and 1,25,000'.

Page 128, Col. 1, line 14 from bottom: delete ‘Mr.’ before ‘the store-keeper’.
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MINUTES OF EVIDENCE
Thursday, 29th March, 1956
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MEMBERS

2. Shri Kamal Kumar Basu
3. Diwan Chaman Lall

4. Shri P. S. Rajagopal Naidu
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Shri P. N. Bhandari, Director of Commercial Audit.

SECRETARIAT

Shri V. Subramanian—Deputy Secretary.

WITNESSES

Shri N. M. Ayyar, 1.C.S., Secretary, Ministry of Transport.
Shri B. K. Lall, General Manager, Delhi Road Transport Authority.

Shri T. S. Parsuraman, Deputy Secretary, Ministry of Transport.
Shri R. G. Abbhi, I.AS., Deputy Secretary. Ministry of Finance

(Communications Division).

Shri S. V. Ayyar, Chief Cost Accounts Officer, Ministry of Finance.
Shri M. Gopalakrishnan. Chief Accounts Officer., Delhi Transport

Service.

(The Sub-committee met at three of
the Clock)

AUDIT REPORTS ON THE AC-

COUNTS OF THE DELHI ROAD

TRANSPORT AUTHORITY FOR THE
YEARS 1950-51 TO 1953-54

Mr. Chairman: You remember, when
we met last, there was lot of discussion
about the affairs of the Delhi Road
Transport Authority and the Chairman
of the Public Accounts Committee
thought it fit to appoint a sub-Commit-
tee. We have been going round and
even today we were in the Coronation
Depot and the Central Workshop. Now,
what we are worried about is this:
here is a monopoly, namely, the Delhi
Transport Service and it is axiomatic
that any monopoly must yield a profit.
But to our surprise we find that this

-

service is not yielding any profit.
Why? That is what we are bothered
about. What are the reasons for the
transport not being profitable?  Either
the expenses myst be high or the
return must be low. These are some
of the things that we must bestow our
attention to. Can we cut down the
expenditure? Can we increase the
income? If so, what are the ways?
We would like to see that as a result
of our deliberations we are able to
set right things in the organisation.

I may also invite your attention to
the press comments regarding this.
They are not quite favourable to the
DR.T.A. (Delhi Road Transport Au-
thority) and the public also seem to
be complaining about the way in which
things are going about. I-.think, we
should make a deep study of this pro-
blem especially since road transport,
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if it ig in private hands, is yielding
tremendous profits elsewhere. Why
should it not yield profit when it is in
the public sector? Now, take for
instance—Mr. Ayyar comes from the
south and he will know the TVS Bus
Service which is in the private sector.
How they started with humble begin-
ning? How they built up tremendous
business? ‘Today, the punctuality,
service and efficienty of that Organisa-
tion is A-1. Nobody can complain.
I think some such thing we ought
to do here also o set this right.

I do not know whether Diwan
Chaman Lall wants to say anything.

Diwan Chaman Lall: Who are the
representatives of the D.R T.A. present
here?

Shri B. K. Lall: Two members of

the D.R.T.A. are here, Mr. Parsuraman

and Mr. Abbhi.

Diwan Chaman Lall: You (Mr.
Abbhi) are from the Finance side and
"~ the other....

Shri B. K. Lall:. .from the Transport
Ministry.

Diwan Chaman Lall: How long
were you there?

Shri T. S. Paréuraman: I was there
for the last four years with a few
breaks in between.

Shri R. G. Abbhi: I was there for
the last 18 months, since September,
1954,

Diwap Chaman Lall: The reason why
I asked how long have you been there
is obviously to say that the responsi-
bility is not only of the General
Manager, but also of the representa-
tives of the Government of India who
are on the DRTA. So, if any-
thing has been going wrong, it has to
be shared equally by the representa-
tives of the Ministries along with the
other representatives of the D.RT.A.
Something has obviously been going
wrong. We want to know, as the
Chairman hag saig quite correctly,
what is it that has been going wrong,
which has resulted in a monopoly of
this nature not yielding profits. He
has not asked this question in a criti-
cal spirit. That is a matter for the
Public Accounts Committee to deal
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with. We ask this question in the
interests of the service itself, and also
in the name of those who represent
the Ministries on the D.R.T.A, So,
that is Question No. 1. No. 2 is this:
Do the D.R.T.A. or the representatives
of it feel that the present set-up is not
adequate for the purpose for which it is
meant? For instance, do they know
of the very large number of vehicles
which are i#mmobilised? There is
no reason why they should be
immobilised. Secondly, do they
know of the slow progresg of
rehabilitating these vehicles? “Are
they aware that for months the
proposal has been before them asking
them to sanction extra staff—mechani-
cal staff? It has taken six months to
do so. It is only two or three days
ago we were told that the sanction
was obtained. The effect of that can
be seen if any member of the
D.R.T A. visits a first class workshop
where a large number of these vehi-
cles are parked behind the workshop.
It is a disheartening sight. Also’ this
is visible in the job cards. The vehi-
cles that came in September are still
there. An engine has been taken out
and put in another place and that bus
is still there. Some of them have been
there for a year. So, it continues. It
is really a disastrous state of affairs
as far as efficiency of work is concern-
ed. Now, we would like to know, first
of all, whether those who are repre-
senting us on this Authority are aware
of these things and if they are aware,
what steps they have taken to put
these things right; if no steps have
been taken—adequate steps—what do
they suggest should be done? Allied
with these questions, of course, there
is another question which the Chair-
man referred to. There are other
concerns like the PEPSU Transport
Authority, Bombay Transport Autho-
rity and some in the South also which
are paying concerng returning their
capital and adding to the capital year
by year, whereas we are hard-put to
it as the Authority was hard-put to
it to explain to the public through the
Minister-in-charge that Rs. 36 lakhs—
without actual profits—were earneg by
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this ‘concern during the year 1954-55.
" This needs a close examination. I
do not say that this ig misleading the
public or misleading the Minister.
But it would be wrong to leave it at
that and give incorrect figures. If
you are hard-put to it as not to justify
what is happening in this particular
matter, it is a matter of grave con-
cern to us. What should we do?

What should we suggest to the

Public Accounts Committee in this
matter?

The other question that arises is
with regard to the responsibility for
frauds and forgeries committed. There
might have been minor frauds;
there might have been minor forger-
ies. But what is the action the Delhi
Road Transport Authority took in re-
gard to that? What about the losses
incurred so far in this concern? What
is it that should be done constitution-
ally to improve the situation or what
is it that should be done from the
point of view of the management to
improve the situation or from the
point of view of accounts to control
this disastrous state of affairs under
which lakhs of rupees worth spare
parts are ordered when even a Clerk
in the Office would have said that
these things were not needed? Now
you have got those gpare parts in your
hands and you do not know what to
do with them or whether you should
sell them at a tremendous loss. These
are the main things. I do not say that
any one of you is responsible for these
things. But these are the main things
that have been worrying us and we
want your co-operation to try and ex-
-plain these things to us clearly so that
we may be able to make our recom-
mendations with the full facts before
us.

Mr. Chairman: Can you kindly give
.us an overall picture as to why we
have no profits here?

Shri T. S. Parsuraman: I shall try
my best to explain the matter. 1 have
been associated with this organisa-
tion for the last four years, as I
said, that is since 1951-52. In that
year, Government as a result of
numerous complaints received about
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the working of the Delhi Road Trans--
port Authority suggested to the Autho-
rity itself that it should appoint a
Committee to investigate into its work-
ing and find out what were the loop-
holes and to make recommendations
for improving it. That Committee con-
sisting of the then Chairman of the
Authority, the Chief Commissioner,
Delhi, myself as a Member represent-
ing the Ministry of Transport, Deputy
Secretary of the Finance Ministry,
Mr. Jagdish Prasad, the Transport
Commissioner of U.P, and Shri B, K.
Lall who is now present here as the
General Manager of the D.T.S. was
called upon to produce a report within
ten days because the Transport Minis-
ter felt that the matter was very
urgent and accordingly they visited the
Depots, inspected the organisation and
the various offices and came to the
conclusion that practically every
Department of the Organisation was
considerably below par in its work,
that there were several loopholes and
procedural irregularities and on top
of that the Authority itself-—so the
Committee found—was not administra
tively geared to get speedy decisions
on many proposals. It sg happened
that the General Manager could not
get his proposals approved by the
member representing the Ministry of
Finance. This fact came to the notice
of the Committee. As a result of the
findings of that Committee, a different
arrangement was made by which the
representative of the Finance Minis-
try—that Division of the Finance
Ministry which adyises the Transport
Ministry-—was to be appointed as
membtr on the Authority.

After the Committee made its -
recommendations, the Government
decided to make a change in the in-
cumbency of the post of General
Manager. That was the third change
made in the post of General Manager
within three years from 1950 onwards.
Further, there were deficiencies in the
Accounts Department. The post of
Accounts Officer was vacant for a
long time, there were difficulties in
getting a suitable Officer. Soon
after the report of this Committee,
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the General Manager was changed
and the Comptroller and Auditor-
General was pleased to lend the ser-
vices of an experienced Accounts
Officer to work ag the Chief Accounts
Officer for the Authority. Since that
time, a perusal of the financial work-
ing of the Authority indicates that
the losses which had taken place in
the two years, 1950-51 and 1951-52 got
converted into small surpluses. So
it would not be strictly correct to say
that the Authority is suffering losses.
It may be that the profit was not as
much as it should be.

Diwan Chaman Lall; In which year?

Shri T. S. Parsuraman: In 1952-53.

Diwan Chaman Lall: In 1952-53,
there was a profit. What was the
profit?

Shri T. S. Parsuraman: Rs. 428
lakhs.

Diwan Chaman Lall: How much did
you get by selling scrap?

Shri T. S. Parsuraman: Quite a
large part of it was due to the scrap
being sold. It was Rs. 3'34 lakhs
including miscellaneous receipts.

Diwan Chaman Lall; First of all
the Chairman says that for 1953-54, it
was Rs. 4-28 lakhs.

Shri T. S. Parsuraman: For 1953-54,
it was Rs. 3.15 lakhs and for 1954-55,
jt was Rs. 3.17 lakhs.

Mr. Chairman: So, in 1954-55, there
was a loss,

Diwap Chaman Lall:
figures to be correct.

Mr. Chairman: Mr. Parsuraman,
the balance sheet is here. You are
showing a net profit of Rs. 3:68 lakhs.

"1 am reading for the year ending
31-3-1955. Now if you kindly look
at the other side, advertisement and
plblicity have accounted for Rs. 1-49
lakhs, sale of scrap and obsolete and
unserviceable stores accounts for
Rs. 1:20 lakhs, miscellanecus receipts
Rs. 99,000. Total is Rs. 369 lakhs.
This, you cannot say, is due to the
operation of the bus service. This
is something extraneous. This is
sort of a wind-fall for you. If this

I take these
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is deducted you are certainly working
at a loss.

Diwan Chaman Lall: Surely you
do not mean to tell the sub-Committee
that you are gonvinced that this Orga-
nisation has made legitimate profits in
that year. ’

Shri T. S. Parsuraman: I am only
suggesting that there has been improve-
ment over previous years.

Diwan Chaman Lall: You made a
definite statement that this Organisa-
tion made a profit of Rs. 4:28 lakhs,
but according to the Balance Sheet it
turns out to be Rs. 368 lakhs and
three items go to make up Rs. 369
lakhs. There is so profit. ’

If you leave the statement where
you left it, it would mean that we
should swear that this Organization
on its running side made a profit; and
it would be false.

Shri T. S. Parsoraman: If you ex-
clude certain items......

Diwan Chaman Lall: You can con-
vert 20 buses into scrap and sell them
as scrap and say it is a profit.

Shri T. S. Parsuraman: They have
all been depreciated. Kindly refer to
the Accounts.

Diwan Chaman Lall: This is the
position in regard to the vear 1952-53.

Mr Chairman: You said something
about the year 1953-54. I will read
upto end of 31-3-1954. You have
shown a net profit of Rs. 314 lakhs.
Look at the other side. How is this
made up of? Advertisement and Pub:
licity—Rs. 118 lakhs: sale of old
vehicles and obsolete and unservice-
able stores-—Rs. 188 lakhs; and
Miscellaneous Receipts—Rs. 1-03 lakhs.
The total is Rs. 410 lakhs. If you
deduct these items, you get a loss of
nearly Rs. 1 lakh, '

Shri 8. Gupta: There is some point
in what Mr. Parsuraman said. You
cannot say that the sale of condemned
yehicles should not be treated as an
item of profit. They have provided
for depreciation which hag been
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charged -to working expenses. As
such it is correct to say that it is part
of the profit.

Mr, Chairman: What I am interest-
ed in is the actual part of the bus
service = working—the carrying of
passengers. Did you make any pro-
fit? You ought to be able to show a
profit on this business of carrying
passengers, that 1is, the transport
business.

Shri T. S. Parsuraman: The opera-
tion of the Authority has to be taken
as a whole in arriving at the wvrofit.

Diwan Chaman Lall: This is your
1dea about the profit? I take that this
is the conception you have got of the
running of the Organisation. Suppose,
Yyour total revenue goes up to Rs. 10
lakhs. Ultimately, you call it stil] a
profit. You will be proud even if
Rs. 9 lakhg is lost by this Organisa-
tion in the actual operation?

Shri T. S. Parsuraman: As a com-
mercial Organisation, the overall in-
come is, what matters.

Diwap Chaman Lall: Even 1f you
‘have to sel] your buses in order to get
.an overall income?

Shri 8. Gupta: But they had pro-
vided for the depreciation of these
vehicles and charged it to working
expenses. -

Diwan Chaman Lall: 1 am not object-
ing to the accounting procedure, Will
you try to understand the point that
we are trying to put? Here is an
«Organization which is run on a com-
mercial basis. As far as the commer-
.cial accounts are concerned, these are
.adventitious items. There is loss and
there 1s no profit.

Shri S. Gupta: We must alsp take
into account the additional expenditure
on depreciation,

Diwan Chaman Lall: Any business
concern does that, but they do not
-ghow protit merely on account of sale
.of scrap. That is not their legitimate
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business. That is adventitious busi-
ness. It is part and parcel of some-
thing that happen’s. Why did they buy
up all old rotten stuff? Supposing they
have not got the old rotten things and
supposing they have not had to
dispose of these vehicles, what would
they make on their own legitimate ,
work of ‘carrying passengers from one
point to another minus expenses con-
nected therewith. Isthat loss or profit?
1 do not want to hoodwink myself or
anybody else in regard to this matter.
On the legitimate business the com-
mercial business of carrying passen-
gers, was there a loss or profit?

Shri T. S. Parsuraman:’ Taking
operational expenses per mile and
operational revenue per mile, I accept
the position as stated.

Mr. Chairman: That is how we view
it.

Diwan Chaman Lal: Now we take
the next year.

Shri K. K. Basu: Is there any com-~

., parative statement that could give an

idea whether there has been improve-
ment? .

Shri B. K. Lall: Such a comparative
statement can be prepared.

Shri K. K. Basu: It will tell us
whether we are trying to reduce the
operational expenses and at the same
time whether earnings are increasing.
That will give us an indication of the
position.

Diwan Chaman Lall: The next ilem
that the Chairman took up was about
the year 1953-54. It is stated that
income from advertisements is Rs. 1-18
lakhs: sale of old vehicles Rs. 1-88
lakhs; miscellaneous receipts Rs. 1-03
lakhs. The total is Rs. 4:09 lakhs.
They show a profit of Rs. 3:14 lakhs
which means there is a net loss of
nearly a lakh of rupees.

Mr. Chairman: For 1954-55, the
profit shown is Rs. 368 lakhs. Now
this wind-fall from miscellaneous
receipts accounts for Rs. 369 lakhs
and advertisements—Rs. 149 lakhs
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which means a net loss of about Rs. 1
lakh. This is according to us. Is it
on the basis of this that the hon'ble
Transport Minister said in the Lok
Sabha that there was a profit of
Rs. 3-6 lakhs?

Shri T. S. Parsuraman: Can we 80
to 1955-56 also?

Mr. Chairman: This is for the pertod
ending 31-3-195H.

Diwan Chaman Lall: Is it on this
basis that the Minister made a state-
ment that there was a profit of Rs. 36
lakns.

Shri T. S. Parsuraman: It is on tne
basis of the statement that we zave
him up-to-date.

Diwan Chaman Lall: Did you tell
him tnat this included these three
items alsor

Shri T, S. Parsuraman: We did not
place the full Balance Sheet before
him,

Diwan Chaman Lall: You know the
Ministers are hard pressed for time.
Did you give him the break-up of the
figure?

Shri T. S. Parsuraman: No.

Diwan Chaman Lall: Would you not
be misleading him if you did not give
the break-up?

Shri T. S. Parsuraman: I don’t think
s0.

Diwan Chaman Lall: You mean you
would not have misled him.

Shri T. S. Parsuraman; May I put
certain other facts also? This Authori-
ty unlike an ordinary joint stock
company, had no capital of itg own.
Its capital was in the shape of loans
from the Government and one of the
conditions for the grant of loan was
that it was to be repaid immediately
from the next year. In other words,
the profit that is shown here is the
result of surplus minus the payments
"~ to Government for repayment of loan,
on account of interest on loan, full
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depreciation on all' plants etc. In a
normal undertaking, the charges on
account of capital would be the nor-
mal interest, but here it ig interest
and return of capita] also.

Mr, Chairman: Your contention is
that you are over-capitalised. You are
paying excess interest over it.

Shri T, S. Parsuraman: Yes. When
drawing conclusions, some of these
facts have also to be considered.

Diwan Chaman Lall: The same thing
applies to the Madras and PEPSU
Road Transport Services. Each one
of them paid back Rs. 40, 50, 60, 70
lakhs and yet they are making legiti-
mate profits, not out of the sale of old
vehicles or out of advertisements, but
on passengers carried per mile. The
same applies to them. The handicaps
which you have, they have also got
them.

Shri T. S. Parsuraman: So far as the
Bombay Corporation is concerned, they
got loans interest free for 7 years.

Diwan Chaman Lall: Take the case
of Madras Transport service.

Shri T. S, Parsuraman: They got
loans interest free. They repay the
loans after a certain period.

Diwan Chaman Lall: Take the
PEPSU Roadway.

Shri B, K. Lalk PEPSU have just
started their service.

In the case of Madras, 1t is a Gov-
ernment Department, They do uot
return capital.

Diwan Chaman Lall: How much
have you returned in 1952-53? What
were your returns for 1952-53, 1953-
54 and 1954-55?

Shri T. S. Parsuraman: I may read
out the figure of loansg repaid. In
1954-55, the loans repaid was Rs. 9-33
lakhs.

Mr. Chairman: You may
begin from 1951.

Skri T. S. Parsuraman: I am sorry
we don't have it. But the loans were
repaid strictly in accordance with the
terms.

please
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Mr. Chairman:
repaid in 19537

Shri T. 8. Parsuraman: If the loan
is granted this year, the first instal-
ment of repayment 18 next year. If
Rs. 20 lakhs are given this year, Rs. 2
lakhs will be repaid next year, Rs. 2
lakhs, the year atter and so on.

Diwan Chaman Lall: How much did
you pay In 1952-53, 1953-54 and
1954-557

Shri T. S§. Parsuram2n: In 1952-53
we repaid Rs. 4 lakhs plus Interest.

How much was

Diwan Chaman Lall: How much was
the i1nterest?

Shri T. S, Parsuraman: Unfortunate-
ly we have not got the figures.

Diwan Chaman Lall: What about

1953-547

Shri T. S. Parsuraman: Iy should be
more than that because we go on pay-
ing every year. It should be more
than Hs. 4 lakns.

Shri S. Gupta: Plus interest? But
the loan repayment is not charged to
the Revenue Account.

Shri T. S, Parsuraman: Yes, Sir. It
is from the year's revenue.

Shri S. Gupfa: I don’t think you are
correct.

Shri T. S. Parsuraman: What other
resources the D.R.T.A. have?
Shri B. K. Lall: It is charged to the

revenue Account. There are no other
resources with the D.R.T.A.

Diwan Chaman Lall: What
your total capital in 1952-53?

was

Shri T. S, Parsuraman: The loan
outstanding at the end of the year
1951-52 was Rs. 66-17 lakhs.

Mr. Chairman: In 1952-53?

Shri T. S. Parsuraman: In 1952.53
it was Rs. 97°17 lakhs, In 1953-54 it
was Rs. 135-84 lakhs. In 1954-55 it
was Rs. 161'5 lakhs,

Shri S. Gupta: I am not sure on this -

point of the repayment of the loan
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being charged to the revenue account.
I have to look into it.

Diwan Chaman Lall: Supposing they
are having Rs. 4 lakhs profit and they
are making Rs. 399 lakhs out of scrap
and out of advertisement. So, out of
the Rs. 4 lakhs......

Shri S. Gupta: Their point is that
it is a legitimate charge on revenue
and they are meeting it out of the
revenue.

Diwan Chaman Lal: The point is:
did you deduct this Rs. 4 lakhs?

Shri S. Gupta: Mr. Parsuraman is
not correct. The repayment is not
charged to the revenue Account.
the interest is charged.

Shri T. S. Parsuraman: Yes.

Shri S. Gupta: I was surprised to-

learn that repayment could be charged
to the revenue account.

Diwan Chaman Lall: The edifice on
which Mr. Parsuraman has built up
his storey has collapsed. Anyhow we

will proceed. May I ask one other

question?

Mr. Chairman: What is the position?”
Do you agree with Audit?

Shri T, S. Parsuraman: Perhaps 1
was -not clear about it. Every year
the Authority is returning the loan
to the Government according to the
terms of the Agreement.

Diwan Chamap Lall: That we all
know.

Shri T. S. Parsuraman:
terms are pretty rigorous.

Shri S. Gupta: But that does not
affect your Profit and Loss Account,

Diwan Chaman Lall: May I ask one

The loan

question with regard to your Profit ana

Loss Account? Is it a fact that in
1953-54 you actually lost one per cent.
of the turnover whereas in the pre-
vious year, that is, 1952-53, you gain-
ed one per cent, over the turnover?
Mr. Parsuraman you are a very hard-
pressed man in your Ministry. What
are your duties? Are you very busy
in your own Ministry.

[D.R.T.A..
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Shri T. S. Parsuraman: Yes, I am
busy,

Diwan Chaman Lall: Naturauy. Of
course, 1t is a new Department and
Aable men have got to be busy with
-the new Department. '

Shri T. S. Parsuraman: This is not
my only Department. My maln
activity relates to the administration
.of Ports.

Diwan Chaman Lall: I see. And
.every sort of bus troubles you In your
Ports. So, Ports is your main activity.
Would it not be better to appoint a
whole-time Officer to do this work?
Supposing you are on tour, what hap-

. pens?

Shri T. S. Parsuraman: It is s sug-
gestion worth considering.

Diwan Chaman Lall: Rs. 161 lakhs
.of investment should pe returning at
least Rs. 20 lakhs profit which requires
whole-time  attention. When ycu
‘appoint an Authority, it has to func-
tion al] the time. Take one example,
1 am asking about thig particular
figure.

Shri T. S. Parsuraman: It is true
that if you take only the operational
side and leave aside incomes from
sale of surplus stores and advertise-
ment, then the picture is not bright.

Diwan Chaman Lall: Were you here
last year when we asked this very
.question? We had a long discussion
. about it last year. Do you remember?
Were you present then?

Shri T. S, Parsuraman: I was pre-
sent.

Diwan Chaman Lall: Do you remem-
-ber it, Mr. Lall?

Shri B. K. Lall: Yes, I remember it.

Diwan Chaman Lall: You come back
. with the same story over and over
.mgaln. You come back with the same
austification over and over again.
v ask you again: has there beem any
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deterioration jn 1953-34 as compared
to 1952-53 and whereas in 1952-53,
you made a profit of one per cent. on
the turnover, in 1953-54 you lost one
per cent? Is that correct?

Shri T. S. Parsuraman: This s a
developing Organisation.

Diwan Chaman Lall: True.

Mr. Chairman: But it must work on
sound lines.

Shri T, S. Parsuraman: It is not fair

Diwan Chaman Lall: Don't bring in
morals in this matter, 1 am asking
facts. 1 am not asking for opinion.
The explanation may be given by the
Ministry themselves. They have got
the Officers with them.

Shri T. S. Parsuraman: The facts are
there,

Diwan Chaman Lall:‘We know tnat

. it is a developing Organisation. Is

the figure given by you correct?

Shri T. S. Parsuraman: Obvjously,
the figure Is correct. It has been veri-
fied by Audit.

Diwan Chaman Lall: ¥ar from
showing any improvement as compared
to 1952-53, in 1953-54, there was a
loss of one per cent. of the turnuver
whereas in 1952-53, there was a pro-
fit of one per cent.

Mr, Chairman: Kindly look at the
second paragraph on page 25 of the
Report of the D.R.TA. for the year,
1953-54 and 1954-55 which reads as.

“Rs. 6,33,334 were repald during
1953-54 and Rs. 9,33,334 during
1954-55 to the Central Govern-
ment as instalments of the loans
taken during the previous years.
Thus the  Authority’s capital
amounted to Rs. 161:51 lakhs as
on 31-3-1955. This amount is
likely to be scaled down, because
the proposai, mentioned in the
previous report, to reduce the
amount of Initial capital provided
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by the Central Government is
likely to be accepted by the Gov-
ernment.”

Therefore, your position tnat is
«debitable to the Revenue Account is
U0t correct.

Shri T. S. Parsuraman: ] don’t
quite follow.

Sihri S. Gupta: He has admitted that
sepayment 1s not charged to the Reve-
Nue Account,

Shri T. S. Parsuraman: I myself do
.not understand from where the
Authority gets money for the yearly
repayment of loan.

Shri S. Gupta: It is by reduction of
capital. It will not come to the Profit
.and Loss Account.

Shri T. S. Parsuraman: In other
words, the year’s resources of the
Authority go not merely to provide
the protits that we show but also for
‘the repayment.

. Shri K. K. Basu: In your Profit and
Loss Account, you have only shown
the payment of the interest. What the
Audit Report says is the correct posi-
tion. This payment was also made out
of the profit. In the Balance Sheet,
you might have a different picture.
But the Revenue Account, on which
the Profit and Loss Account is based,
shows only the repayment of interest.

Shri T. §. Parsuraman: I do not

know. The profit is not sufficient for’

the repayment of the loan.

Mr. Chairman: Will the Chief Cost
Accounts Officer explain whether it is
charged to the Revenue Account?

Shri S. V. Ayyar: It would be charg-
.ed to the Revenue Account as deprecia-
tion is being charged and that amount
ot nquid money is available and had
1t not been for the repayment of this
capital, this money would have been
.avanable for being utilized in other
ways. In a Limited Company there is
no question of this kind because there
is no rigorous rule that every instal-
ment must be paid. What would have
been available to a Limited Company
in the form of depreciation accumu-
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lated in liquid assests for earning fur-
ther profits is not available to this
Company and to that extent there is
a distinction between a Limited Com-
pany for whom the liquid asset is
available and this Company where
this amount has to be paid back.

It will not be proper to compare
the business of a Limited Company
with this simply because those extra
assets which will be available in the
form of liquid money is not available
here for similar investment.

Mr. Chairman: Do you think ‘that
private sector does not borrow though .
there is the Sinking Fund?

Shri §. V. Ayyar: For those who have
a Sinking Fund, they get interest and
that interest is included in the profit
and loss Account.

Shri S. Gupta; Will you please refer
to page 54 of your printed report?

Shri S. V. Ayyar: I must beg of you
not to drag me intp the details, as I
must tell you that I have not gone into
the details I was mentioning only
the general aspect of the question.

Shri S. Gupta: There you have
shown a loan of Rs, 45 lakhs. How
do you pay the interest?

Shri T. S. Parsuraman: The interest
is charged to Revenue, of course.

Shri S. Gupta: I do not find it there.

Shri S. V. Ayyar: You find on page
50 of the Report that for interest charge
there is a provision of Rs. 4,13,389.
Let me mention to you that in the
case of a Limited Company, there is
no interest debiled to Profit and -
Loss Accounts. Here it relates to the
loan which has been borrowed.

Diwan Chaman Lall: What about
debentures?

Shri S. V. Ayyar: ‘l'here are some
Limited Companies which have neo
Debentures and some which have
debentures.

Oiwan Chaman Lall: What is your

Company then? Has it a Debenture
or not?
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Shri S. V. Ayyar: What I want to
fmpress is this, The profit earned by
a Company with 1009 borrowed
capital cannot be compared with a
proprietary concern or with a Limited
Company whose capital is the share
capital without any loan. The pro-
per method will be to treat this interest
also as a profit on the share capital
dnd compare it with the total profits
of the Company, and not o exclude
it completely.

Diwan Chaman Lall: Thig is a mono-
poly.

Shri S. V. Ayyar: May I just men-
tion that if you consider that it is a
monopoly, I cannot say anything
else. It is for you to judge.

Diwan Chaman Lall: You do not
think that it is a monopoly?

Shri S. V. Ayyar: I am not prepared
to say that it is a monopoly, but it
is a public utility concern. Mono-
poly carries with it the opinion of the
Company to cut off any pussenger
traffic which is not found to be
remunerative and to run only on the
lines where passenger traffic is
remunerative. I do not think that
the Delhi Transport Service can afford
to do that. When it is working as
a public utility concern in a capital
city like Delhi, it has got to run even
special buses for the benefit and
convenience of the public in the capital,
° A monopolist does not do this.

Mr. Chairman: Is that one of the
reasons why you say you cannot make
proflts?

Shri S. V. Ayyar: As I have already
said, I have never looked into all
these details.

Diwan Chaman Lall: You happen to
know a great deal of these details in
spite of not looking into them, as
you say. The question that you are
raising now about this not being a
monopoly is exactly what they have
gll along been raising. It is extra-
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ordinary that you should also say
the same thing. They continue say-
jng- that they have to serve certain.
routes which are not profitable. That.
does not take away from the fact of
the concern being a complete mono--
poly of transport in Delhi in the mat-
ter of buses. Whether it is in the-
interests of the individual or the State-
or the public, the fact remains that
it is a complete monopoly.

Shri S. V. Ayyar: Excuse me. I will
leave this to you to judge whether
a Government Organisation of this-
kind which is running as a public
utility concern can be considered a
monopolist concern. You are the
better judges. I am afraid I cannot
discuss this.

Diwan Chamap Lall: I say it is »
very good thing. It is not a bad
thing, and all that we are saying is
this: that a good thing can be improv-
ed. But if it continues to run it is
running at present, there is a grear
danger. The point is, how can we
improve it. Now that you know the
facts, let us know what' your sugges-.
tion is. ,

Shri 8. V. Ayyar. 1 entirely agree
but I am not in a position to dea’
with it.

Mr. Chairman: What we mean by
monopoly is that there is no compe-
titor. In the case of the Indian Air-
lines Corporation, there is no compe-
titor today. It is in that sense that
we use the word monopoly.

Shri P. S, Rajagopal Naidu: Accord-
ing to him, the Indian Airlines Cor-
poration will also be a public utility
concern.

Mr. Chairman: Mr. Ayyar knows a
good deal about the *Agreement and
we shall come to that presently. Mr.
Parsuraman was saying something
about their not showing as much pro-
fit as they would like to. I would like:
Mr. Parsuraman $o resume the thread
of his argument,

‘ *Refers to the Agreement between Government and the Gwalior and
Northern India Transport Co, Ltd.(G.N.IT. Co,) dated the 23rd April,
1948 relating to taking over Gov ernment of the Road Transport Busi-
nesSs operated by that Company in Delhi, :
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Shri T. S. Parsuraman: I can at-
tempt to give some general remarks. .
One of this principally is that the
labour output is not as satisfactory
.as it ought to be.

Mr. Chairman: This is your third
point, namely that labour output is
not as good as it can be.

Shri T. S. Parsuraman:. We have
had considerable difficulty in dealing
‘with labour. We had to give them
concessions after concessions. They
‘have all the benefits of an organisation
‘handed from a private Company to
‘the Government. They get the pay
scales of the Government of India
.Secretariat. They get all the holidays
.of the Secretariat. They also get
‘the benefits of the Minimum Wages
Act, namely overtime payments at
.double the rates and so forth. Yet,
they have not given us a headache-
free time.

Mr. GChairman: These are all appli-
«able to private industry.

Shri T. S. Parsuraman: But the
‘Government scales of pay are not
applicable. Take for instance a clerk
in the D.T.S. The clerk here gets the
same pay as a clerk in the Secretariat.

Mr. Chairman: Let us go into the
{details.

Shri T. S. Parsuraman: They get
certain pass privileges alsg. They
get all the 23 holidays notified for the’

Government of India Secretariat, and

if we want to make them work on
those holidays we will have to
employ more staff.

Diwan Chaman Lall: Is this not

done elsewhere?

Shri T. S. Parsuraman: Commercial
organisations have no such privileges
for their staff. This is a historical ac-
cident. For some time, this was
handled by the Transport Ministry
and the staff then managed to get
all the benefits applicable to the Sec-
retariat.
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Diwan Chaman Lall: What is the
total cost? Worked out on this basis,
what is the té6tal. effect per mile on -
the cost?

Shri T. S. Parsuraman: That will
have to be worked out, I shall let
the sub-Committee have this infor-
mation. .

Shri K. K. Basu: What is the posi-
tion in regard to Government Corpo-
rations and Port Trusts?

Shri T. S. Parsuraman: Port Trusts

are not Government organisations.

Shri K. K. Basu: Some of the Port
Trusts are not and some are,

Shri T. S. Parsuraman: When their
expenditure rises, they raise their
rates. Our expenditure bill is cons-
tantly rising but our fare rate has
been kept stationary because they are
already high and . they cannot be
raised further.

- Shri K. K. Basu: Expenditure may
be due to other reasons also.- You
say you are giving special concessions
to labour and there may be some
other factors, you cannot generalise,

Shri T. S. Parsuraman: One of the
reasons is that the staff gets the bene-
fits applicable to the Government of
India Secretariat staff.

Shri K. K, Basu: I know from my
experience in Calcutta that in ‘the
private sector they have Directors
paid even Rs. 5,000 and there are
several such Directors. Unless you
can make out a caSe and say that be-
cause of these peculiar reasons you

“ could not make a profit there is no

point.

Shri T, S. Parsuraman: Unless a
close analysis is made, it is Qdifficult
to form conclusions.

Diwan Chaman Lall: You may exa-
mine it and let us know what the
cost is per mile.

Shri B. K. Lall: I will give some
figures which relate to 1953-54.
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Pay and allowances-—34 per cent.
more than what we paid in 1952-53.
This was due to merging 50 per cent.
of Dearness Allowance as pay and
arrears of house-rent allowance and
compensatory allowanee,

Audit fees ‘were raised by Rs. 9,154,

Provident Fund contributions etc.
totalled Rs. 7.53,301 more than what
we paid in 1952-53.

Diwan Chaman Lall: You can give
us the break-up of these figures. This
does not, of course, frighten us. Have
you had more staff during the year?

Mr, Chairman: Your number of
buses also increased and so the num-
ber of your staff should also have
increased.

Diwan Chaman Lall: The railways
are tackling this problem and the
Posts and Telegraphs are doing it.

Shri B. K. Lall: Private owners are
competing with us, for instance in
the route to Kalkaji. They have one
Driver and one Conductor to run
their buses, whereas we have to have
24 Drivers and 2§ Conductors. The
private owners can manage to carry
on with only one driver and one
conductor, but we cannot afford to
do it. They are not observing all the
Factory Rules and Regulations.

Shri K, K. Basu: How can you say
that the overall expenditure has in-
creased.

Shri B. K. Lall: If a man gets a
salary of Rs. 60 p.m. then there is
the Provident Fund.

Diwan Chaman Lall: You say that
you have to man the buses with 2}
Drivers and 2} Conductors while the
private man has only one Driver and
one Conductor. Are you {rying to
suggest that this should be handed
back to the private owners? Are
" you trying to make out that this is
somewhat unique and does not exist
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in any other private transport organi-
sation? Does it exist in Bombay? It-
does not? Does it exist in PEPSU?

Shri B. K. Lall: You must
compare Bombay or  Calcutta
Delhi,

Diwan Chaman Lall: Is it a fact
that the same conditions regarding
2} drivers and 23 Conductors exist
in Bombay, PEPSU, Madras or Tra-
vancore, wherever there is a public
Transport Authority?

Shri B. K. Lali: In PEPSU there is
no such thing. But for Madras, Bom-
bay, Calcutta and Delhi it applies.
equally.

not -
with

Diwan Chaman Lall: Is there any-
thing which applies to you and which
does not apply to them? There
nothing extraordinary, I think.

Shri B. K. Lall: More or less the
.sam2 conditions everywhere, there is
nothing extraordinary.

Mr, Chairman: Please look at
the diagram showing ‘HOW A
RUPEE WAS SPENT DURING 1953-
54’ included in the Report of the
DR.TA. for the years 1953-54 and
1954-55 (insarted between pages 26
and 27). You have given the figures
for 1953-54 in which ‘Pay and Al-
lowances’ come to 34 per cent. Can
you give us the corresponding figure
for the previous year .and for thea
later year? Can you tell us what
the figure was in 1952-53 and

is.

* what it was in 1954-55, and to what

extent it has increased? In this re-
port, you have given figures for 1953-
54 and there is a diagram drawn on
the page (not numbered) preceding
page 27.

Shri B. K. Lall: It gives the figures.
as 27.82 for the year 1953-54.

Mr. Chairman: For 1953-54, it is-
shown as 34.02 per cent. on page 28.

Shri B. K. Lall:
corract.

The percentage is
It is 34 per cent.

Mr, Chairman: Then what is the
figure of 27.82 that you now stated?

Shri B. K. Lall: 34 per cent, is cor-
rect.
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Mr. Chairman: There is a difference
of 7 per cent. between the figure you
gave and the figure of 34'02 per cent.
in the Report.

Shri B, K. Lall: The figure I gave
was for petrol and oil, for spares and
others,

Mr. Chairman: What are the corres-
ponding figures for 1952-53 and 1954-
55?

Shri B. K. Lall: For 1952-53, it is
33.35 per cent.

Mr. Chairman: For 1954-557°
Shri B. K. Lall: 34.5 per cent.

Mr. Chairman:
appreciable.

Shri B. K. Lall: And for 1955-56. It
is 34.8 per cent.

Mr. Chairman: It is
appreciable,

That is not very

not very

Shri T. S. Parsuraman: Over a large
revenue. . ..

Mr. Chairman: All right. Can you
kindly give us the comparative figures
for B.ES.T. Bombay. How much is
it there?

Shri B. K. Lall: On an average, the
revenue is Rs. 1|8 per mile and
expenditure is Rs, 1/4 per mile. I have
got the figures.

Mr. Chairman: Bombay is é costlier
place....

Shri B. K. Lall: No, Sir. I am sorry
to say that service is cheaper there.
Every thing is cheap there....

Mr. Cha.rman: You will kindly
furnish the comparative figures.

You said that labour is not quite
helpful as it should. Have you got
any other point to say?

Shri T. S. Parsuraman: My own
impression is that our position cannot
be compared with what obtains in
those places. Delhi'is a city which
is the Capital and where developments
are taking place all around and where
the density of population is not as
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much as it in Bombay, Calcutta or
Madras and where most of the tlime
trafic is uni-directional. Now, the
planning of the traffic in order to
satisfy the public on the one hand
and get the maximum possible reve--
nue on the other is a very difficult.
proposition with the available number-
of buses. We have tried various
experiments. Last year, we got an
expert from the Bombay Transport
Organisation as we had requested
him to come here and advise us. He
studied our organisation and consider--
ed most of the things here as good and
made certain recommendations. We-
are now putting some revised routes.
and doing some zoning of the areas.

Mr. Chairman: Supposing certain.
Now, does the"
statute prevent you from allowing it.

to be run on company lines?

Shri T. S. Parsuraman; The Autho--
rity finds it exceedingly difficult be-
cause of the pressure....

Diwan Chaman Lall: Mr. Parsu-
raman, the point is that you are giving
us, if I may say so, a picture of the
difficulties that you have got because
of the extended nature of the terrain,.
Delhi, and because of the extended ser-
vices that you have to give to the
public. But you are not putting your
figures on the right spot. That may
be on'v a small reason why large profit«
are nnt being made. There are other
reasons, of course. What about your
buses; that are immobilised?

Shri T. S. Parsuraman: We had.
great difficulty in putting up of the

Workshop, getting the necessary
equipment and placing it in complete
order, We had again very great

difficulty in getting the land required
for our workshop. The Minister of
Works, Housing and Supply personally -
interested himself in the matter and
there was a certain meeting and cer--
tain decisions were taken. But for
reasons which it is not necessary to
detail here, the land took a long time
in coming to us,

Shri K. K. Basu: What progress-
have you made after getting the land?
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Shri T. S. Parsuraman: The building
'was completed about 18 months ago.

Mr. Chairman: You are straying
-away from the question, You seem to
~think that the running of the transport
“business is a charity businesg and not
-a business proposition.

Shri T. S. Parsuraman: We as a
-public utility organisation are bound
-to put in a greater number of buses.

Remunerativeness of Bus Routes

Mr. Chairman: Mr. Lall was telling
-me that Route No. 21 accounts for as
much as 1/6 of the income of all the
‘bus routes. That means, all other
routes, put together, bring you only
-5/6. Did the Authority ever examine
the question why other routes are not
paying? If so, what steps did they
“take to see that they are also paying?

Shri R. G. Abbhi: With regard to
Route No. 21, there is another point
and if we compare the traffic earnings
on that route with Route No. 20, it
“will be found that higher earning is
on Route No. 20. But the maximum
- earning is from Route No. 21. By that,
I mean that on Route No. 20, it may
'be Rs. 1/6 or Rs. 1/5 per mile whereas
-on Route No. 21, the amount earned is
the maximum. But it ig about Rs. 1/3
-on that route.

Mr. Chairman: How does it help us?
You must develop other routes to
maximise your income. That must be
Your objective. That alone can cut
down your losses.

Shri R. G. Abbhi: So far as iraffic
-earning is concerned, it is an undisput-
able fact that except for the current
vear there had been no profit fiom
the traffic earning.

Shri K. K. Basu: May I know the
‘nercentage of unremunerative routes?

Shri T. S. Parsuraman: Quite a gcod
number of them are so. For Route
No. 1, it is 12} annas: for Route No.
1-A. it is 5 annas. For Route No. 2,
it is 15 annas, for Route No. 2-A, it is
11 annasz and 5 pies. I could give this
to you.
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Diwan Chaman Lall: Let me ‘nke
the smaller figures. How many buses
do you run on route No. 1-A?

Shri B. K. Lall;
hand.

Diwan Chaman Lall: How many
miles does a bus cover in a day?

I cannot say off

Shri B. K. Lall: On an average, 120
miles.

Mr. Chairman: Your average ex-
penditure is Rs. 1/0/6 per mile. Am 1

right?
Skri B. K. Lall: Approximately.

Mr. Chairman: If you go through
this list, you will find that most of

them are unremunerative.

Shri B. K. Lall: They are not paying
routes. Only recently we got a demand
for a bug from the Diplomatic Enclave
side. We are losing there.

Diwan Chaman Lall: What is your
cost? :

Shri B. K. Lall: The cost is 15 annas
and 7 pies.

Diwan Chaman Lall: Now, how could
you increase your income? Apart :frf)m
the general increase in the populaﬂc{n
in Delhi which will compel the oublic
to use buses in larger numbers r-fnd
the new colonies that are springing
up as a result of which people may
want more buses. What is the solution
from the administrative side? Do fmt
go into generality. Tell us somef.hmg.
about the overhead charges. Tell us
something about the shortage on the
mechanical side. What are your ideas
about these?

Shri B. K. Lall: We cannot work on
a flat rate. If that is possible we
would have definitely earned more. It
is a question whether the Union will
agree to the suggestion or not.

Diwan Chaman Lall; I happen o be
the grand-father ‘of the Union. It is 1
who set up a simple organisalion of
the workers and which is now run by
my friend who is the leader of the All
India Trade Union Congress. 1 was
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myself organising this and I had uever
come  across a Union--qguring the 26
years of my activities in that deld—
which is averse to giving more noney

in the pockets of the workers. Have
Yyou tried this?
Shri B. K. Lall: I have not. Dut !

will be very glad to try it.

Diwan Chaman Lall: | am quite
sure the Secretary of the Transport
Ministry wiil bear with me when I say
about the efliciency of this Service. [t
is a competition in efliciency that s
needed in thig couniry. We want tlus
Organisation to be put on a sounder
basis. Do you want staff? Do you
require machinery? We are vitally
interested in this. You and Mr. Abbhi
sit together and think about this and
say thesc are the things, we sugges:
should be done.

Ar. Chairman: Kindly see that lisi.
Your Route No. 1-A gives you ~/6/- as
against an expenditure of Rs. 1/0/4.
Route N, 13 givey you 8% .nnas.
Route No. 23—samples 1 am taking—
gives you 10X annas. Why should y-u
continue :his?  This is not a  ount!
business vrop-.-ition at all. Your hands
are not tied down that vou must run
that service willy-nilly if it does not
pay. How long can you run it at this
rate as = husiness proposition?

Diwan Chaman Lall: May 1 draw
your ateition Lo the figures that you
neve? For instance. take these various
routes.

Mr. Chairman: 1 mention 1A.

Diwan Chaman Lall: Rs. 1,189 for
3,398 miles. It comes to -/5/7 pies
per mile. These are not such impor-

tant factors which would rob 'hem of
the profit to any appreciable extent.
These are just mere dropg in the

orearn.

Mr. Chairman: If you will kindly go
through if, you wil find that more
than half the routes do not »way. The
.earnings per mile do not come up to
‘the expenditure per mile.

Diwan Chaman Lall: You must find
“the reasons.

1488L.S—2
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Shri K. K. Basu: Instead of 1.aving
more number of buses—400 or 500,
vou can increase the frequency of
service. This way you can get more
income.

Shri T. S. Parsuraman: There are
a few outlying colonies in the nutskirts
of Dethi, yet we have to run the
service.

Mr. Ckairman: How can you run
them is the crux of the matter.

Shri K. K. Basu: The Josses have
increased. jlave you considered—I
submitted in the discussion yesterday,
whether these routes can be changed
and made shorter instead of naving

fong routes. Has some such factour
been {aken into consideration?
Shri T, S. Parsgraman: This is

receiving he attention of the D.T.S.
They mie considering the scientific re-
organisation of routes.

read out
‘¥hether

shall
see

Mr. Chairman: [
certain points.  Please
they are correct.

At vresent out of 19 lakhs per day
milcazge done by D.T.S. buses, abtout
10 takhs is dead mileage, the mileage
cone by busezs  from sheds to starting
po:nts. Now thut the depots have been
opened at three or four centres, hsve
vou been able to reduce this dead
miiesge? If so, to what extent? Do
vou accept the nnsition that before the

opening of these depots, 10 iakhs
mileige out of 19 lakhs was  dead
mileage?

Shri B. K. Lall: In the early stage,
there was dead mileage.

Mr. Chairman: What is the position
now?

Shri B. K. Lall: Todayv bu:eg start
picking passengers right from thne
depots. and so the question of dead
mileage does not arise.

Take the case of the Vinay Nagar
Denat. The bus stop is right in frant
of the Depot and buses pick up pas-
sengers. Same thing happens in the
case of Cornnation Depot and Rajghat
Depot.
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Mr, Chairman: This must be reflect-
ed in the earnings.

Shri K. K, Basu: What about foun-
tain?

Skri B, K. Lall: There are only our
depots: one at Karol Bagh, one at
Rajghat, one at Vinay Nagar and the
other is the Coronation Depot. There
is no depot at Fountain. Fountain is
the terminus for some of the routes.

Shri K. K. Basu: Therefore, what
about the buses which are put in ihe
Rajghat Depot? All of them do nat
begin the same route. As soon as they
get out of the Depot, they cannot sturt
carning. There may be some buses
which might have come there for just
garaging.

Shri B. K. Lall: The buses which ave
plying near about that Depot are xeprt
there. It is no use keeping buses at
the Vinay Nagar Depot which ply in
some other section.

Shri K. K. Basu: My point is this.
Suppose buses of a particular roite
which terminate at Fountain are
stabled in Rajghat Depot. Unless tine
bus is actually on the route, it anno:
pick up passengers.

Shri B. K. Lall: They take up pas-
-sengers.

Shri K. K. Basu: Even part of the
routes?

Shri B. K. Lall: Yes, They pick up
passengers,

Mr. Chairman: I suppose you do not
. claim that there is absolutely no dead
mileage now. There must be some
percentage, but it might be less.

8tri B. K. Lall: Tne percentage 1s
much less. There are for instan-e.
some buses which are plying setween
the Railway Station and Cantonment.
The last trip of that bus i at
11 o’clock and it has got to come ack
tn the Coronation Depot from the Rall-
wav Station. In such a case. there 1s
pound 0 be some dead mileage.

Pusric Accounts COMMITTEE
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Mr. Chairman: If you have been
able to reduce the dead mileage, tniz
must be reflected in increased earn-
ings.

Shri B. K. Lall: That is why the
earnings have gone up.

Mr. Chairman: Does it reflect in the-
increased earnings?

Shri B. K. Lall: If you look into the
statement, you will see that the earn-
ings have gone up. For instance, in
1948-49. ...

Mr. Chairman: 1 do not ihink we
should go ss far back.

Shri B. K. Lall: The income per
mile in 1950-51 was Rs. 1/1/-; in 1951~
52 it was 0/15/2: in 1952-563 it was
Rs. 1/0/5: in 1953-54 it was Rs. t/1/-

Mr. Chairman: The expenditure nas
also gone up correspondingly.

Skri B. K. Lall: Yes.

Diwan Chaman Lall: May I submit
another point. Here you have given
figures for the different routes. 1f you
take the near 13 anna routes and go
up to one-rupee routes, whatever the
maximum is, you get out of 9,48,1&1
miles—or on a rough calculation zbout
Rs. 9,78,475—viz—Re. 1 or something.
is your average income per mile. If you
can bring down your cost of operatiun,
naturally your profit will go up. Yeu
will be happy, the Ministry of Traas-
port will be happy. the Finance will

be nappy and the Public Accounts
Committee will be happy.
Shri B. K. Lall: We can try. We

can do that. There is no difficulty.
Diwan Chaman Lall: Let us put our
heads tozether and see what we can
do.
Shri B. K. Lall: There is no difft-
culty.

Diwan Chaman Lall: I am not c¢on-
cerned with puerile criticism. We are
not worried about it. We are worried
from the Audit point of view. .Cer-
tainly Audit will have to take that
view if you do not improve.
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If you start with that one basic
point, vocal point, how to bring down
the cost per mile, it will be good. That
is how we can do it. This requires
very careful examination and trial
and check. Develop your Workshop,
put extra staff. see to it that the huses
do not wait there for months together
and try to put some more life into the
workers by the other method 1 had
suggested.

Shri B. K. Lall; Yes.

Missing Trips

Mr. Chairman: Now, I would like to
bring to your notice another poant.
The number of trips missed is some-
thing very appalling. I think (here is
some improvement, but yet these are
the figures: For 1951-52, the average
number of buses on road daily was
163; average number of single trips
missed per day 219: in 1952-53, average
number of buses on the road laily was
196 and the average single trips missed
per day was 254; in 1953-54. the
average number of buses on ithe :10ad
dnily was 186 and the single {trips
missed were 220: in 1954-55, the ave-
rage number of buses on the road was
199 and the single trips missed 202.
Don’t you think that this missing of
trips will drive a big hole into your
revenues? What steps have you taken
to see that these trips are not missed?

Shri B K. Lall:
which has been worrying me and I
took it up with the other nationalised
undertakings as to how they were
combating thig trouble and I find that
they were keeping reserve buses.
Immediately there is a breakdown,
another bus is sent to continue the
trip and the bus that broke down is
brought back to the Depot. Of course,
in 1952-53 and 1953-54, the number of
trips missed may be on the increase,
because we did not have reserve buses.
But to-day in all our Depots we have
got reserve buses and in the event of
any bus failing on road. another hus
is immediafely sent down to take its
place.

Mr. Chairman: Is the missing of
trips entirely due to break-down?

MiNuUTES OF EVIDENCE

That is one joint -

7

[D.R.T.A.

Shri B. K. Lall: The missing may be
due to a tyre puncture or it might Le
due {0 mechanical failure. Whatever
the case may be, another bus is imme-
Jdiately sent out.

Shri K. K. Basu: It might also be
due to a Driver failing to report for
duty.

Shri B. K. Lall: There was that case
once. ...

Mr. Chairman: You had advance
information of your reguirements and
yuu knew how many buses are thern
and how many men are required, yet
just because one man did not iurn up.
you missed five trips?

Diwan Claman Lall: Perhavs 2

wrong entry was put in.

Shri B. K. Lall: It was the contrary
A very clear entry was put in.

Mr. Chairman: Two days back, 1
read in the ‘Hindustan Times’ that
because there wag a dispute )jver one
rupee, buses plying on route Nos. 5,
6, 17, 19, 22, 24, 27 and 30 were off
the roads on Monday. How did this
happen? If over a quarrel on account
of one rupee, such a thing should hap-
pen. we do not know what we can do.

Shri B. K. Lall: It was actually a
labour trouble. Actually much of my
time has been spent on this problem
and a minor complaint or a minor
guarrel between a passenger and an
employee occurs, I do not know what it
may lead to.

This incident was on account of a
bad coin. A passenger got in and gave
a bad coin. It was about 11 .M. and
the return trip for the bus and the
Conductor brought the bus straight into
the Depot. After some time one of
the Technical Engineers collected the
fare from these three passengers and
he droppad them at their places, but
the labourers resented this attitude as
to why he took them in his jeep and
why did he drop them. So they did
not out-shed a single bus. U was a
lightning strike and mostly led by
the leaders of the D. T. S. Workers’
Union. '
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Mr. Cha.rmaan; I[i means that there
is no effective control over, labour?
That is one way of looking at it.

Shri B. K. Lall: There is a Labour
Officer. But the labour all round
Delhi is very erratic.

piwan Chaman Lall; 1 am not go-
ing to pass that statement without a
challenge. [ don't think it is right to
put all the blame or labour. In this
particular case. as the Chairman has
pointed out, the tirouble started be-
cause a passenger passed a coin and
it was refused by the employee. What-
ever happened has happened. But I
don't think one should take advantage
of that one incident to sav that labour
is difficult te handle.

Shri B. K. Lall: T did not nive
detail because it wasg not askad for.

the

Diwan Chaman Lall: A bad coin
passed on to the employee and asz  a
result of that a dispute arcse. Obvi-
ously, the Conductor said that he
would not accept the bad coin. Some
person wanted to force him to accept
the bad coin. Naturally it ended in
trouble. But the diqpu1 » waz not pro-
perly and immaodintoiy bonled. That
is why I am askmv vou about vour

Labour Commissioner or Labour Ad-
viser. Who is he?
Shri B. K. Lall: [ have got a Labour

Officer working in my Office and there
i= a Conciliation Officer.

Diwan Chaman Lall:
experience?

What is his

Shri B. K. Lall:
Central Ordnance
has bzen dealing
considerable time.

Shri T  S. Parsufaman; He was a
Labour Of'ﬁcer in the Defenee Minis-
try.

He was in the
Depot. (C.O.D.) He
with labour for a

Shri K. K. Basu:
War or after it?

Shri B. K. Lall:

Was it during the

After the War.

Diwan Chaman Lall: What

pay?

is his
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Shri B. K. Lall: About Rs. 350.

Shri K. K. Basu: Could we have the
figures relating to the missing trips?
You said there were some 300 or 400
missing trips? Has there been any
improvement in 1955-567 Now  you
arc in a posilion to have more reserve
buses. As far as we know you have
now reserve buses and reserve drivers.

Shri B. K. Lall: But that is for
actual requirement.

shri K. K. Basu: What is your ~tren-
gth?

" Diwan Chaman Lall:
rescerve?

Shri B. K. Lall: On an average
there are 10 Drivers and 10 Conduc-
tors on the reserve list in cach De-
pot. They are  taken on the daily
wage system. They serve for six
months and then they are put on the
monthiv pay list.

Shri K. K. Basu:
actuul requirem

What is your

What i« your
ent of the Depot?

Shri B. K, Lall:. It will be very
difficnlt "o =ay oif-hand. 1 can give
vou the actual figure by  checking
it from the Office if o required.

Shri K. K. Basu: As far as 1 know,
in the main cities where there are
private buses. they also have some
reserve stafl either on daily  wage
system or on monthly salary. You
cannot just say that because ‘one
Driver has not reporied for duty. so
one trip was lost unless there is some
trouble like st,rike.

Mr. Ch:zirman: Could you kindly
give us the reasons for the missing
of trips.

Shri B. K. Lall: The vehicles were
old. Some were due to mechanical
failures. There arce others due to
hot weather because the fuel which
we haa been using contains power
alcohol and whoen the temperature
is too high and the machine has been
running continuously for 4 or 5 hours,
suddenly it stops due to vapour lock
and then it won't start, There
extreme conditions in Delhi
osre not there in other cities.

which

are ¥
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Mr. Chairman: Would it not be
correct to say that in the majority
of the cases it is due to the fact that
workers had not turned up?

Diwan Chaman Lall. There are
many missing trips.
Shri B. K. Lall: Therc might be

some because of that, But 1 would
not say that in a majority of cascs it
is due to that.

Mr. Chairman: Could you kindly
give us the rcasons?

Skri B. K, Lall: ] will give you
thie reason.

Shri P. S. Rajagopal Naidu: We

would like to know whether the mis-
sing trip is right from the beginning
or il is somewhcere after a bus has
run for some time.

Shri B. K. Lall: If the bus is rot
out-sheded from the beginning, then
it is not included. But if the bus is
out on the road then the missing
trip starts from the place where it
stopped. Suppose. there are 310
vehicles and only 210 vehicles are on

thie rcad. then the other 100 are not
taken as missing trips.

Shri P. S. Rajagopal Naidu: What
do you call that?

Shri B. K. Lall: It will also
amount tg missging trips,

Shri P. S. Rajagopal Naidu: Just

now wvou said that the buses are out-
sheded and if there is any break-
dowpn due to any of the reasons and
if a bus does not complete the ontire
trip then, of course, according to your
definition of missin-trip, it wouid be
a missing trip. Bul suppose a bus
dosg not start at ail from the shed.

Shri B. K. Lalk:
rare case.

But that is a very

Shri P. S. Rajagopal Naidu: Could
you give us the break-up as to what
is the percentage of total failures,
that is, the bus does not start at all
from the shed, and partial failures,
that is, once having started broke
down in the middle.
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Shri B. K. Lall: I can prepare a
statement and give it to you.

Mr. Chairman: What is the posi-

tion in 1955-56?

Shri B. K. Lalk:
latest figures.

We don’t have the

Mr. Chairman : Am 1 correct in
saying that at the rate of Rs. 10 per

trip, on an average you are losing
Rs. 2,000 per day?

Shri B. K. Lall: 1t would not be
corrert to say that.

Mr. Chairman: Approximately.

Shri B. K. Lall: Not even approxi-
mately. We have 1o consider other
aspects.

Mr. Chairman: On an average you
earn Rs. 10 per trip per bLus.

Shri B. K. Lall; Provided a bus
covers 160 miles. But none of our
buses does 160 miles. On an average
our buses are doing 120 mibes.

Mr. Chairman: Rs. 10 per trip is
an under estimate.
Shri B. K. ‘Lall: How can it be?

It depends onr the route on which the
bus is plyving, There are certain
routes where it might be profitable to
miss a trip.

Mr. Chairman: We are not examin-
ing the question of a particular route
i the thirty and odd routes. Rough-
ly you are earning on the average
Rs. 10 peor bus. So. if you miss 200
trips, you would be losing Rs. 2.000
per day by missing trips alone. All
the time you hawve got your establish-

ment. All the time you are paying
your Drivers and Conductors. Tha
ovierhead charges are there. Unless

you increase your revenue, how can
You show a profit? And this missing
trip is a very serious drain. Something
ought to be done to reduce this to the
very minimum.

Shri B. K. Lall: The position this
year is definitely Dbetter as far as
misging trips are concerned.



29 March, 1956}

Shri S. Gupta: In 1953-54, the miss-
ing trips were one-sixth of the total
number of scheduled trips.

Mr. Chairman: That year the
figures were very high. If you are
losing one-sixth of the total number
of scheduled trips, that means that
you are losing one-sixth of the
income.

Shri P. S. Rajagopal Naidu: There
is some confusion about the figurcs.
For 1953-54, Mr. Lall has given the
figures of 203. But it is given as
409 in the Audit Report.

Shri B. K. Lall: The question of
missing trips and losing Rs. 10 does
not arise now.

Shri P. S. Rajagopal Naidu: I am
on the point of knowing what exact-
ly is the figure for 1953-54. The
average number of trips missed daily
is given as 409, So the average
number of trips is roughly about
2,000 or 2,500.

Shri B. K. Lall: I have got the
figures for February, 1956. The
number of trips scheduled daily in
February was 3,339. The average
number of trips operated daily was
3,204. In January 1956 the corres-
ponding figures were 3.212 and 3,027.

Diwan Chaman Lall; What are
the number of trips missed in Jan-
uary and February? The figure
3000 is mentioned. Is it single trip
or double trip?

Shri B. K. Lall: Single trip.

Diwan Chaman Lall:
trips were missed?

Shri B. K. Lall; We missed 135
in January out of 3,339.

Shri P, S. Rajagopal Naidu: Any-
way, the Audit Report is correct. It
states that in 1952-54 the total num-
ber of missing trips forms one-sixth
of the total number of trips.

Mr. Chairman: I would like to
correct myself. Here -the trips are
double trips—going and coming.

Therefore, the income lost must be
more.

How many

PusrLic AccouNts COMMITTEE

20

[DR.T.A.

Shri B. K, Lall: Now the question
of missing trips actually does not
arise because whenever there is a
breakdown, another bus comes up
and the tfip is continued.

Shri S. Gupta:

Shri B. K. Lall:
keeping reserves.

Mr. Chairman: In 1952-53, the mis-
sing trips were 204.

Shri B. K. Lall: Because there
were many break-down during that
year. Now we have reserve buses in
every Depot.

Diwan Chaman Lall:

Since when?

Since long we are

How many

of these had been covered by this
reserve of 135? Let us take the
latest figure for January, 1956 of

3,339 trips, that is, round about 1,600
double trips. - Out of 1,600 double
trips you have missed 135. How
many were not covered by the reser-
ves?

Shri B. K Lall: It would be about
62-5. 1 will have this checked up
and then I will submit a note.

Diwan Chaman: Lall: Suppose we
take they were missing trips. 625
trips were missed. That much is the
loss.

Shri B. K. Lall: But then each and
every trip cannot be taken to be pro-
fitable because there is the load fac
tor. .

Mr. Chairman: I am taking the aver
age. Some may be more and some
may be less. - But roughly it is Rs. 10
per trip.

Shri B. K. Lall:
details.

I can work out the

Diwan Chaman Lall;
loss?

What is the

Shri B, K. Lall: 1 will work out.

Shri P. S. Rajagopal Naidu: What
is the average total earnings per day?

Shri B. K. Lall: The average total ¢

earnings vary from Rs.
Rs. 32,000.

30,000 to
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Shri P. S. Rajagopal Naidu: Acrord-
ing to the 1953-54 Audit Report, one-
sixth of the trips have been missed
during that year on the average per
day. The total number of trips missed
during the year 1953-54 amounted to
one-sixth of the total number of
scheduled trips with the consequent
loss of revenue. 1 suppose that ob-
servation of Audit is correct,

Shri B. K, Lall: It would not be.

Shri P. S. Rajagopal Naidu: Ac-
cording to the mathematical ecalcula-
tion, if the average earnings are
about Rs, 30,000 to Rs. 32,000 per day
and if the total number of trips
missed forms one-sixth of the total
number of scheduled trips that means
that we have lost one-sixth of

Rs. 30,000, that is, Rs. 5,000 per
day.

Shri B. K, Lall: That is not the loss
because you have not included the
expenditure in it

Shri P. S. Rajagopal Naidu:
you agree there was a loss?

Shri B. K. Lall: If the expenditure
is taken out of that, then it will not
be that much.

Mr. Chairman: Sometime back you
said that it is a public utility concern
and you are serving the people. When
you are missing so many trips per
day, are you rendering public utility
to the people?

Shri B, K, Lall; If the conditions
-are conducive, we will not be missing
trips. You have visited the Depots,
and seen the conditions.

Diwan Chaman Lall: It is good for
the health to walk!

Mr. Chairman: Now, you told us
that these figures relating to ‘missed
trips’ are not so bad. Can you give
us month-wise figures for the year
1955-56. We have got the Annual
figure for 1954-55. For 1955-56, you
cannot obviously have the annual
figure. Can you, therefore, give the
figures month-wise?

Diwan Chaman Lall: And also de-
tails of the routes?

Shri B. K. Lall: I must compile
these figures and send them to you.

Don’t

. MinuTeES OF EVIDENCE

21

[D.R.T.A.

Mr. Chairman: A little while ago,
yvou contended that this has been
covered up. We would like to check
up whether you have been able to
cover up these ‘missed trips.’

Shri P, S. Rajagopal Naidu: You
said that you were able to cover up
these ‘missed trips’ by putting other
buses on those routes.

Mr. Chairman: Out of a fleet of 297
buses which are ip order, the number
of buses on the road varied from
189 to 210 from month to month,
giving an average of 199 buses per
day. Is that correct? Out of 297
buses, only 199 are functioning

Shri P_ S. Rajagopal Naidu: There
should be more than 297 buses.

Shri B, K. Lall; That must be for
the year 1953-34 and not for 1954-55.

Mr. Chairman: As on 31st March,
1995.

Shri P, S, Rajagopal Naidu: What
was the total number of buses owned
by D. T. S. on 31-3-557

Diwan Chaman Lall: I find the
figures 273 in February, 1955, 232 in
February 1954 and 400 in February,
1956,

Shri B, K. Lall: In 1953-54 it was
260; in 1954-55 it was 266. The ave-
rage of buses on the road was 187 in
1953-54 and 199 in 1954-55,

Shri Rajagopal Naidu:

So, one-
third of the number of buses were
off the road?

Mr, Chairman: One-sixth of the
income was lost on account of the
‘missed trips’ and one-third of the
total number of buses were not on
the road. ’

Shri B, K, Lall: In 1953-54 we
shifted from the Rajghat Workshop

to Karol Bagh, Then again we had to
shift to the Central Workshops, and
vou can imagine the difficulties in-
volved in shifting the Workshop
from place to place. That is why
there was not much of an improve-
mernt.
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Mr. Chairman: We now come 1o
the question of the Bedfords and
Albions. How many of these types
of buses are now locked up?

Shri B. K, Lall: Fifteen are held
up in the Workshop—parts are lying
there with them-—and they are ex-
pected to be pushed out very shortly.

Mr, Chairman: What about
Albion:? Qutl of 40 Albion
how many are on the road?

Shri B. K. Lall: It is very difficult
for me to say. There must be socme
on the road. There are a good num-
ber of them lying in the Central
Workshop., The reason for this is
that we do not have the spares as
this model is obsolete and it is nc
longer in production.

the
buses,

Mr. Chairman: How long have they
been lyving in the Central Workshop?

Shri B. K. Lall: Since a long time,

Shri K. K, Basu: Perhaps
well-earned rest?

having

Mr. Chairman: With regard
Badfords, how many did you
chase?

Shri B. K, Lali: Thirty.

to
pur-

Mr. Chairman: How many of them
are lying idie?

Sari B, K. Lall: Fifieen.

Mr, Chairman: So, 15 out of 30 are
now jdle?

Shri B, K. Lall: Those buses had
done on an average, if I am not mis-
taken, between 60,000 and 70,000
miles.

Mr. Chairman: After these 60,000 to
70,000 miles, they refused to budge?
Shri B. K, Lall: It is not that they
refused to budge. But these buses
came in for overhaul of the engines.
We did not have the spare parts. It

was unfortunate that afier these
buses were purchased, the factory
was closed down. We had to place

our indents on the D. G, S. & D. and
now we have completed receiving
supplies,
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Leakage of Revenue .

Mr, Chairman: How far i; there
leakage of revenue? How far is this

due to any possible understanding
betwoeen the conductors them-
selvea  or  duce to the misbehaviour

of conductors?

Shri B. K, Lall: It is very difficult
to say and to put this down i actual
figures showing how much could be
duc to thi: reason or that, But what-
ever we may do, there might be .a
certain percentage of leakage likely
to take place. This has, however,
beenn clamped down considerably by
the steps we have taken in this mat-
ter. It is not the same as it used to
e before. There is a special squad
which is going round all the routes
and the Conductor: are searched by
surprise on the way. I may tell you
that some of the Conductors have
also represented that it is very cruel
the wayv in which these searches are
carried out. Whether there is a col-
jusion between the passenger and the
Conductor or whether there is some
kind of understanding between Con-
auctors themselves, it will be very
diflicelt 1o detect, But we are try-
ing our best to reduce it to the bare
minimum,

Mr. Chairman: Can you not control
il vou have a large inspecting staff?
What is the strength of vour inspect-
ing staff?

Skry B, K. Lall: This staff was sanc-
i recentty and it will take us
- tinie 1o pul the staff in posi-

Diwan Chaman Lali: Whai is your
stall at piresent?

Shri B. K. Lall: The existing staff
iz 94 Inspectors and Travelling Ticket

Examiners. They work in three
shifts.

Diwan Chaman Lall: What is the
increase now?

Shri T. S. Parsuraman: Actually

the increase is in terms of superior
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personnel who would take over parti-
cular zones and supervise them more
intensively.

Diwan Chaman Lall: What Ho you
mean by ‘superior personnel’?

Shri B. K, Lall: We
them “Traffic Controllers.’

are calling

Diwan Chamal Lall: You are tken
simply adding to the administrative
side, in the sense that what you are
actually doing is to put these men to
jump on to the buses and check the

Checkers. Thev will be Checkers of
the Checkers. That iz what vcu are
doing.

Shri B. K, Lall: Yes,

Diwan Chaman Lall:
Checkers have you got? .

Shri B. K. Lall: We have 64,

Diwan Chaman Lall: How many
of them are actual Checkers?

How many

Shri B, K. Lall: All are checkers.

Diwan Chaman Lall: You see how
overioaded thiz is,

Shri B. K, Lall: T can give you the
exact figures,

D.R.T.A.

Shri P. S. Rajagopal Naidu: Witz
regard to Officers, we find that the
number of officers has doubled bet-
ween 1952 and 1955, The number
of oilicers in 1952 was 12 while in
1955 it was 25, May I know the rea-
son why there was this  increase in
Lthe number of officers?

Shri B. K, Lail: In 1952, if I re-
member correctly, the total person-
nél was 13530 or 1400, Today, the
personnel is anywhere about, 1 think,
2320 or over. There has been, con-
siderable increase in the personnel

Shri P, S. Rajagopal Naidu: On
31-3-55. the number of members of
tho stait was 2142 whereas on i-4-52
it was, 1459, This shows that the in-
crease in the number of members of
the staff is not so much, but the in-
crease among the officers is more than
double,

Administrative staff in the
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Shri B. K, Lall:
the figures:

I ghall give yon:

Year To:al rersonnel
1951-52 1319
1952-53 1643
1953-54 1759
1954-55 1853
1955~56 2320

Shri P. S. Rajagopal Naidu; The:

increase is not even 505 among the
«taff whereas it amounts to double
in the case of officers,

Shri B, K. Lall: 1t is slightly above:
50 per cent.

Shri P, S. Rajagopal Naidu: But
with regard to the number of Offi-
cers, the increase is from 12 to 25.

Shri K. K, Basu: Has the Officers’
cadre been increased above 25, or is
it still 257 '

Shri P, S, Rajagopal Naidu: What
iz the total number of officers you
have oa date?

Shri B. K, Lall: 23 Officers are now
oi: the bus side. There are two in
the Tramway Section.

Shri P 8. Rajagopal Naidu: So, the
number of Officers has not been in-
creased?

Shri B, K, Lall: No. not after -
31-3-55. There has been no increase
since then.

Shri P, S. Rajagopal Naidu: The:
number of members of the staff was
2142 on 31-3-55 and 2320 in 1956, The
tolal increase in the number of staff
i: from 1459 in the year 1952 to 2142
on 31-3-55. The increase is not even
50 per cent. whereas the increase in
the number of officers is trom 12 to 73.
What is this due to?

_Shri B. K. Lall: 1 will have to look
into this. I shall give you a rote on
this.
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Shri T, S. Parsuraman: In the
-printed report itself, the number of
Officers* has been given.

Shri P. S. Rajagopal Naidu: But I
‘want to know why there is an abnor-
mal increase in the number of Offi-
-cers.

Shri T. S. Parsuraman: The increase
in the number of Officers is not re-
lated to the number of the staff. If
they increase the number of Depots
from two to four, they should have
four Depot Managers, In the Ad-
ministration Department, there are
certain new Officers like the Publi-
city Officer, the Legal Officer, the
Medical Officer and the Labour
Officer. The additions are quite plain.
Then there are additions to the re-
pairs and maintenance Workshop.

Shri P. S. Rajagopal Naidu: Are
the Legal Officer and the Medical
Officer full time?

Shri B, K. Lall: Medical Officer is
full-time; but the Legal Officer is
part-time.

Shri P, S. Rajagopal Naidu: Do you
include those Officers also in the list
of Officers?

Shri B. K. Lall: They are
-ed,

includ-

Shri P. S, Rajagopal Naidu: I am
sure that Legal Officer does not find
.a place here,

Shri B, K. Lall; He is included.

Shri P. S. Rajagopal Naidu: So, do
you mean to say that this 25 includes
even part-time Officers?

shri B. K. Lall: Every one of them,

Shri P. 8. Rajagopal Naidu: What

do you mean by that?

Shri B, K, Lall: Anyone who is in
the official cadre, whether he is full-
time or part-time Officer, is included,

- over.

. gest in regard to that.
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Diwan Chaman Lall: May I ask
vou to look into the abstract of which
vou were kind enough to give us a
copy? If you take Delhi Road Trans-
port (Bus Division), you will find
there is a yariation in mileage. They
have given there that the schedule
mileage is so much. Now, there is a
regular fall right through each route—
Vinaynagar, Rajghat, etc. These are
the paying routes. What is it due to?
Perhaps you may give us an explana-
tion.

Then, there is another point to be
noted'a couple of pages further. You
take General Statistics for February,
1956—Bus Division. You see the mis-
sed mileage there. In Rajghat it is
715 per cent...... ’

Shri B, K. Lall: Rajghat is one of
the Depots where the facilities are
very poor. I am afraid you did not
visit the place but the Chairman and
other members visited Rajghat and
saw the conditions under which we
are working there.

Diwan Chaman Lall: 7°15 per cent.
missed; it is disastrous. The result
caused is that the earnings dropped.

Shri B. K, Lall: I quite agree. The
total loss is 3:6 lakhs.

Diwan Chaman Lall: It is a terri-
ble drop. Something is wrong some-
where. Instead of a drop, there should
be an increase. So, that is where the
leakage is likely perhaps.

Now, take the next page. See the
number of buses received and turned
out duly repaired. The number of
vehicles remaining, to be repaired on
1-3-1956 is 95, This is so cbvious that
it requires immediate attention.

Now see the percentage of turn-
The average is 38 and the total
is increased. See what you can sug-

Perhaps you

.may give us a note on this also.

Then see the vehicles utilisation
percentage, This shows that there
are about 152 buses which are not in
commissjon,

*Refer 1o the Report of the D.R.T.A. for the years 1953-54 and 1954-55.
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These are the two or three things
that I thought I should draw your
attention to.

Before 1 finish, there are two or
three other matters which I want to
take up. Mr. Chairman, ‘would you
like that to be taken up? I mean the
selling of certain vehicles.

Mr, Chairman; Let me put this
question,
You said that because of certain

statutory obligations you are requir-
ed to have more men like Drivers
and Conductors than what the pri-
vate owners are called upon to main-
tain, What is the percentage of ex-
cess staff that you have against the
regular Drivers and Conductors?

Shri B. K. Lall: We have got only
30 per cent. leave reserve. We had
no extra staff. It is only recently
we started to have few men on daily
wage system so that in the event of
anybody not turning up these men
can be used.

Mr. Chairinan: In the B.ES.T. also
is it 30 per cent?

Shri B. K. Lall: In the BEST.
they have a very pecular system
They are keeping majority of their
stafl on daily wage basis because they
find absenteeism too much among
their staff and majority of their Con-
ductors and Drivers are on daily wage.
There they are put on a monthly wage
system only after working for a cer-
tain period on daily wage basis.

Diwan Chaman Lall:
the same,

You also do

Shri B, K. Lail: We have got only
very few limited persons on a daily
wage basis. It is practically negli-
gible.

Mr, Chairman: Don't
that 30 per cent. is high?

Shri B. K. Lall: It is not enough.
Just before 15 minutes, some of them
apply for leave....

you think
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Shri S. Gupta: Are your leave rules
more liberal than the Government
leave rules?

Shri B, K. Lall! It is more or less
the same.

Shri S. Gupta: So, the number of
leave reserve should depend on the
lJeave rules,

Shri N. M. Ayyar: I think there is
a fundamental difference. In Govern-
ment service, if a particular man does
not turn up, the work may go on,
But in transport, if one Driver does
not turn up, the bus cannot go un-
less you can replace him.

Diwan Chaman Lall: How many
buses leave Coronation Deport every
day?

Shri B. K. Lall:. Every day about

74 buses.

Diwan Chamam Lall: How many
missed?

Shri B. K. Lall: I can check up

this.

Diwan Chaman Lall: Have you 70
Drivers for the first shift?

Shri B. K. Lall: Yes.

Diwan Chaman Lall: Have you 10
per cent. reserve, that is, 7 persons
extra?

Shri B. K. L?ll: Yes.

Diwan Chaman Lall: Would there
be more than seven buses not leav-
ing because of want of Drivers?

Shri B. K. Lall: Sometimes, during
festivals and such things, greater
number of people stay away.

Diwan Chaman Lall: Will it be
more than seven?

Shri B. K. Lall: I can check it.

Diwan Chaman Lall:
the facts as they are. Let us see
what the position is. If the Driver is
not there, the bus cannot fly; it has
no wings. Therefore, it is very neces-
sary to have the reserve

Shri B. K, Lall:

Let us see

......

I can check it yp.

as
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Reorganisation of Routes

¥r. Chairman: The last point that
U want to ask you ig this: My own
personal view is, as 1 told you, that
these routes are very long and if you
have these long routes, you are not
iikely to cater to the public as you
would if these routes had been shor-
tened. I was suggesting to you that
Connaught Circus must be made a
centre where the buses from outside
places come and terminate. Take,
for instance, Route No. 17. Instead of
running it from Mehrauli to Old
Delhi Railway Station, what 1 say is
you must break it at Connaughi Cir-
cus s0 that passengers can change to
some other bus in which event you
can have more frequency. you can
cater to the public thus in a better
way and very probably your income
also will be going up. 1 do not know
if you have worked out a scheme by
which Connaught Circus should be
made a centre where all buses come
and terminate and passengers get
down from one bus and catch another

bus. You can kindly give such a
scheme next time.
Shri B. K. Lall: I have worked

out actually the complete scheme for
all the different routes, for instance,
from Mehrauli coming down to Con-
naught Circus and then another one
to Raiiway Station. Railway Station
should be linked along with different
colonies. According to the new
scheme, we have divided the whole
area into four zones and all the buses
come down to Connaught Circus and
turn round. If you like, I will be
very giad to put the whole scheme
before you at the next meeting. 1
have also get the route maps com-
pleted. Each wing has been taken
and complete details have been work-
cd out in respect of each route.

Mr. Chairman: From an expert's
point of view, I do not know whether
vou will agree with me, This
Mchrauli bus, you get only once in
45 minutes. Supposing you cut short
the ‘trip and make it terminable at
Connaught Circus, you can have two

PusLic ACCOQUNTS COMMITTEE

26

{DR.T.A.

trips and thereby you will also be
preventing passengers getting into
other modes of transport. As a re-
sult of this, you will be augmenting
your income. 1 hope you will examine
this. .

Shri B. K. Lall: I shall put the
whole scheme before you.

Shri X. K. Basu: Is it a personal
scheme? 1 mean, dq you subscribe
to the view expressed by the Chair-
man? .

Shri B. K. Lall: D. T. S. had ac-
tually been’ working on it for the
last five months. But I do not want
to make 100 many sweeping changes.
Besides, out of 300 buses, most of
them going round Connaught Circus
and taking round there,” will make
the locality very congested.

Shri T. S. Parsuraman: This sug-
gestion was made by one of the. mem-
bers of the D. R. T. A. and it was
also discussed. The General Manager
started to look into it and prepare
a programme to find out how far it
wiil be feasible. No expression of
opinion has been made by the
D. R. T. A vet on the soundness of
siich a scheme. Further, whenever
we make a change, there is naturally
dislocation and many complaints
came. Complaints are made that
revision of routes are ill-thought out
schemes and that they were produced
without consideration of the nceds
and convenience of passengers. So he
hius prepared a scheme that is yet to
be considered by the Authority.

Shri K. K. Basu: What was the
opinion of the expert who came from
Bembay? )

Shri T. S. Parsuraman: 1Ile has not
advised us at all on this scheme.

Mr. Chairman: Mr. Lall was tell-
ing me that people have become used
to getting into the bus and going
right upto the other terminus. 1 do
not think there is any fundamenta!
right guranteeing them to do so. I
understand that you are considering
it from the business point of view.
You will kindly examine it.

Shri B. K. Lall: Yes.
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Mr. Chairmam: It will add to your
revenue if you have short trips than
the, long ones.

Shri K. K. Basu: It depends on
‘the frequency of service.

ARRANGEMENT DATED THE 23RD
APRIL. 1948 BETWEEN THE GOV-
ERNMENT OF INDIA AND THE
GWALIOR NORTHERN INDIA
TRANSPORT COMPANY RELAT-
ING TO THE TAKING OVER BY
GOVERNMENT OF ROAD TRANS-
PORT BUSINESS OPERATED BY
THAT COMPANY IN DELHI.

Mr. Chairman:. We will now lake
wp this question of Agreement which
is covered by point No. 1 of the note.
circulated to yvou with regard to the

fixation of Government capital ana
value for compensation.

Diwan Chaman Lall: On 20th
‘March, 1948, an Agreement was

reached regarding the method tn hae
followed for valuation, It was the
replacement cost less depreciation at
the rate of 25 per cent. per vear on
the declining values from the date
:on- which the vehicle was registered.

Now vou had to scrap certain of
these vehicles and sell them for about

%, 44,000 (Net) against Rs. 5-34 lakhs -

which was the price you paid to the
‘G.N.I'T. Company (Gwalior Northein
India Transport Co. Ltd.). You had
to scrap these vehicles within one
year. Did you ever check up as to
when they were registered?

First of all before you go to that
matter what was the cost of the vehi-
cles that you purchased from the
G.N.LT. Company when you took them
over? What was the price that vou
maid for the vehicles?

Shri S. V. Ayyar:
‘ment, a formula was
read it. >

Diwan Chaman Lall: The formula
‘was that they would pay 25 per cent.
less for each year of service on the
declining value from the date the
vehicle was registered. You will find

In the Agrce-
fixed. 1 will
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it on page 2 of the White
towards the end of your note.
was the price that you paid?

Paper
What

Shri S. V. Ayyar: The price was
ascertained from the manufacturers.

Did the Gov-
through

Diwan Chaman Lall:
ernment qscertain the price
the Company or direct?

Shri S. V. Ayyar: The Company

also ascertained the price and the’
valuers also ascertained it.
Diwan Chaman Lall: How did you

ascertain the vajue of these condemn-
od vehicles over which you paid
Rs. 5:34 lakhs?

Shri S. V. Ayyar: These vehicles
were not condemned at the time they
were taken over. Whichever vehicle
was condemned by the valuers, they
were condemned, for which only
scrap value was to be paid. There
was no condemned vehicle as such.
As a matter of fact, the Committee
of valuers consisted of two technical
men from the General Motors, one
of whom is the present General Mana-
ger and another was Mr. Arshacony,
a techinician of the General Motors.
Thev actually examined the vehicles
by driving them.

Mr. Chairman: Every one of these
vehicles was examined?

Shri §, V. Ayyar: Yes. )

Mr. Chairman: Could you give us
the date on which they were examin-
ed? Also have they made any notes
of their inspection as to the condition
of the vehicles?

Shri S. V. Ayyar: They have not
made detailed notes of their inspec-
tion.

Shri T. S. Parsuraman: The Com-
mittee of Valuers was appointed on
23rd April, 1948 with the direction to
report within a fortnight from the
commencement of their work.

Diwan Chaman Lall: “The formal
agreement has to be executed on or
before 10th April, 1948. By the 12th
April, the valuers should start the
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valuation of assets. By the 25th the
formal agreement should be ratified
by the General Meeting of the share-
holders of the Company. By 1lst May
the Company should make necessary
arrangements for giving possession of
buildings, fittings, etc.” So it must
be between 10th Apri]l and 1st May.

Actually
23rd

Shri T. S. Parsuraman:
they were appointed on the
April, '1948.

Mr. Chairman: When did they com-
plete their inspection?

Diwan Chaman Lall: When did
‘the Company hand over the assets?

Shri S. V., Ayyar: Here is the list
of items which were taken over at
the time of inspection......

Diwan Chaman Lall: This does not
show the note or the details of the
examination of these particular vehi-
cles. What was the type of examin-
ation?

Shri B. K. Lall:
recollect, I examined
in regard to their road-worthiness
and we were given a margin of
Rs. 500 or something around that
figure which could be given in favour
of a vehicle provided the tyres and
the condition of the vehicle was good.
In a majority of cases, this Rs. 500
was not sanctioncd. When it was
found that the tyres were not good,
the paint work was not good and so
on, this Rs. 500 was not paid.

So far as I can
these vehicles

Diwan Chaman Lall: You examin-
ed the vehicles completely?

Shri B. K. Lall:
.side of it.

Only the technical

Diwan Chaman Lall: Did you go
into the question of registration.

Shri B. K. Lall: I did not look into
anything except the technical side.

Shri 8. V. Ayyar: I was responsible
for it.
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Diwan Chaman Lall:. How many
vehicles were scraped within one
year? Is it 58 or 47?

Mr. Chairman: 58 vehicles valued
at about Rs. 5'34 lakhs were suld for
about Rs. 44,000 (Net).

Diwan Chaman Lall:
year they were sold as scrap
about Rs. 44,000 (Net).

Shri S. V. Ayyar: 1 would like to
know more details about it.

Mr. Chairman:. This is a rough
estimate. Nobody has signed this.
A body of experts went and examined
each vehicle. Have they noted the
condition of each vehicle as to whe-
ther it was road-worthy and so on?
Is there any authoritative statement
signed by them?

Shri 8. V. Ayyar: A report was
sent by the Committee of Valuers.

Mr. Chairman: What did they say?
Did they say in the final report that
such and such vehicles are road-
worthy and worth so much?

Shri §. V. Ayyar: The vehicles
which were read-worthy and which
were considered to be scrap have
been mentioned in the final report.

Within one
for

Mr. Chairman: You infer......

Shri S. V. Ayyar: There was no
question of inference. When we
examined 150 or 200 vehicles and

said that 10 or 15 are scrap and not.
to be paid for, it certainly means that
the others have been considered by
the technical people to be road-
worthy.

Mr. Chairman:
stated.

Shri S. V. Ayyar: It is a positive
report. It is not a negative report.
There is no question of inference.

Shri K. K. Basu: These 58 vehicles
which were subsequently declared as
scrap were certified to be road-
worthy.

Shri S. V. Ayyar:

It is not specifically

Yes.



29 March, 1956)

Mr. Chairman: For road-worthy
vehicles you have given a particular
value?

Shri S. V. Ayyar:
valuation was laid down
Committee of Experts had
accordingly.

The formula for
and the
valued

Diwan Chaman Lall: In regard 1o
these, you checked up the registration.

Shri S. V. Ayyar: Yes. In the case
of second-hand vehicles which were
purchased, the original authonty had
been referred to.

Diwan Chaman Lall:
58 vehicles second-hand?

Shri S. V. Ayyar: I do not know.
If you can give me that list, 1 will
look into it and say. It mighi be
possible to say because the original
certificates must be with them.

Were these

Then it would be easy for me to
locate and find out from the original
registration  certificates of these
vehicles. 1 have taken it from the
registration cards of the G.N.I.T. Co.

Diwan Chaman Lall: Suppose, a
bus that is registered here had not
been registered before in Bombay or
clsewhere.

Shri S. V. Ayyar: I have examined
the books of the G. N. 1. T. Co, to find
out from whom the vehicles were

originally purchaszd, whether they
were purchased old. If they were
purchased from the manufacturers,

then we took them as new vehicles.
Some of them wore new and some of
them were second-hand. I have look-
ed into from whom they were pur-
chased and I have ascertained infor-
mation from the books also.

Diwan Chaman Lall: I will put a
specific quastion. Have you got a list
of vehnicles which you recommended
not to be purchased or to be excluded
from the purchase,

Shri S. V. Ayyar: In respect of
vehicle No. DLH 9440 we have stated
“damaged by accident, repair costs
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should be deducted from the value
payable otherwise”.

Diwan Chaman Lall: What was the
registration period? When was it
ragistered?

Shri S. V. Ayyar: DLH 9440 was

registered on 1-12-43.
Diwan Chaman Lall: What was its.
original price?

Shri S. V., Ayyar:
chased in 1943,

Diwan Chaman Lall: What was the
price, the original price?

This was pur-

Shri 8. V. Ayyar: The original pur-
chase price is not known to us.

Shri P. S. Rajagopal Naidu: How

do you fix the price?

Shri 8. V. Ayyar: Under the agree-
ment there was no necessity to look
into the original price.

Should you.
repair and

Diwan Chaman Lall:
not make allowance for
replacement cost?

Shri 8. V. Ayyar: On the datz of
taking over?

Diwan Chaman i.all: It is stated
“less depreciation at the rate of 25

per cent. per year on the declining.
value from the date when the vehicle
was registered”.

Shri S. V. Ayyar: Quite true, We
have to consider what was the re-
placement value of that vehiclz on
that date. That must be depreciated
from 1-12-43 by 25 per cent. on the
reducing balance structure.

Diwan Chaman Lall: A car was
registerad in 1943. The replacement
value of that car on the date of pur-
chase happens to be, let us say, more:
than what it cost in 1943.

Shri S. V. Ayyar: It was so.

Diwan Chaman Lall: Let us take a
hypothetical question. Then, accord-
ing to your formula, the depreciated
value is 25 per cent. in the first year.
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So, if it costs Rs. 10,000 then
Rs. 2,500 is depreciated in the first
ryear.

Shri S. V., Ayyar: Yes.

Diwan Chaman Lall: Have you
-done jt?

Shri S. V. Ayyar: Yes, w2 have

done it. The replacement value
-that vehicle on that date was
12,800 and odd.

of
Rs.

Diwan Chaman Lall: What was the
-original price?

Shri S, V. Ayyar: 1 do not know.
1 have not looked into it.

Diwan Chaman Lall: Then how do
yeu reckon the price?

Shri S. V. Ayyar: That replacement
cost was the figure which we ascer-
{ained from the local! dealer.

Diwan Chaman Lall: Wher:s is the
correspondence, the letter you wrote
to the manufacturer?

Shri S. V. Ayyar: 1 have it.
have ascertained from the
turer.

We
manufac-

Diwan Chaman Lall: For this veh-
icle?

Shri S. V. Ayyar:
cular make.

For this parti-

Skri P. S, Rajagopal Naidu: What

s the average life of a vehicle?
"You say, that was a 1943 model
~vehicle. What is its life?

Skri S. V. Ayyar: The valuers werz
‘not concerned with that.

Shri P. S. Rajagopal Naidu: 1 would
“like to know what is the life of a
-vehicle? What is the number of years
-that the auditors have fixed as thz
_life of a vehicle?

Shri 8. V_ Ayyar: It depends on the
:make and the use it is put to.

Shri P. S. Rajagopal Naidu:
‘many years?

How

Sh:. S. V. Ayyar: In every case it is
worked out. Probably 10 years.
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Shri P, S. Rajagopal Naidu: What
do your auditors do? How do they
calculate.

Shri S. V. Ayyar: They depreciate

it on the basis of the Income-Tax
rate.

Shri P. S. Rajagopal Naidu: How
much?

Shri S. V. Ayyar: 25 per cant,

Shri P. 5. Rajagopal Naidu: You

yourself have admitted that this was
a 1943 model vehicle. In which year
was thig acquired?

Shri 8. V. Ayyar: Tn 1948, by the
Government. '

Shri P, S. Rajagopal Naidu: So, the
vehicle was six yvears’ old at the time
of acquisition.

Shri S. V. Ayyar: Yes.

Shri P. S. Rajagopal Naidu: You
did not even care o ascertain the
original purchase price of the vehicle.
What was the price of the vehicle in
19437 Was it ascertained?

Shkri S. V. Ayyar: No. It was not
my duty. Under a particular clause
in the agreement we were appointed
as valuers and this was not within
the terms of iny valuation.

Shri P. S. Rajagopal Naidu: Am™ I
corrzct in saving that in the year 1948 ®
when this vehicle was acquired you
had valued this vehicle at more than-
the oriéinal price of the vehicle after
s2ven years of use?

Shri S. V. Ayyar: It is quite pos-
sible. The value is governed by the
markel price and it is likely that it
was higher,

Shri P. S. Rajagopal Naidu: In the
course of the five or six years, a por-
tion of the valuc of the vehicle should
have been written off as depreciation.‘

Shri S. V. Ayyar: Yes.

ye
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Shri P. S. Rajagopal Naidu: You
have to reduce it every year at the
rate of 25 per cent. In the course of
some years it will be reduced to noth-

ing. _ '

Shri S. Gupta: This 25 per cent. is
on the reducing instalmant. The
asset will never be reduced to zero.

-

Shri P. S. Rajagopal Naidu: In this
particular case, even though the veh-
icle was used for six years, you had
valued the vehicle relying upon this
Agreement that is entered into by
them and you had paid much more
than what this vehicle has cost in
1943.

Shri S, V. Ayyar: We were appoint-
ed as valuers under the clausz of the
Agreement and we worked as per the

Shri P. S. Rajagopal Naidu: Did it
not strike you that this vehicle has
been on the road for nearly six years
and it costs nothing?

Shri 8. V. Ayyar: 1 will not venture
any opinion. We worked under the
terms of the Agreement.

Shri P. S. Rajagopal Naidu: Within
one year most of those vehicles had
to be sold as scrap.

Shri S. V. Ayyar: I do not know

the circumstances under which they
= Were treated as scrap.
Diwan Chaman Lall: Let us take

this DLH 9440.

Mr. Chairman: I want an elucida-
tion. What is the valuation for this
vehicle?

Shri S, V. Ayyar: Rs. 3,564/-.

Diwan Chaman Lall: That was your
valuation?

Shri S. V. Ayyar: Yes. -

Diwan Chaman Lall: Does it in-
clude depreciation also?

Shri 8. V. Ayyar: Yes.

1488LS—3
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Mr. Chairman: What was the orl-
ginal price?

Shri 8. V, Ayyar: Rs. 12,000 and
odd as replacement cost.

Mr. Chairman: According to you it
has suffered an accident.

Shri S. V. Ayyar: Yes,

Mr. Chairman: Have you made any
enquiries?

Shri S, V. Ayyar: We stated “dam-
aged by accident; repaid cost must be
deducted from the value”.

M=:. Chairman: You have deducted
only Rs. 500.

Shri S. V. Ayyar: Rs. 500 was de-
ducted. But we qualified it by fur-
ther saying that from the Rs. 3,564/-/-,
we should again deduct the cost of
repairs which are necessary to make
this vehicle in a serviceble condition.

Mr. Chairman:
duction?

What was the de-

Shri S. V. Ayyar: 1 do not know.
It is for the DTS "to say how much
they recovered for that. Paragraph
2 of the Valuation Report dated the
23rd April, 1948 reads:

“In Annexure ‘A’ we have in-
dicated the vehicles which have
been damaged very badly as a re-
sult of accidents and which in our
opinion would involve a complete
overhaul and considerable ex-
penditure thereon. Our valuation
of these vehicles shown in the
statement is subject to the further
condition that from those assessed

values, the expenditure on their
complete repair and overhaul
should be deducted.”

Mr, Chairman: What have you
done?

Shri S. V. Ayyar: We have left it
to the Ministry., We do not know
what amount they have recovered.
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Mr. Chairman: May we know from
the Secretary what has happened to
this?
shri B. K. Lall: There was no in-

formation. This ~value must have
been adjusted at the time of purqhase,

Mr, Chairman: How? You are work-
ing on a particular formula. Have
you given effect to this formula?

Shri S. Gupta: The Rs. 500/- that
you have made allowance is for the

overhaul.

Piwan Chaman Lall: We want to
know whether you have made the
deduction of Rs. 500/-.

Shri B. K, Lall: We can find out
from the records.

Diwan Chaman Lali: How many
years depreciation is this?

Shri S. V. Ayyar: We have shown
four years’ depreciation.

Diwan Chaman Lall: Why not five
years?

Shri S. V. Ayyar: Because the agree-
ment savs “completed vears”.

Diwan Chaman Lall: Where does it
say so?

Mr, Chairman: That is a sor2 point.
Even if it had run for 360 days it is
not a completed year. It was dis-
cussed last time.

Diwan Chaman Lall:
the agreement say about the
pleted year”? I do not see it.

Shri S. Gupta: Paragraph 11(a)(1)
refers to that.

Diwan Chaman Lall: Even if it is
11 months and 29 days, as it is less
than one year, it is not deducted.

Mr, Chairman: Are you able to get
the figures with regard to DLH 9440?
Apart from the Rs. 500, what have
you deducted by way of cost of re-
pairs?

Shri T. S. Parsuraman: 1 will look
into the records and will let you know
the exact amount.

Where does
“com-
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Diwan Chaman. Lall: This document
says Rs. 500.

Mr. Chairman: There. is nothing
further in that.

Shri 8. V. Ayyar: This Rs. 500 is
not in respect of repairs, It is the
amount which the Valuation Com-
mittee is authorised to adjust plus or
mjnus if it so thinks fit.

Shri 8. Gupta: The question is whe-
ther we have recovered anything in
respect of the vehicles which were
declared to be in a bad condition.

Shri T. S. Parsuraman: We have
recovered. But we have to look into
the records to know the actual
amount.

Diwan Chaman Lall: Could anybody
give us any explanation as to how it
came about? Could we have a detail-
Who are responsible to
see that the tzrms of the agreement
are honoured in their letter and in
the spirit? Either one is responsible
or the other one is rasponsible. It is
stated that the report justifies the
purchase of these vehicles, Where is
that report?

Shri T. S. Parsuraman: It is not a
separate report. The valuers submit-
ted one consolidated report and a
copy of that has been submitted to
the Committee.

Shri K. K. Basu: For
9440, had any technician
similar report?

Shri §. V. Ayyar: There was only
one common report submitted by all
the three people, May I just read
out from the report a portion?

Mr. Chairman: Have you got An-
nexure A? Would “you tell me how
many come under Category A?

Shri S. V. Ayyar: I will read the
relevant portion.

this DLH
submitted

“In annexure ‘A’ we have iden-
tified by asterisk certain vehicles,
These are six wheelers. They are
not vehicles suitable for etfcient
road transport. We understand



29 March, 19561

they were vehicles specially
manufactured for the -exclusive
use of ‘the Army. It is also
understood that they are not re-
placeable at present in the mar-
ket. As such, we would not ordi-
narily recommend the purchase
of these vehicles for a road trans-
port organisation,

In view of the agreement, how-
ever, it would seem that the
vehicles should also be taken
over by the Government. For the
circumstances explained above, in
our opinion, the formula laid
down in clauses 11(a) 1 & II of
the agreement should not apply
1o these vehicles.

14 of these vehicles were pur-
chased second hand and recondi-
tioned. We would recommend
that they should be valued at
their cost to the G.N.IT. less the
usual depreciation and adjust-
‘ments which we have recommend-
ed in this report. The balance of
8 vehicles were new when pur-
chas>d and we have assessed a
lumpsum replacement value of
Rs. 10,000/- for each of these.”

“This paragraph would indicate to what
exient the Valuers had gone into the
position. Then again. I want to bring
‘to your notice the pains that we took,

Diwan Chaman Lall: Why did you
not tell them so before the Agreement?

Shri S. V. Ayyar: We were not con-
-sulted before the Agreement. It is for
the authorities who entered info the
Agreement to say that.

Mr. Chairman: That report does
not help us in the face of the fact that
even within one year 58 buses were
sold ag scrap.

Shri S. V. Ayyar: What guarantee
is there that after they were taken
.over they were maintained in proper
manner, whether there were any acci-
dents and if so how many of the buses
Wad accidents which made them abso-
‘futely useless, and so on. I have been
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myself trying to find out about the
maintenance of these vehicles. but I
could not get any information from
the Delhi Transport Service (D.T.S)).
How can one say that these vebicles
were scrapped simply because they
were unserviceable at the time of
taking over? That might have been
due to the fact that they were not pro-
perly maintained.

Mr. Chairman: According io you,
the Valuers, the buses taken over by
the D. T. S. were not up to the mark.

Shri S. V. Ayyar: I cannot say so.
It you can look into the details in res-
pect of these 58 vehicles, what were
the exact circumstances in which they
were scrapped, what were the repairs
which were carried out for these 58
vehicles during the period after they
were taken over, you can judge it.

Shri B. K. Lall: I will check up on
this from the records and produce the
. (,'('Ol'd.

Diwan Chaman Lal: This matter has
been before the Public Accounts Com-
mittee for over a year. Surely it is
only courtesy to this Committee that
the figures and facts and everything
connected with this matter should have
been brought to the notice of this
Committee. Why is it that we have
got to fish for information? This is
a very serious thing. Mr. Lall, you
are the only permanent link in this
whole matter. You must know what
has happened. About 7-6 lakhs worth
of loss has been caused to Govern-
ment—not a small loss. We are unable
to get at the facts or the figures or the
records in the matter!

Shri B. K. Jall: I was not there at
that time. I joined later. 1 was u'lly
one of the valuers.

Diwan Chaman Lall: What is your
opinion about the valuation? What
have you to say about the 58 vehicles

whicn were scrapped?

Shri B, K. Lall: It is difficult for e
to :ay after so many years. I valued
the vehicles technically.
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Diwan Chaman Lall: Are there no
records about this? Have you not
made any report about your technical
valuation?

Shri B. K, Lall: I did not keep
any personal copy. I can check up.

Diwan Chaman Lall: If you had
made your report, why should it nol
be there?

Mr. Chairman: Shri S. V. Ayyar
wag asserting that he could not get at
anything about these vehicles at all.
He said he did try to get at these
buses and their history and why they
were condemned and he could not get
the information.

Shri S. V. Ayyar: 1 had written a
Jetter to the D. T. S. on this subject.
May I read out this letter which was
dated 13th September, 1950, address~d

by me to Shri Venkatachalam who
was the Under Secretary?
Mr. Chairman: You can read it.

You can furnish a copy of that letter
to the Committee.

Shri S. V. Ayyar:
dated 13-9-50).

“A statement showing the details
of 55 venicles..

(Reads letter

“Statement of 60 vehicles on
31-3-50........... i

I had asked in this letter for a

series of - detailed information. The

answer 1 got was that there was no
information.

Diwan Chaman Lall: We want a
copy of the lefter that you have just
now read. )

Shri S. V. Ayyar: Yes. I will send
it‘ If by examination your Sub-Com-
mittee can ascertain how these vehi-
cles were condemned, and whether
there was any heavy damage to them,
I can understand the conclusion being
reached,

Diwan Chaman Lall:
be that somebody......

Shri S. V. Ayyar: May 1 tel]l you,

that you should know who carried out
the examination of these vehicles, who

It may also
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wanted them o do 80, who: were the
parties that condemned them and what
were their qualifications.

Shri P. S. Rajagopal Naidu: We will
come to that. '

Mr, Chairman: Mr. Lall, the burden
therefore seems to lie heavily onyown
to clear up these things. Mr. S. V.
Ayyar is showing thein oatoyou. You
are in possession of all these records
ag to when these buses were sold,
what were the conditions in which
they were sold and at what prices.
These -are the points which we
require,

Mr, S. V. Ayyar will kindly give
us the list of buses referred to in An-
nexure A and also let us know what
was the condition of these buses.

Shri S. V. Ayyar: 1 should give all

the information,

Mr. Chairman: Mr. Ayyar had said

that these buses may be excluded.
Inferentially, we have to take it that
the other buses were road-worthy.
- Shri S. V. Ayyar: Annexure A re-
fers to six-wheelers. Nos. 157 to 178
about 22 vehicles—were referred to
in this Annexure.

Mr. Chairman: How many aftract
clause 11 (a) of the agreement?

Shri S.. V. Ayyar: Annexure A gives
a list of all the vchicles, divided inte:
several sections.

Mr. Chairman: In the Annexursz,
have you indicated the vehicles which
have been damaged very badly? Let
us know what exactly iIs in Annexure
A,

Shri S. V. Ayyar: If you refer to
the Valuation Report, the first para-
graph dealing with vehicles will show
what is contained in Annexure A.

Mr. Chairman: In that Valuation

Report you have stated that in An-
nexure A, you have indicated the vehi-

cles which have been damag-
ed very badly as a result
of accidents and which, in the

opinion of the valuers, would involve
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a complete overhaul and considerable
expenditure thereon. Let us know
how many vehicles are in that cate-
€ory and how much. you have deduct-
ed in addition to Rs. 500/. The Valua-
tion Report says that the valuation is
subject to the further condition that
from those assessed values the expen-
diture on their complete repair and
overhaul should be deducted. We want
to know how much you have deduct-
ed.

Shri S. V. Ayyar: I have not de-
ducted. The Ministry will have to
give that information, There were
two vehicles which suffered an acci-
dent,

Mr. Chairman: One of these vehicles
is'No. DLH 9440. What is the number
of the other vehicle?

Shri S. V. Ayyar: The number of
the other damaged vehicle is DLH
5021,

Shri N. M. Ayyar: An attempt was
made by the Ministry to get the
figures. I might read out a letter
which was received from the D.R.T.A.
in this connection. This letter is
dated 2-11-1950.

* Reference Ministry of Trans-
port Letter No. 5-TAG (16)/49
dated 21-9-50.

I have the honour to furnish
below further information asked
for:

(i) Figures of the average or
the actua] cost of maintenance of
these 55 vehicles are not available
as these vehicles became unroad-
worthy even during the year 1948-
49, in most cases soon after taking
over from the G.N.IT. Conipany.
Moreover, no proper record of the
maintenance cost of each of these
vehicles was maintained. Never-
theless, taking into account the
deteriorated condition of the body
and mechanical parts of the vehi-
cles and the total expenditure in-
curred on the maintenance and
repair during the year 1948-49,
ft could reasonably be estimated
that the approximate average cost
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of the maintenance of each of
these vehicles should not have
been less than Rs. 300/- per men-
sem excluding the cost of labour,
P. O. L. tyres and tubes.

(ii) The estimated expenditure
of Rs. 4.14,549 is based on the -
maintenance of all the 189 vehi-
cles taken over from the ex-
G.N.IT. for the period 14-5-48
to 31-3-49." This works out to an
average of Rs. 2194/- per vehicle,
that is, Rs. 209/- per month. As
the maintenance cost on the 55
vehicles in question was compara-
tively more than the other vehi-
cles on account of the deteriorat-
ed conditions, the maintenance
cost has been estimated at about
50% more than the average cost.

(iii) The question does not
arise as expenditure on tyres and
tubes has been excluded.

(iv) The information is not
readily available.
(v) The information is mnot

readily available.

(vi) Out of the 55 vehicles. 4
vehicles were off the road (2 in
May, 48, bearing registration Nos.
DLH. 9429 and DLH. 5021; 1 1
July, 48, bearing registration No.
DLH. 5047; and 1 in August, 48,
bearing registration No. DLA."'
5360). No report appears to have
been made to the Ministry of
Transport in this connection as the
position of the loss to be borne by
the Government this account was
then not apparently clear as the
value assessed by the valuers was
only known towards the end of
1948.

(vii) Out of the 23 vehicles, 7
vehicles are actually on the road
at present, viz., DLH. 6130, 5579,
8291, 8075, 7358, 8801 and 6108.
Thae remainirg 16 vehicles are at
present unroadworthy. The mile-
age performed by these vehicles
from 1-4-50 up to 31-8-50 and the
date from which they became
unroadworthy are indicated in
the attached statement

v
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(viii) Apparently, the original
list was prepared on the basis of
the date of registration and the
mechanical condition of the vehi-
vles. The omission of the 27
vehicles which became unroai-
worthy before June 1949 is pro-
bably with the idea that they
could be repaired and placed on
the road again. This hope, ap-
parently, did not materialise
subsequently.

(ix) The expenditure of Rs.
3814/~ has been worked out on
the basis of expenditure up to
31-7-50 on Ford vehicles. In this
connection, it may be stated that
no new addition of Ford vehicles
was made to the existing fleel.
Figures of actual expenditure are

+ not readily available.

(x) No set procedure was fol-
lowed. However, it may be stat-
ed that when the physical and
meéchanjcal conditions of the
vehicles were such that it would
not be economical to repair them,
the Governmemnt was approached
for the write-off of their book
value, '

(xi) No individual history cards
‘are available in respect of these
vehicles.”

Mr. Chairman: Could you kindly
send a copy of that letter which the
Secretary has read out, to this Sub-
Committee? I would also like to know
another thing. Shri S. V. Ayyar was
telling us that certain vehicles were
found by the experts to be second-
hand vehicles which had been recon-
ditioned. I presume that before enter-
ing into an Agreement, the Ministry
had knowledge that these wvehicles
were second-hand. If that was so.
why did you apply the formula of
deducting Rs. 500/- only, in the case
of these second-hand vehicles also?

Diwan' Chaman Lall: Mr. Lall,
what have you got to say about this?

Shri B. K. Lall: I can only say that
I looked into the technicdl side of the
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valuation. I simply examined the
technical aspects. There were two of
us.

Diwan Chaman Lall: Is there any
record of the fact that these vehicles
were actually tested? Did you make
a note of it?

Shri B. K. Lall: No separate note
was kept. ‘

Mr. Chairman: Mr. Ayyar seemed
to be very clear that every one of
the vehicles was checked and on that
ground no deductions were made.

Shri S. V. Ayyar: The deduction of
Rs. 500 and Rs. 300 etc. was simul-
taneously done at that time.

Mr. Chairman: There is a deduction-
of Rs. 500/- uniformly.

Diwan Chaman Lall: Do you mean
to say that no record of any exami-
nation was kept?

Shri B. K. Lall: There is no record.
Diwan Chaman Lall: Was there an
examination at all?

Shri B. K. Lall: There was.

Diwan Chaman Lall: If so. there
would have been some record.

Shri P. S. Rajagopal Naidu: Did
you try to.note the condition of the
tyres of the vehicles? How is it that
a uniform formula was applied in

respect of all vehicles?

Shri B. K. Lall: I remember that
at that time it was late at night when
1 carried out this work, Usually after
my working hours, I along with a col-
league of mine, checked up the buses
and when we checked the buses and
they were in good condition, then we
made a deduction of Rs. 500/-.

Shri P. 8. Rajagopal Naidu: My
question is psarticularly with regard
to tyrés. Fach vehicle had six tyres.
and each tyre during that period
would hdve ¢ost Rs. 500/-. Am I
correct? :
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Shri B. K. Lall: Yes.

Shri P. S. Rajagopal Naidu: But I
find that you have not made any’
particular reference with regard to
these tyres.

Shri B. K. Lall: The condition of
the vehicles as a whole as it stood at
that time was taken into considera-
tion.

Shri P. S. Rajagopal Naidu;: You
felt that it was immaterial whether
the tyre was good or bad.

Shri B. K. Lall: May be, mechani-
cally it was not in a good condition.

Shri P. S. Rajagopal Naidu: I find
that you have more or less fixed a
uniform vidlue. Did it not strike you
to note the condition of the tyres?

Shri B. K. Lall: We looked round
the tyres also. The condition of the
vehicles as a whole was good at that
time.

Mr. Chairman: What was the dura-
tion of your cxamination of the vehi-
cles? How many hours did you spend
on this examination?

Shri B. K. Lall: We used .to start
from about 6 in the evening till about
11.30 or 12 at mnight.

Mr. Chairman: For how long?

Shri B. K. Lall: 1 think.it was for
about two weeks.

Diwan Chaman Lall: You did the
checking without a single note. Per-
haps you trusted to your memory.

Shri B. K. Lall: We simply checked
up. We did not make any notes.

Shri S. V. Ayyar: It was on the
basis of the assessment of the condi-
tion of the vehicles on the spot that
deduction was made.

Diwan Chaman Lall: Are you justi-
tying the procedure that was adopt-
ed? Is this sufficient?

Shri 8. V. Ayyar: That is our im-
pression.
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Diwan Chaman Lall: Then what is
the reason for your writing a note on
a certain thing?

Shri S. V. Ayyar: That is because

this question of scrapping the vehi-
cles was raised and I was asked to
deal with this. So, I noted it down.

Shri K. K. Basu: Was
joint inspection?

thefe any

Shri B. K. Lall: We used to meet to-
gether and after I have checked a
bus—say bus No. 321-—for 15 minutes
or so, I went back and discussed it
with the other valuers,

Mr. Chairman: Did you have a pro-
cedure of checking—say, first engine,
then tyre, etc.?

Shri B. K. Lall: We used to start
the bus.

Diwan Chaman Lall: Who is the

other man?

Shri B. K. Lall: He was one Mr.
Arshacony.

Diwan Chaman Lall: Where was he
working?

Shri B. K. Lall: He was the Service
Manager of General Motors.

Diwan Chaman Lall: How soon after
you came, did you come across this.

Shri B. K. Lall: This thing happen-
ed in 1948. I joined in August 1952.

Shri K. K. Basu. Was the
signed by both of you?

Shri B. K. Lall: Yes.

Diwap Chaman Lall: There is no ve-
port.

Shri B. K. Lall: There was a joint
report.

Diwan Chaman Lall: You mean that
thing wherein it is stated that Rs.
500/- have been deducted? That is
not a report at all. ’

8hri K. K. Basu: Now, the report is
a common report. Suppose bus No. A
13 accepted as roadworthy only by
ather gentleman, will you accept what
he says?

report
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Shri B. K. Lall: We did not jointly
Inspect every minute.

Diwan Chaman Lall: So, when the
other gentleman says that a certgin
vehicle is roadworthy, you accept it.

Shri B. K. Lall: That is right.

Diwan Chaman Lall: If you were a
private concern would you have re-
commended the purchase of these
vehicles on that basis. .

Shri B. K. Lall: It never occured
to me at that time.

Diwan Chaman Lall: Mr. Secretary,
would you have, as a private indivi-
dual, purchased these vehicles on no
report? Would Mr. Lail have pur-
chased these on this basis if he were
a private concern? It is a 1matter
where about Rs, 7°6 lakhs are involv-
ed. Mr. Lall, let us suppose you were
the General Manager at that time of
a private concern. Would you have
taken them over on this basis with-
out a report?

Shri B. K, Lall: That question does
not arise. I thought I was dcing
something good. 1 did not know that
I wnould be questioned later cn.

Diwan Chaman Lall: Will anybody
buy a second-hand car without a de-
tailed check? Would you recommend
me to buy a second-hand car with-
out a detailed check?

Shri B. K. Lall: I did not carry.out
a detailed check from my point of
view at that time.

Diwan Chaman Lall: This is a de-
tailed check, But there is no report.

Shri B. K. Lall: I quite agree with
you. When we checked up the vehi-
cles they were in a running condition.
From our point of view we certainly
carried out a check. "We did our best
to see that the Government had a
fair deal in the matter.

Mr. Chairman: I would like to
point out one other difficulty in ac-
cepting your position. Some of these
vehicles were registered five, four or
three vears earlier. From the deduc-
tions made, you see that they range
from Rs. 250 to Rs. 500. Mr. Naidu
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put to you the question whether you
examined the condition of tyres each
of which was costing about Rs. 500/-.
Now, do you want us to believe that
you as experts to assess these vehi-
cles, could deduct only this much of
difference, namely beween Rs. 250
and Rs. 500, even though the regis-
tration was done 3, 4 or 5 years ago?

Shri S. V. Ayyar: The Agreement
is there. Could we go out of the
Agreement?

Diwan Chaman Lall. You could
have conducted a detailed examina-
tion of the record of each vehicle and
condemned all those that were within
12 months. That is what you could
have done. You did not do it.

Shri S. V. Ayyar: Where we con-
sidered that they are......

Diwan Chaman Lall: Who are you?
You are only from the Audit side.
considering this matter., It is they—
technicians—who know about this.
They have got to satisfy  their
superior officers. Now, there is not
even a single record to show what
actually happened. But there is the
fact that 113 of the vehicles were
condemned and that resulted in a
loss to the Government to the extent
of about Rs. 7.6 lakhs. Suppose there
was a proper record, then we could
now call for the record and check it
up. We could then find out whether
what you are saying is rignt or what
we arc saying is right. As it is, this
is completely guess work.

Mr. Chairman: You see you were
bound down by that condition. If the
technical experis had given you de-
tails with regard to the valuation,
how are you bound by this Rs. 500?
Why should you get bound by this
Rs. 5007 You could straightaway re-
ject them. If the report ihat they
have given with regard to the condi-
tion is bad, you could have rejected
or you could have found out yourself.

Shri S. V. Ayyar: We considered
it was not........

Mr. Chairman: As a matter of fact
you have confined - yourself within
that short range of Rs. 250 and 500.
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Shri 8. V. Ayyar: Under the Agree-
ment that was the provision.

Diwan Chaman Lall: Let us fake
the Agreement. Is this the policy of
the Government to appoint 2 non-offi-
cials, and ask them to come and ex-
amine these vehicles, without fee? 1Is
that part of the Agreement? Have
you no technical men in other Minis-
tries? If you had no technical men
then you could appoint some and put
the responsibility on them to tell you
whether these are serviceable or not.

Shri 8. V. Ayyar: That is a ques-
tion of policy.

Diwan Chaman Lall: It is not a
question of policy. It is a question of
ordinary commonsense.

Mr. Chairman: In regard to the
Agreement, you had tried to follow
the U. K. formula, but you did not
fellow it fully. Why have you intro-
duced this clause about Rs. 500? It
i3 not found in the U. K. Transport
Act, 1947.

Shri T. S. Parsuraman: It was more
favourable to Government.

Mr. Chairman: What was favour-
able?

Shri T. S. Parsuraman: Whatcver
it is. It was a little more favourable

to Government.

Mr. Chairman: "In every case, if
it is estaolished that the physical
condition of the vehicle is material-
ly better or worse at the date of
transfer than the normal  physical
condition .at that date of a vehicle of
the same type and age. its value
will be arrived at by adding to or
deducting from the sum ascertained
under paragraph (i) of this clause,
such amount, not exceeding Rs. 500
as fairly reopresenis -the difference.”
This is froin clause 11 (ii) of the
Agreement.

Why did you limit it to Rs. 5007
It vou had left it open as in the U. K.
Act, you could have had a wider
range of reduction instead of restrict-
ing yourself to Rs. 500. On what
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ground do you contend, that is favour-
able? If you had adopted in toto the
U. K. clause, you would have had a
wider latitude. You could have had
greater freedom and not within the -
range of Rs. 500.

Mr. Ayyar can pass on a copy of
that letter and the reply he received.

Diwan Chaman Lall: Let us ask
another question. Have you any re-
cord showing who took the decision to
get rid of these vehicles as scrap?

‘Shri N. M. Ayyar: As far as [ have
been able to find out about this Rs. 500

Diwan Claman Lall: We will come
to that later on. You can take note
of that and you can send a note about
it. The Chairman has drawn attention
to the fact that you had made certain
exception from the UK. Act.

Mr. Ctairman: There is no limit in
the UK. Act.

Shri N. M. Ayyar: That is correct.

Diwan Chaman Lall: When was the
decision taken, and by whom, to getl
rid of these vehicles as scrap?

Mr. Parsuraman, have you got any-
thing to say about this? Do you re-
member anything about this?

Shri T. S. Parsuraman: In the note
that we have sent to the Committes, it
is stated that out of the UK.....

Diwan Chaman Lall: You leave the
U.K. Act on one side and we will take
that later on. What does your record
say regarding the decision taken and
by whom and for what reasons to sell
these vehicles as scrap?

Shri B. K. Lall: There is a note here
which says:

“Out of the fleet taken over
from the GN.IT. Co Ltd., two
lots of 55 and 58 unserviceable
and worn out vehicles were auc-
tioned in June 1950 and January
1952 respectively. The first ot of
55 vehicles was condemned as
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these buses were in service for
more than 4 years since the date
of their original registration and
were physically and mechanically
unfit for service in 1948-50. As
regards the 58 vehicles, these had
come to the stage of condemnation
during the course of the year
1949-50. Both the Tots were dis-
posed of by public auction through
Government recognised auce-
tioneers. The auction for ‘he
first lot of 55 vehicles was arrang-
ed through the Regional Commis-
sioner (Disposals) Kanpur, and
the second lot of 58 vehicles was
auctioned departmentally through
Government recognised auc-
tioneers.”

Diwan Chaman Lall: Whose note is
this? .

Shri B. K. Lall: This is the informa-
tion which we supplied.

Diwan Chaman Lall: On what
records did you supply this? What is
your record? Who took the decision?
Who was responsible for this decision
for the first sale and the second saie?

Shri M. Gopalakrishnan: I have seen
some letters in the D.T.S. file which
show that the first lot of 55 vehicles
was considered unserviceable by the
then General Manager.

Diwan Chaman Lall: So nobody else
was consulted in regard to this matter?

Shri M. Gopalakrishnan: This has
got to be lonked imto. This note was
prepared on the basis of that letter,

Diwan Chaman Lall: These vehicles
were condemned as unserviceable,
because they have been in service tor
more than 4 years. Is that the state-
ment? Am I correctly quoting?—
whereas actually some of these buges
were registered in 1943 and had been
in service for more than 4 vears and
were purchased as good and service-
able after 6 years of service. Is that
note regarding this 4 years’ service the
main basic reason for declaring ‘hem
10 be useless? Is that to be found in
any other record?
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Shri M. Gopalakrishnan: There
must be some supporting record.

Diwan Chaman Lall; Don’t vsu
remember where did you get this?

Shri N. M. Ayyar: I think I will be
able to throw some light. In a letter
dated 21st September, 1950, to the
Secretary DRTA, a specific question
was put as to what was the procedure
adopted by the D.T.S. for the condem-
nation of the vehicles, which precisely
is the point which we are trying to
pursue. The answer that was given
was that no set procedure was fo:low-
ed. They further said: “However, it
may be stated that when the physical
and mechanical conditions of the vehi-
cles were such that it would not be
economical to repair them, the Govern-
ment was approached for the write-
off of their book value”.

Diwan Chaman Lall: What is the
record to show. what examination
took place of the physical and mecha-
nical condition of the vehicles? Who.
did that examination?

Shri N. M. Ayyar: I think from the
sentence: “No set procedure was fol-
lowed”, the inference is probably that
no set procedure was followed.

Diwan Chaman Lall: So it was the
General Manager and General Mana-
ger alone who came to the conclusivm
t¢hat because these buses had been in
service for four years, they were not
worthy of service any more. Is that
right?

Shri N. M, Ayyar: This question
wag specifically put to him and the
answer that we could get was this:
that there was no set procedure of
examination.

Diwan Chaman Lall: Whatever
records you have, would you kindly
look into them and pass them on?

Shri K. K. Basu: I want to inow
whether the Ministry pursued the
matter after receiving this reply.

Shri N. M. Ayyar: From the papers,
I could find that a Committee was.
appointed to go into this question.
There were two Memberg of Parlia-
ment on it.
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Shri T. S. Parsuraman: That was the
Sub-Committee of the Standing Fin-
ance Committee. It met in 1950.

Diwan Chaman Lall: What did the
Committee report?

Shri T. S. Parsuraman: When the
G.N.I.T. Co. was taken over by Gov-
ernment in 1948 and fhe matter was
placed before the Standing Finance
Committee together with a request for

the -Committee’s approval for the
terms of the | Agreement, the
Committee decided that the arrange-
ment proposed by the Ministry
of Transport may be approv-
ed and that the operation of
this service on departmental basis
should be only temporary and that

before long, satisfactory arrangements
should be worked out for putting it
on a permanent basis,

Diwan Chaman Lall: I was present
at that time. 1 follow.

Mr. Chairman: We stop here and
we will meet tomorrow at 10 a.m.
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Shri N. M. Ayyar: I thought the next
meeting was on Saturday.

Mr. Chairman: Diwan Chaman Lall
ig retiring on the 31st Marrh and we
would like to have a meeting tomor-
row also at 10 A.m. if that is possible,
because we have got a lot of ground.
to cover. We have not yet come to the
Audit Reports.

Shri N. M, Ayyar: If you could
excuse me, I have got to conclude-
negotiations with the Russian and
Polish Delegations tomorrow.

Mr. Chairman: It is all right. I
suppose you will be coming on Satur--
day.

Shri N. M. Ayyar: Yes, I will come
on Saturday.

Diwan Chaman Lall: Tomorrow you
can depute somebody else.

[The Sub-Committee then adjourn--
ed at 6-30 P.M. till 10 aA.m. on Friday-
the 30th March, 1956.]
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2. Shri Kamal Kumar Basu
*3. Diwan Chaman Lall

4. Shri P. S. Rajagopal Naidu
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SECRETARIAT

.Shri V. Subramanian—Deputy Secretary.

WITNESSES

Shri B. K. Lall, General Manager, Delhi Road Transport Authority.
Shri T. S. Parsuraman, Deputy Secretary, Ministry of Transport.
‘Shri M. Gopalakrishnan, Chief Accounts Officer, Delhi Transport

Service.

Shri R. G. Abbhi, I.A.S.,, Deputy Secretary, Ministry of Finance

(Communications Division).

Shri S. V. Ayyar, Chief Cost Accounts Officer, Ministry of Finance.

(The Sub Committee met at Ten
“Twenty of the cloek.)

(AGREEMENT DATED THE 23RD
APRIL, 1948 BETWEEN THE GOV-
ERNMENT OF INDIA AND THE
G.NIT. CO. LTD. RELATING TO
THE TAKING OVER BY GOVERN-
MENT OF THE ROAD TRANSPORT
BUSINESS OPERATED BY THAT
COMPANY IN DELHI-CONTINU-
ED).

Mr. Chairman: Mr. Ayyar said yes-
terday that he was fettered by the fact
that there was a clause restricting the
.deduction to a maximum of Rs, 500/-.
Is there any clause in the Agreement,
making it obligatory on the Govern-
ment to purchase every vehicle?

Shri S. V. Ayyar: The Agreement
says that the assets would be 1aken
.over all stock-in-trade.

Shri T. S. Parsuraman: Clause (3)
of the Agreement says:

“On the completion of the sale,
all assets owned by the Vendors
in Delhi Province in connection
with the business of transport
shall be transferred and the pro-
perty therein rchall pass to the
Vendee and the Vendee shall be
entitied to full possessidn of the
assets including the premises ir
Delhi now held and occupied cor
used or acquired by the Vendors
or their agents or their Directors
or employees.”

Mr. Chairman: That is on the com-
pletion of the sale. Now we are think-
ing of the conditions before the sale.
Is it obligatory on your part to take
over every bus that belongs to the
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company?
then you must take over.
to that is it obligatory?

If you complete the sale

Shri T. S. Parsaraman: It is in the
Agreement.

Mr. Chairman: Supposing they have
hundred damaged vehicles. Did you
or did you not have the right or option
to reject them? Or have you to take
all of them?

Shri Parsuraman; On a reading of
the clause, it seems to me that Gov-
ernment were obliged to take all of
them.

Shri S. Gupta: No. Not all.

Mr. Chairman; If that is so, I would
ask Mr. Ayyar whether he informed
them that they should not accept this
one dozen vehicles because they are
not in a good condition.

Shri S. V. Ayyar:
that.

We have stated

Mr. Chairman: It is clear from that
that it ig not obligatory on your part
to take over every bus.

Shri S. V. Ayyar: I must point out
that in the same paragraph we have
stated that under the Agreement it
would seem that these vehicles would
have to be taken over.

Shri S. Gupta: There is no Agree-
ment that everything should be taken
over.

Shri S. V. Ayyar: The first clause of
the Agreement says:

“The Vendorg shall sell and the
Vendee shall purchase as from
the first of May, 1948 all the
stock-in-trade, tenants’ fixtures of
leasehold premises and benefit of
subsisting agreementg and ron-
tracts and all other assets of the
business existing on the books of
the Vendors ag on the first day of
May, 1948, including the goodwill.”

1 don't think under this clause the
Government has any option to exclude

But prior.

MiNuTES OF EVIDENCE

[D.R.T.A.-

any of the assets. The agreement:
definitely says *“all the stock-in-t;ade".

Mr. Chairman: What was the num-
ber ot vehicles which that Company
had before you negotiated this Agree-
ment.

Shri S. V. Ayyar: Whatever we
knew we have reported on.

Mr. Chairman: Kindly give us the-
figure.

Shri S. V. Ayyar: I have not got it,-
readily.

Mr. Chairman: Will you kindly pass
on the assessment book, the rough
calculation which you passed on yes-
terday?

Shri S. V. Ayyar: It is with you.

Shri P. S. Rajagopal Naidu: Was-
anything paid towards goodwill?

Diwan Chaman Lall: What was the-
date of thig agreement?

Shri S. V. Ayyar: 23rd April, 1948,

Diwan Chaman Lall; So, according
to the Agreement, you have to take:
whatever was the stock-in-trade on-
the 23rd of April or the 1st of May,
1948.

Shri S. V. Ayyar: Yes.

Diwan Chaman Lall: The stocks

~were obviously rotten and rejectable
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and could have been rejected as that
is not part of the stock-in-trade.

Shri S. V. Ayyar: I could not follow.

Diwan Chaman Lall: On the 23rd of
April, you entered into this agreement.
As from the Ist of May, whatever is
the stock-in-trade you will have to
take over. On the 23rd of April when
you entered into this Agreement you
could have made it clear that the
expression “stock-in-trade” does not
include stock that is no longer usable
stock that is rejectable, stock that is-
rotten. Surely, that is a very ordinary
precaution to take. Otherwise, stock-
in-trade may mean anything.
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Shri S. V. Ayyar: I could not under-
stand the point. Is it the implication
that hétween 23rd April, 1948 and the
1st May, 1948 some bad stuff was
brought in as stock-in-trade?

Diwan Chaman Lall: In your Agree-
ment, you could have stated that this
is what we call stock-in-trade, that is,
the buses which are in running order
.and buses which are usable and the
rest we do not call stock-in-trade. The
very fact that you did reject some-
thing. ...

Shri S. V. Ayyar: We have not
rejected anything.

Diwan Chaman Lall: Did you take
into consideration every wvehicle that
was there including useless vehicles?
Suppose there was a three-wheeled
vehicle which could not move even.
Will you take over that and pay for it?

Shri S. V. Ayyar: We have listed all
‘the assets.

Diwan Chaman Lall: Did you pay
for that?

Shri S. Gupta: On the basis of the
formula in clause 11 nofhing was paid
for.

Shri 8. V. Ayyar: I do not ag-ee
there. We have paid under the formula
for vehicles which the Committee ccn-
sidered to be in running order.

Diwan Chaman Lall: Then what is -

‘the stock-in-trade?

Shri 8. V. Ayyar: The vehicles, which
we thought, will have to be :aken
«over, we have taken as the stock-in-
trade and where we considered that
the formula should not be complied
with, we reported to the Government
what the Committee considered
reasonable.

Diwan Chaman Lall: So, you re-
ported that such and such things are
not to be considered as in running
order.
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Shri S. V. Ayyar: We said that this
formula should not be adopted for
them. : :

Mr. Chairman: After all, when an
Agreement is enlered into, then you
must take everything that you have
committed yourself to. You are con-
tradicting yourself.

Shri S. V. Ayyar: May I read our
Report*?

Diwan Chaman Lall: The Chair-
man's point is very simple, namely,
that the expressiori “stock-in-trade”,
under which you took shelter now to
say that you were compelled to pur-
chase every type of vehicle that they
have, according to us does not cover
the vehicles that are rejectable. Now
you confirm that. You also reported
to Government that “such and such
vehicles are rejectable and, there-
fore do not adopt that formula”.

Shri S. V. Ayyar: The Valuation
Committee interpreted the clause to
mean that even if there was a stock
of scrap, it is to be taken over by the
Government under this clause at the
scrap value. You will find that there
were certain diesel parts, spare parts
which were not useful to us and we
pointed out to the Government that
only about 6} per cent. of the value
should be paid for it if it were to be
taken.

Diwan Chaman Lall: If you consi-
der the term “stock-in-trade” in-
cludes these vehicles also, you would
have similarly assessed the value of
these vehicles which in a year were
rejected and sold as scrap. You could
have assessed them for this value.

Shri S. V. Ayyar: We have done it
where we considered it as scrap. But,
as I pointed out to you yesterday at
the close, if you look into the run-
ning experience of these vehicles after
they were taken over, you will find
that all these vehicles have given
more than about 17,000 to 41,000
miles. At the time of taking over,

*Report of the Board of Valuers.
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could we by any stretch of imagina-
tion think that after one year, they
will be sold as scrap?

Mr. Chairman: We are

running
away from the point. Were you un-
der obligation to take over every

‘vehicle?

Shri S. V. Ayyar:
terpretation that we
Agreement.

That was the in-
gave to the

Mr. Chairman: Then, anything that
.stood on four wheels or six wheels,
as the case may be, you were bound
to take.

Shri 8. V. Ayyar:
scrap.

Yes, at least as

Mr. Chairman: Did you take over
14 six-wheelers belonging to them?

Shri S. V. Ayyar: Yes, we have.

Mr. Chairman:. May I know the
:numbers of the six-wheelers that you

took? Did you take over these six-
wheelers? Or, rather 1 will give the
numbers. DLA 4104, DLA 4105, DLA

5633, DLA 5645, DLA 5878, DLA 5632,
DLA 3579, DLA 4102, DLH 5620, DLA
-4103. DLH 5833, DLH 5764, DLA 3580,
.and DLH 5868. You bought these?

Shri S. V. Ayyar: These were valu-
ed by us and included in our Report.

Mr. Chairman: Were they bought?

Shri S. V. Ayyar: It is for them to
sayv. We valued and reported.

Mr. Chairman: May I know from
Mr. Parsuraman whether these vehi-
cles were bought? I have given the
number.

Shri T. S. Parsuraman:
studying the Valuers’ Report.

1 was

Shri K. K. Basu: Did you pay for
everything including scrap? Mr.
Ayyar says that everything has to be

taken over. Were these vehicles
taken over?
Shri T. S. Parsuraman: I will have

%o check it.
L J
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Shri P. S. Rajagopal Naidu: In the
Preamble to’ the Agreement, it is
briefly indicated what should be taken
over. It reads:

“And whereas the Vendee is
desirous of ‘acquiring the said
business and the Vendors, at the
request of the Vendee, have signi-
fied their consent to transfer their
property in’cluding vehicles,
equipment, workshop equipment,
machinery, spare parts and all
their right, title amd interests in
the premises...... "

Does this commit us to take the scrap
also? It only mentions about vehi-
cles, equipment, workshop equipment
etc. Do you mean to say that this
includes scrap also?

Shri S. V. Ayyar:
with the next clause. The Preamble
is only a Preamble. Clause (1) states
what should be taken over.

It may be read

Shri P. S. Rajagopal Naidu:
Preamble indicates that even
should be taken .over?

The
scrap

Shri S. V. Ayyar:
stock-in-trade.

Yes, scrap is also

Shri P. S. Rajagopal Naidu: You
mean that scrap also is ‘stock-in-
trade'?

Shri S. V. Ayyar: Yes. Scrap also
is included in stock-in-trade.

Mr. Chairman: How do you value
it?

Shri S. V. Ayyar: It is valued at
scrap rates.

Mr. Chairman: With regard to the
purchase of these vehicles, you valued
them with reference to the two con-
ditions, namely, being roadworthy
and capable of giving good service.
Was this applied with regard to the
14  six-wheelers?

Shri K. K. Basu: You have just
now said that you took the wvehicles
with reference to their capability for
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service and their road-worthiness.
Suppose two vehicles pought in the
same year are both in running con-
dition. One of them might have had
a big accident and some of the parts
in the engine might have been remov-
ed and major repairs might have
been done. In computing the value
of these two vehicles do you apply
* the rame principle that both of them
are running on the road. In that how
you have arrived at the formula.

Shri 8. V. Ayyar: The condition of
the vehicles was assessed by the tech-
nical people. To what extent the
accident etc. had affected the condi-
tion of any vehicle and what deduc-
tion should be. made would be accor-
ding to the Agreement.

Shri K. K. Basu: I understand that
the technical people had advised, but
there is no detailed report as to whe-
ther the particular bus which had
suffered some accident and major re-
pairs ‘'should be taken at the same
value. If may be that one could run
after some repairs and another could
run without any repairs while a third
could run only for.a few days. As
far as I can gather from the answers
that you have given the technical re-
port was to the effect that a parti-
cular vehicle could run on the road.
Unless there'is a detailed report, we
cannot possibly understand this.

Shri S, V. Ayyar: If at all you feel
that there was no detailed report, I
may say that at that time the Valuing
Committee had not thought that they
should give such detailed notes about
each vehicle. The two experts at-
tached to the Committee examined
the condition of each vehicle and de-
cided whether they were fit to be
taken over and what deductions
should be made for the actual condi-
tion of the vehicle. That is all that
they did. If that is to be character-
ised as a failure it was a failure on
the part of the Valuing Committee to
keep full details of each vehicle. It
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was never thought of and it was never
thought by them to be necessary.

Shri K. K. Basu: Did you work on
the basis that the particular vehicles.
which were just running should be
brought under the calculation of the
formula?

Shri S. Gupta: According to clause
11 of the Agreement, the valuation in
respect of both the damaged vehicles
should be the same except for minor
items of adjustment within the Rs. 500

- limit. The difference should be Rs.
500 at the most.
Diwan Chaman Lall: May I draw
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your attention to this? If you look
at clause 5 of the Agreement, it says:.

“The consideration of the said
sale shall be such sum as the
Valuers appointed in pursuance:
of clause (9) of this Agreement
assess etc....... ”,

There were three of them-—one is the-
Chief Cost Accounts Officer and two
other technical people. So, it is the
assessment of these Valuers that fixes
the price of each  vehicle. Then
Rs. 500/~ is an additional safeguard in
case the Valuers either assessed a
little, this side or that.

Shri S. Gupta: The valuation them
depends upon the life of the vehicles.
They can only adjust up to Rs. 500|-
under clause 11 of the Agreement.
The difference will be only to the
extent of Rs. 500i-.

Diwan Chaman Lall: The principle
of valuation is contained in clause 11
(a) (i) and (ii) of the Agreement.
These are the two conditions. One
relates to the deduction of 25 per cent.
from the date of registration for each
complete year and the other refers to-
Rs. 500(- for adjustment. At that.
time when the Valuers were valuing:
it according to this, there was nothing
to prevent the Valuers from saying
that a particular thing has to be treat-
ed as scrap. There was nothing to
stop them from such an assessment.
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Mr. Chairman: There is a reference
in paragraph 4 of the Valuers’ Report,
Part II—Section I to the 14 vehicles
to which I have - referred to Mr.
Parsuraman, I will save your time.
These 14 vehicles were purchased.
With reference to these vehicles, the
Valuers have said that they do not

recommend taking these vehicles as it"

wil} be asking for trouble.

Shri S. V. Ayyar: We have put that
" jn the Report also.

Mr. Chairman: In paragraph 4 of
the Valuers’ Report (Part II—Section
I), it is said:

“In Annexure A we have identi-
fied by asterisk certain wvehicles.
These are six-wheelers. They are
not vehicles suitable for efficient
road transport. We understand
they were vehicles specially
manufactured for the exclusive
use of the army. It is also under-
stood that they are not replace-
able at present in the market.
As such we would not ordinarily
recommend the purchase of these
vehicles for a road transport or-
ganisation. In view of the agree-

ment however, it would seem
these vehicles should also be
taken over by the Govern-
ment.......... »

Did you ask the Ministry for clarifica-
tion on this point? You had taken a
particular strong attitude with re-
. gard to these 14 vehicles. You said
they were not fit and yet you had to
go according to the Agreement.
Therefore you had to find out whether
under the Agreement you were bound
to take them over. Did you ask the
Ministry for a clarification on this
specific point? I shall read out again
from your Valuation Report:

et In view of the Agree-
ment, however, it would seem,
these vehicles should also be
taken over by .the Government.
For the circumstances explained

1488LS—4 .
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above, in our opinion, the formula
laid down in clause 11 (a) I and
11 of the Agreement should not
apply to these vehicles. 14 of
these vehicles were purchased
second-hand and reconditioned.
We would recommend that they
should be valued at their cost to
the G.N.I.T. less the usual depre-
ciation and the adjustments
which we have recommended in
this report. The balance of eight
vehicles were new when purchas-
ed and we have assessed a lump
sum replacement value of Rs.
10,000)- each for these.”

Did you approach the Ministry for a
clarification of this clause of the
Agreement?

Shri S. V. Ayyar: I cannot say defi-
nitely at this length of time. It is
quite possible that 1 would have

consulted because I was work-
ing in close collaboration with
the Deputy Secretary, Ministry

of Transport. So it is quite possible
that I might have asked for the in-
tention. I have not put it up in writ-
ing. My files do not show anything.
I cannot say anything at this time
whether I asked for it or not. As
Valuers we valued them in the best
of our views and our interpretation
of the Agreement.

Diwan Chaman Lall: You yourself
recommended certain value for vehi-
cles which you did not want to be
purchased!

Mr. Chairman: And that without
seeking any clarification! Mr. Parsu-
raman, in the meantime you ecan
check up whether Mr. S. V. Ayyar
had referred this matter to you for
clarification.

What is the total value assessed for
these vehicles?

Shri S. V. Ayyar: The total value
for the 22 vehicles was Rs. 1.67,621.
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Mr,' Chairman: 1 want the assessed
value for these 14 six-wheelers.

Diwan Chamap Lall: So, 14 vehicles
were purchased though they were
second-hand and the rest '8 of them
were new.

Mr. Chairman:
chased!

Shri S. V. Ayyar: The total value
assessed was Rs. 1.67.621.

Diwan Chamgm Lall: Rs. 80,000/-
is the value which you assessed for
the 8 vehicles which were new and
which you purchased, We do not
know what the value was for the other
14 vehicles. .

New, when pur-

Siari S. V. Ayyar: Rs. 9,500 was the
maximum for the new—for 2nd hand
Rs. 7,451 was maximum and Rs. 6,171
was the minimum.

Mr. Chairman: Kindly give us the
break-up figures in respect of all the
14 vehicles.

Diwan Chaman Lall: You have
assessed a lump sum replacement
value of Rs. 10,000/- each for the new
vehicles. Let us know what you paid
for the 14 vehicles.

Shri S. V. Ayyar: The new vehicles
were only valued at Rs. 9,500/-.

Mr. Chairman: What
six-wheelers?

about the 14

Shri S. V. Ayyar: Different values
were given for these 14 vehicles.

Diwan Chaman Lall: What make
are these six-wheelers?

Shri S. V. Ayyar: They were all
Ford make. All the vehicles for which
the value was below Rs. 9,500/- were
old ones.

Diwan Chaman Lall: They were
valued between 7,000 and 9,000 and
the difference between them is that
they were old, second-hand when pur-
chased and were reconditioned. And
Yyet, the difference was only a couple
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of thousands or so in spite of their
being old, second-hand and reeondi-
tioned, :

Mr. Chairman: You have made a
note that there is no replacement
value for these types of vehicles. If
that was so. how did you arrive at
that valuation?

Shri S. V. Ayyar: We have taken the
original purchase pricee We have
stated that in paragraph 4*.

Diwan Chaman Lall: How can there
be a difference of Rs. 2,0007

Mr. Chairman: Am 1 right in saying
that you assessed Rs. 1,08,983 for these
vehicles?

Shri T. S. Parsuraman:
have been paid for these.

Shri K, K. Basu: What is the basis.
according to which you arrived at
this figure? In the other cases, you
applied the old formula.

Shri S. V. Ayyar: The point is this.
These ‘vehicles were purchased in 1947.
The prices paid then were sccond-
hand prices. There were no prices
for new ones. They were second-ha'.d
original prices and there was no re-
placement valte.

Rs. 91,620

Shri K. K. Basu: Your principle was
that when a »articular vehicle comes
out of the manufacturers that should
be the period from which you should
calculate. According to this, what
was the value? Even if it is valued,
you deduct depreciation on the basis
cf 25 per cent.  on the diminishing
value method.

Shri S. V. Ayyar: As 1 said, there
was no replacement value:

Diwan Chaman Lall: Unless you see-
the point., there is' not much use. The:
point he is raising is this: a new
vehicle is there worth Rs. 10,000.
Now, that is the replacement value.
These are second-hand and recondi~
tioned vehicle purchased on the 14th
May, 1947, Suppose you were to

*Fhis relates to the Ecoort‘of -dxe Board of Valuers.
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for each and deduct a 25 per cent dep-
reciation for 3 years, how much will
1t come to?

Shri S. V. Ayyar: But the prices
adopted are second-hand prices.

Diwan Chaman Lall: Please try to
understand me. Now, you deduct
from the date of  registration at
25 per cent. You fix Rs. 10,000 as
replacement value. Let us- take it
even at that fantastic value. After
first year, it comes to Rs. 7,500.
After the sccond year, it comes to
‘Rs. 5,000........

Shri S, V. Ayyar: You will find that
practically all the vehicles have been
assessed between Rs. 6,000 to Rs. 7,0600.

Shri K. K. Basu: Because the date
of registration is four or five years
earlier. .

Shri S. V. Ayyar:

or 5 years earlier.

Skri K. K. Basu: In this case you
did not apply the terms cf the agree-
ment which says that the replace-

Shri S. V. Ayyar: We have mention-
ed that. We have not minced matters.

Diwan Chaman Lall: You have cer-
tainly mentioned it; just as somebody
else mentioned that you have made a
profit of 3-6 lakhs of rupevs. But you
do not give the reasons. :

Shri S. V. Ayyar: We ourselves have
stated that. We have not ignored the
fact because we considered that those
vehicles were not useful for traffic.

Diwan Chaman Lall: But you are
paying for them. Our impression is
that you are paying at an exaggerated
price even knowing that it is uscless.

Shri S. V. Ayyar: Even though it is
not useful for passenger traffic, for
other transport it may be used.

Diwan Chaman Lall: Therefore, you
are paying an exaggerated price.

Now take bus No. DLA 5878. When
was it purchased? By whom was it
purchased? To whom was it sold? Give
us a history of this vehicle. It looks
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to me that it was purchased from the
Disposals.

Shri 8. V., Ayyar: All the vehicles
were purchased fro:mn BEST,
Bombay.

Diwan Chaman Lall: When?

Shri S. V. Ayyar: In 1946 and regis-
tered on 14-7-1947.

Diwan Chaman Lall: Where does
B.E.S.T. Bombay get it from and
when? -

Shri S, V. Ayyar: It was registered
by B.ES.T. during 1944.

Diwan Chaman Lall: Previous to
that? Wherefrom did they purchase it?

Shri S. V. Ayyar: We have no record
of that.

Diwan Chaman Lall: You did not
even bother to find out whether they
were useless-—utterly useless—or whe-
ther life has gone out of them. But
you go and value them even at a
higher rate than you would have done
in respect of new vehicles. Now tell
us whether B.E.S.T. purchased these
vehicle second-hand. '

Shri P. S, Rajagopal Naidu: Let us
know the book value of these vehicles
at the time of acquisition.

Shri S. V. Ayyar: In the books of
B.E.S.T.? We have not got anything
here?

Shri P. S. Rajagopal Naidu: Accord-
ing to you.

Shri S, V. Ayyar: The book value of
G.N.IT. Co. is the purchase value
which we have mentioned

Diwan Chaman Lall: After two
vear’s service do you still consider
that as the book wvalue?

Shri S. Gupta: What about deprecia-
tion?

Shri P. 8. Rajagopal Naidu: Where
i3 your record to show that they paid
that particular price?

Diwan Chaman Lall: Did you check
it up?

Shri S. V. Ayyar: Not with the
B.ES.T. but with the G.N.L.T. Co. _
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Shri P. S, Rajagopal Naidu: The
G.N.1.T. Co, did not depreciate the
value. Is that right?

Shri 8. V. Ayyar: The question does
not arise because they registered it
only in May 1947.

Shri K. K. Basu: Do you have any
record to show how long they were
in service under G.N.IT. Co.?

Shri 8. V. Ayyar: They were on the
road at that time.

Shri K, K. Basu: What was the mile~
age done in these 11 months?

Shri S, V. Ayyar: We have examined
it, but we have no records at present.

PDiwan Chaman Lall: Have you
checked up whether this is the actual
price they have paid?

Shri S. V. Ayyar: So far as BE.S.T.
are concerned there was subsequently
bodies built on them and so that also
was taken into account.

Diwan Chaman Lall: By whom?
Shri S. V. Ayyar: By G.N.IT. Co.

Diwan Chaman Lall: Actually the
price was paid without the body
built. We are kept in the dark. I
asked you to repeat what did BES.T.
get for these. You do not tell me
that fact. You take the book value.
What is the actual price paid to
BEST.? Why ig this attempt being
made to hide this little fact?

Shri 8. V. Ayyar: I am not hiding
any fact.

Diwan Chaman Lall: This bus DLA
5878 was purchased on the 14th May,
1947. What was the actual price paid
by G.N.IT. Co. to BES.T.?

Shri S. V. Ayyar; Without body,
these fourteen were purchased for
Rs. 32,000.

Diwan Chaman Lall: How much does
it come to? I think it is Rs. 2,500.

Pusric Accounts COMMITTEE

[D.RT.A.

Not even that. Now what have you
got to say about it? How did you get
this figure, that is, the figure accord-
ing to the Agreement?

Shri S. V. Ayyar: There was the
body afterwards.

Diwan Chaman Lall:' Look at your
Agreement. What does it say? “Re-
placement value minus this, that and
the other.”

Shri S. V. Ayyar: Yes. Body has to
be taken into account. We cannot ex-
clude the body when you take the
body also.

~ Shri P. S. Rajagopal Naidu: How
much is the cost of construction of
the body?

Shri S. V. Ayyar: About Rs. 5,000.
Actually, the cost was taken from the
G.N.IT. Co.

Diwan Chaman Lall: You say that
for each one of these vehicles there
was body.

Shri S. V. Ayyar: I have to look into
it.

Diwan Chaman Lall: You can send
your note.

It comes to this that the actual price
paid to B.E.S.T. for this recondition-
ed second-hand junk was Rs. 2,400
which you recommended should be
within the range of Rs. 7,000 to
Rs. 8,000.

Mr. Chairman: In paragraph 4°,
you say: “We would recommend that
they should be valued at their cost
to the G.N.I.T. Co. less the usual de-
preciation and the adjustments which
we have recommended in this report.
What is the usual depreciation?

Shri S. V. Ayyar: Twenty five per
cent.

Mr. Chairman: What does it work
out to?

Shri S. V. Ayyar: But one year was
not completed. :

*This relates to the Report of Valuers.
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Mr, Chairman: So you did not take
any depreciation into consideration.
Under the terms of the Agreement you
are bound not to give depreciation if
one year was not completed. You could

not allow  depreciation. You
bound by that clause.

Shri S. V, Ayyar: Yes.

Mr Chairman: May I draw your at-
tention to the actual amount that was
realised by the sale of these 8 vehicles,
you valued at Rs. 76,0007 In 1952
they have been sold for Rs. 480 each,

Shri 8. V. Ayyar: Yes.

Mr, Chairman: Will you now at
leas_t agree that your valuation was
a bit on the high side?

were

Shri 8. V. Ayyar: I am sorry it is
not possible, because the condition of
the market in 1952 might have been
quite different from the condition in
1948. We cannot simply argue that
because in 1952 a vehicle which was
out of date was sold in the market
only for Rs. 480, the Valuers assess-
ment in 1948 was very high, I think
what the position of availability of
the motor vehicles in this country in
1948 was, is a known fact,

Shri S. Gupta: In 1952, the prices
were equally high.

Shri 8, V, Ayyar: New vehicles
were available at that time.

Anyhow so far as the valuation is
concerned, on the  basis of factors
which were available, we did our

best and we stated in the report what
we have done,

Mr, Chairman: In view of the re-
marks you have made with regard to
the condition of these vehicles, ear-
lier in paragraph 4* could you not
think of any other formula than that
of deducting merely the usual depre-
ciation when you could not make any
depreciation on account of the fact
that it had not run for one year? In
view of the fact that the registration
wag not done before one year, you
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could not allow any depreciation.
You knew it. You had the Agreement
before you and you had earlier re-
marked that you would not recom-
mend these for any transport orga-
nisation. And yet you could not
think of some other methods other
than what you have recommended in
paragraph 4, viz., usual depreciation
which could not be given effect to,

Shri S, V. Ayyar: Yes, but since
we were not going on the replace-
ment value, we were only taking the
original purchase value. We did not
think it necessary to have any other .
formula.

Diwan Chaman Lall: Suppose you
had stuck to the depreciation in the
Agreement itself and not gone out of
the Agreement, what would have
been the result? The formula would
have resulted .in this that you would
have taken the price of the new vehi-
cle at the date of transfer which you
yourself considered to be Rs, 10,000,
In the case of the new vehicle you
have got the figure. You would
have deducted from the year 1943 or
1944 whenever these were registered
right upto 1948 at the rate of 25 per
cent and you would have come to the
figure of Rs. 2,000. Why did you de-
part from this formula in this parti-
cular case?

vehicles
be unsuitable

Shri S. V. Ayyar: These
were considered to
for transport service.

Diwan Chaman Lall: Why did you
depart from this formula? Suppose
you had stuck to the formula in the
Agreement, you would not have paid
this price. What is the basic reason
which compelled you to depart from
this formula? N

Shri S, V. Ayyar: We thought this
was not a vehicle on which this for-
mula could be used, because it was
not going to be used on road. We
considered that it will not serve the
purpose of transport.
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iwan Chaman Lall: It may not
serve the purpose of transport, but
the formula applies to the purchase.
It iz a water-proof formula which is
applicable to all cases. You delibera-
tely departed from this in order to
give advantage to these people.

Shri 8. V. Ayyar: There was no
replacement value available,

Diwan Chamap Lall; But the re-
placement value has been fixed by
you yourself at Rs. 10,000 for the new
vehicle.

Shri S. V. Ayyar: We fixed it as the
value of that type of new vehicle on
that date¢ and not as replacement value
by purchase from manufacturers.

Diwan Chaman Lall: How dare you
say that there is wno replacement
value? If vou have anything to say,
say it frankly,

Shri S, V. Ayyar: There is no gques-
tion of being not frank. There is noth-
ing which is being hidden.

Diwan Chaman Lall: Give us some
explanation as to why you departed
from this formula,

Shri S, V. Ayyar: There is no ques-
tion of departing from the formula.
We have stated that we have started
from the second-hand purchase value.
‘We have mentioned that.

Diwan Chaman Lall: You have
taken the new value as Rs. 10,000. It
is absurd to go on like this when the
fact is so obvious. You took the
value of a new vehicle as Rs. 10,000
and you pass this. It is exactly the
same vehicle. Is that so?

Shri S. V. Ayyar: Yes,

Diwan Chaman Lail: Why did you
say you didn’t know what the pur-
chase value was? If you take this
Rs. 10,000 as the bas.s and appiy your
formula, you would not have to pay
the amount that you paid. Why did
you depart from the formula?

Shri 8. V. Ayyar. That was what
was considered proper at that time.
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Diwan Chaman hau; In other words,
you departed from it....

Shri 8, V. Ayyar: We had no re-
placement vaiue.

Diwan Chaman Lall: You had no
replacement value in =piie of the fact
that you yourself had given the rep-
lacement value of Rs, 10,000,

Shri 8. V. Ayyar: It was the value
then assessed by us,

Diwan Chaman Lall: There was
replacement value. So far as these
vehicles are concerned, it is the
second-hand value which is to be
taken into account. You departed
from the formula in order to give
advantage to the seller.

Shri S. V. Ayyar: I know that in
the case of 6 wheelers, we have de-
parted from the formula,

Mr. Chairman: I will put it in an-
other way. Mr. Ayyar, you have been
working on this question and you
have interpreted the Agreement and,
therefore, you are fully conversant
with the subject, In clause 11 (a) (@),
tnere is the provision of one year
completed service. You knew that
these vehicles had not completed one
vear. What made you to recommend
depreciation on these? You must
have known this when you made it.
You knew in effect no depreciation
could be given. Knowing it, you
recommended depreciation.

Shri 8. V. Ayyar: I do not exactly
follow you.

Mr, Chairman: Clause 11(a) (i) of
the Agreement says that there must
be a completed year. Unless there
is completed year, depreciation can-
not be given. You knew from the-
information before you, whether each
vehicle had completed one year or
not. You knew that these 14 vehicles
had not completed one year. Yet you
have recommended that in the case of
these vehicles, the usual depreciation
may be allowed. You knew in effect
that this depreciation could not be
given effect to,

Shri S, V. Ayyar: The usual depre-
clation does not mean....
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Mr. Chairman: Let me finish. You
. knew when you recommended that
nu depreciation could be given effect
fo.

Shri 8. V. Ayyar: The principle
was decided by the Committee about
the valuation of these vehicles and
that principle was - applied. When
discus<ing the question of assessment
of value for these vehicles, it was
not considered how that will affect
particular vehicles in question, When
the principle was discussed and de-
cided, it was not considered how it
is going to "affect the valuation of
a particular vehicle.

Mr, Chairman: What is the purpose
of enunciation of the principle?

Shri S. V, Ayyar: In the opinion
of the Committee, these vehicles were
not considered fit to be taken and if
these have to be taken, they consider-
ed that this suggested procedure may
be followed.

Mr, Chairman: You knew that no
deduction could be made, and yet for
the sake of principle you recommend-
ed this gift of Rs. 1 lakh and odd to
G. N. 1. T. Co. There must be some
purpose in your recommending a
depreciation.

Shri S. V., Ayyar: We considered
that these vehicles would be of that

value. That is all.
Mr. Chairman: You are beating
about the bush. The point is  this:

You knew, even though you recom-
mended the wusuali depreciation, it
could not be given effect to in view
of clause 11 of the Agreement.

Shri S. V. Ayyar: 1 differ from you
in this. How are these vehicles to be
valued? When it was purchased,
how it was purchased is not the ques-
tion. How are these vehicles to be
valued is the problem.

Mr, Chairman: That is not the pro-
blem that I stated. You knew that
under clause 11, there must be a com-
pleted year before you allow deprecia-
tion. You knew also that these ve-
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hicles had not co’npleted one year »f
registration.

Shri S. V. Ayyar: 1 took that into
account after having..

Mr, Chairman: You knew already
that these vehicles had not complet-
ed one year. Therefore, under clause
11 no depreciation should be worked
out for these vehicles.

Shri 8. V. Ayyar:
that.

It resulted in

Mr. Chairman: Were you aware of
that?

Shri S. V. Ayyar: No, I was not
aware. There were certain vehicles
which, the Committee considered,

should not be taken over and we de-
cided that we should value those as-
sets on such and such basis if they
were to be taken over. This is the
starting point. Then the usual de-
preciation must be allowed. Then it
came to our notice that it has not
completed on eyear. So we did not
allow depreciation. Because thig was
the result to say that we knew in
advance that this would be the result
and we wanted to give them the bene-
fit, is, I am afraid, putting into it an-
other interpretation. 1 beg to differ
there. We saw the vehicles and de-
cided such and such basis mines their
depreciation should be followed, as
the general principle. Those which
had not completed one year, we ex-
empted from depreciating. It is real-
ly unfortunate that there were not
even one or two vehicles which were
purchased before 1st May, 1947 in
which case this position would not
have arisen.

Diwan Chaman Lall: This is an
important issue that you have raised.
The issue is very simple. When you
made the recommendation that the
usual depreciation should be deducted,
were you aware of conditions of
the Agreement?

Shri S, V. Ayyar: Yes.
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Diwan Chaman J.all: Were you
aware of the fact that for wvehicles
which are less than one year no dep-
reciation should be allowed?

Shri S, V, Ayyar: Yes,

Diwan Chaman Lall; You were also
aware that these vehicles were less
than one year,

Shri 8. V. Ayyar: Afterwards.
Diwan Chaman Lall: When?

Shri S, V., Ayyar: When we started
valuing.

Diwan Chamap Lall: By the time
you made all the recommendations
you had all the facts before you. Do
you admit that?

Shri S, V. Ayyar: The facts were
before us when we took the final
value decision in respect of these
vehicles.

Diwan Chaman Lall: At the time
when you made this recommendation
were all these facts before you or not?

Shri S, V, Ayyar: Yes,

Diwan Chaman Lall: You knew that
these vehicles could not have depre-
ciation because they were less than
one year old,

Shri S. V. Ayyar: We knew thas
these vehicles have had no deprecia-
tion when our report was finalixed.

Diwan Chaman Lall: First of all,
did you know the terms of the Agree-
ment. Were you associated with
the negotiations from the beginning?

Shri 8, V, Ayyar: Yes. we knew
the terms of the Agreement,

Diwan Chaman Lall: At the time of
the recommendation, did you or did
you not know that in respect of none
of these vehicles would any deprecia-
tion be charged?

Shri S. V. Ayyar: That is the point
which I wanted to explain.

Diwan Chaman Lall: Did you or
did you not know? _

Shri S, V. Ayyar: When we decid-
ed that these vehicles would be as-
sessed on a certain basis we never
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linked it up, with what the result is
going to be on the vehicle.

Mr. Chairman: We are not concern-
ed with the linking up. Were you
aware of that?

Shri 8, V, Ayyar: After the princi-
ple was decided and after the valua-
tion was made, we were aware. In
this case, there was no depreciation.

Mr, Chairman; Knowing full well
that this depreciation could not be
worked out, why did you lay down
the principles? .

Shri S, V. ija.t: The committee
considered the matter and laid down
the principles.

Diwan Chaman Lall: When you
wrote that thing with your own hand
writing or dictated to your Typist
that the usual depreciation should be
deducted, were you or were you not
aware at that time that no deprecia-
tion can be deducted because it is less
than one year?

Shri S. V. Ayyar: I am afraid you
are putting the cart before the horse.

Diwan Chaman Lall: I am putting
a simple question. On the 23rd April,
1948 when the agreement was signed
and on the 1st May when the
assets of the G.N.ILT. Co. were taken
over, you knew that according to the
terms of the Agreement no deduction
could be made in respect of these
vehicles.

Shri S, V. Ayyar: No. No deduction
has becn made.

Diwan Chaman Lall: No. No deduc-~
tion could be made,

Shri S. V. Ayyar: 1 beg to differ.
We decided that these vehicles would
be valued on such and such basis and
on the application of that principle
it happened that there was no dep-
reciation,

Diwan Chaman Lall: Will you list-
You were part
and parcel of the negotiating team,

Shri S. V. Ayyar: Of the Valuation
Committee.
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Diwan Chaman Lall; Did you know
that these vehicles were taken over
on the 14th May, 19477

Shri S. V. Ayyar: Yes.

Diwan Chaman Lall:
about the terms of the
and Clause 11.

Shri S. V, Ayyar: Yes.

Diwan Chaman Lall: Clause 11 laid
down certain procedure, ‘Therefore,
did you not know that any recom-
mendation that you make regarding
depreciation being deducted was of
no value?

Shri S. V. Ayyar: I don't see that.
That is where I beg to differ.

You knew
Agreement

Diwan Chaman L3ll: You thought
you can go out of the Agreement.

Shri S. V. Ayyar: Actually we have
gone beyond the Agreement.

Diwan Chaman Lall: So you made
this recommendation knowing full well
that you are going beyond the Agree-
mend. .

Shri S. V. Ayyar: We have stated
that.

Diwan Chaman Lall: Yet you made
that recommendation for this parti-
cular purpose. In the Agreement,
the signature was not even dry and
you violated that jn thig respect.

Shri S. V. Ayyar: We have only
stated that we have not followed the
Agreement. We have made a recom-
mendation. .

Diwan Chaman Lall: If the Agree-
ment is to be adhered to strictly, then
your recommendation has no value,

Shri S. V. Ayyar: Quite true.

Shri K. K. Basu: What did you
mean by the expression “usual dep-
reciation”. You have recommended
that it may be purchased with the
usual depreciation.

Shri S. V. Ayyar: Depreciation as
is applicable to other vehicles.
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Shri K. K. Basu: You have already
said in answer to my friend that you
could not allow any depreclation under
the terms of the Agréement. But in
this case you recommended that some
depreciation should be allowed.

Shri S. V. Ayyar: In the case of
vehicles which have a life of more
than one complete year, depreclation
wag allowed. It does not carry any
other meaning.

Shri K. K. Basu: In this case, you
knew full well that this vehicle has
not completed one year of its service.

Shri S. V. Ayyar: That is what I
want to say- We decided on the prin-
ciple that depreciation will be allow-
ed if the wvehicle has completed one
year. -In this case, the vehicle had
rot completed one year. Therefore
no depreciation was allowed. It
did not mean that knowing that
these vehicles will not be affect-
ed by any depreciation we decid-
ed that the principles should be
followed. The decision was taken
that thig should be the basis to be
followed and we applied it. Eventual-
ly, in this particular case .it resulted
in this way that no depreciation was
allowed because one year had not
been completed.

Shri K. K. Basu: When you made
that recommendation, you were of the
opinion that this vehicle should be
depreciated 25 per cent on the date of
one completed year.

Shri S. V. Ayyar: That was the
idea. Taking the book valye on the
date, it shall be depreciated by 25
per cent.

Shri K. K. Basu: When you com-
Pleted the Agreement and you found
that it was not possible to allow any
depreciation under the' terms of the
Agreement, did you advise the Gov-
ernment that so far as these vehicles
are concerned when they are taken
over, some other principle should be
applied?

Shri 8. V. Ayyar: We have men-
tioned in the report* whatever we
thought necessary.

*Refered to the Report of the Board of Volue.
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Shri K. K. Basu: In the report you
‘use the expression "usual deprecia-
tion”. When you found -out that it
is not possible to allow any deprecia-
fion because of the terms of the
Agreement, and in view of the fact
that you yourself had recommended
that these vehicles should not be taken
over as they are not serviceable so
far as transport service is concerned,
did you advise the Government to
apply some other principle if the Gov-
ernment wanted to fake over them?

Shri 8. V. Ayyar: We did not.

. Shri 8. Gupta: You yourself stated
that these vehicles were not road-
worthy and they cannot be used, You
also recommended that these vehicles
.should not be purchased. If however,
these vehicles are to be purchased
vou wanted that this formula should
not be applied. You possibly though.
that it would be butter to use some
cther formula. Was it not your duty
to actually work out both formulae
and find out which was favourable”

Shri S. V. Ayyar: There was no
possibility of knowing which formula
was advantageous.

Shri S. Gupta: Why not? You had
211 the data before you.

Shri S. Gupta: No official replace-
‘ment price was known.

Diwan Chaman Lall: What do you
mean by the extraordinary expression
“no official”?

Shri S. V. Ayyar: This was nn* be-
ing manufactured even by the orignai

- . manufacturers at that time.

Diwan Chaman Lall: You yourself

put down the official price. You put
it down at Rs. 10,000/-.
Shri S. V. Ayyar: That was the

Committee’s assessment.

Diwan Chaman Lall: Which weas
_ accepted by both parties.

Shri 8. V. Ayyar: Yes, eventually.
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Diwan Chaman Lall: Therefore,
what is the difficulty. Let me look at
clause 11 again, Rs. 10,000 .5 the
price that you yourself put down for
a new vchicle. This goes back ‘o the
year 1943. That is to say, if you hzve
vworked within the four co'nersc: the
Agreement in respect of this particular
matler when both the vendor and the
vendee are agreed upon a particular
price for the new vehicle, which gives
you the starting point, you would then
have saved the Government over a
lakh of rupees. But by going outside
thiy Agreement and making an extra-
ordinary demand, which you need not
have done, by making a recommenda-
tion that the usual depreciition zoula
not work in this case, you made the
Covernment lose money. Suppose you
have stuck to the agreement itself.
Is it a fact that you would have to
start with the depreciation from 1943
downwards.

Shri S. V. Ayyar: Yeos.
replacement value.

Diwan Chaman Lall: Please work
out this figure for me from 1943. 1f
it is Rs. 10,000/- in 1943, what does it
come to in 1948, Don’'t tell me that
you people were so innocent that you
did not know what it will be.

Shri S. V. Ayyar:
me.

Diwan Chaman Lall:
naturally have struck you.
us see the figure.

Mr. Chajrman: Mr.
have you found out with

O full

It never struck

It would
Now let

Parsu-amarn,
regaid to

v

clause (1) of the Agreement whether .

we were bound to take everythng
that they had? Could we reject any-
thng?

Shri T. S. Parsuraman:
Government have ng option,

Mr. Chajrman: Mr. Ayyar szys we
are bound to take everything.

Shri S. V. Ayyar: For 4 years
will be Rs. 3,164.

Diwan Chaman Lall: Mr. Lall, what
ig the price now?

Shri B. K. Lall: Rs. 2,322.

We think

it

-
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Oiwan Chaman Lall: The figure that
Mr. Lall hag given would be the cor-
rect figure—Rs. 2300 and odd. What
I am saying is, apart from the ques-
- tion whether under the Agre:ment
itself you would be compelled o take
‘these goods or not, the question acises
‘that when the vendor and the vendee
are agreed on the price of a new vehi-
cle, which can be taken as the 1~dlace-
ment value of this vehicle, why do you
depart from the Agreement in this
particular case? If you had not de-
parted, it would not have resulted in
“the loss of about a lakh and a quarter
to the Government.

Why did you specially depart frem

. the Agreement? What is your specicl

motive for departing from the agree-

ment itself in respect to this particu-
lar matter?

Shri S. V. Ayyar: There was noth-
ing in particular. We only pointed
Out that these were unusual vehicles.

Diwan Chaman Lall: So. 1ior un-
usual vehicles, you adopted an uvusual
procedure! Is that the reason to go
outside the Agreement, the result of
which is this? If you had strictly
followed clause 11 of the Agreement,
knowing the date of purchase by
B. E. S. T. (which may not perhaps
be a correct date of their purchase—
they may have purchased second-hand,
we do not know) you would nat have
fixed this very high price. You fixed
this high price as an extraordinary
measure which does not benefit the
Government but benefits the vendor.
But if you had strictly followed the
Agreement, there would have been no
'oss to GGovernment,

Mr. Chairman: I think this Sub-Com-
mittee can draw its own conclusions.

Mr. Parsuraman, you will see that
in paragraph 4 of the Valuers Report,
attention was drawn specifically to
this clause of the Agreement. May I
know whether the Ministry considered
this aspoct with reference to these 14
vehicles and also the question of the
interpretation of this Agreement? Was
this question of interpretation of t'he
Agreement referred to you? The point
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is whether the Government were bound
to take all the vehicles.

Shri T. S. Parsuraman: The Valua-
tion Committee was appointed on 23rd
April, 1948. Their report was receiv-
ed by the Government on the 13th Sep-
tember, 1948, My records do not indi-
cate that in between these two dates,
there was any reference mande by that
Commitiee to Government.

Mr. Chairman: Did the Ministry at
least bestow any attention to this
valuation report?

Shri T. S. Parsuraman: I do not
find any particular reference of any
discussion on this paragraph of the
Valuation Rzport.

Mr. Chairman: Do you know thét
the Ministry should have referred this
particular issue to the Law Ministry?

Shri T. 8. Parsuraman: This was
referred to the Law Ministry with-
out that paragraph being specially
brought to their notice. They have
said that thz Valuation Committee’s
recommendations should be accepted
in loto, with refererce to paragraph 3.

Diwan Chaman Lall: Even if they
had stuck strictly to the Agreement in
respect of the items we are now dis-
cussing, the loss would have been
greatly minimised. That is our point.
But they departed most unusually
from the Agreement.

Mr. Chairman: With a view to help
thz Government' But unfortunately .
it worked the other way,

With regard to the introduction of
Rs. 500/- in the clause, did you try
to follow the U. K. Act? Why was
this introduced?

Shri T. S. Parsuraman: Under the
U. K. Act, the percentage is 20. Under

this formula, it has been increased to
25.

Mr. Chairman: Probably on the
ground that the road conditions here
are not good.
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Shri T. S. Parsuraman: Yes, it is
18r that reason. '

Shri S. Gupta: Then why did you
depart from the other clause?

Shri T. S. Parsuraman: So far as I
can see, there is nothing here about
the discussions as to how Rs. 500/-
was taken. But the implication is
that it relates to a figure of Rs. 500/~
which was mentioned in a White
Paper laid before the Parliament in
1946 in which the principles for ac-
quisition by Government of private
undertakings was laid down.

Mr. Chairman: That is not the
point.

Shri T. S. Parsuraman: What I said
is that there is a mention of Rs. 500
in the White Paper.

Mr. Chairman: The White Paper
was in 1946, but we are concerned
with the U. K. Act of 1947, which is
later. The UK. Act of 1947 is differ-

ent. -

Shri T. S. Parsuraman: Presumably
the U. K. Actwas adopted and Rs. 500
was taken out of the White Paper
recommendation where it was men-
tioned as allowance for the condition
of the vehicle.

Mr. Chairman: You preferred the
“White Paper recommendation which
is earlier to the UX. Act which is
later?

Shri T. S. Parsuraman: The U. K.
Act was only adapted, but we took
into account also our White Paper
recommendation.

Mr, Chairman: Whatever that point
may be, the White Paper was in 1946.

Shri T. S. Parsuraman: It was
copied verbatim in the Agreement.

Mr. Chairman: Subsequently the
Act of U. K. was passed and the
wcquisition was only in 1948.

In the U. K. Act it is provided:

“by adding to or deducting from
the said cost, as reduced by the
deductions, if any, falling to be
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made under paragraph (a) of this
sub-section, such amount as fairly
represents the difference”.

. There is no limiting factor- There
is no limit of Rs. 500 or any amount.+

Shri T. S. Parsuraman: That was
the U. K. Act. 1 was saying that
the U. K. Act was only taken as a,
starting point. The 1line of action
that was being adopted in Indiag was
set out in the White Paper laid in
the Parliament in 1946.

Mr. Chairman: Why do you prefer
the White Paper of 1946 to the U. K.
Act of 19477

Shri T. S. Parsuraman: The Act was
not Indian. v

Shri S. Gupta: The 1946 policy was
followed. The crux of the whole
problem is that if they had not puf

thig limiting clause all this trouble
would not arise. If this limiting
clause was not there they could

have made deductions in the case of
vehicles less than one year old.

Shri K. XK. Basu: What was the
reason behind the decision—going
back from the earlier decision?

Shri T. S. Parsuraman: The com-
pany had a monopoly and the Gov-
ernment were taking it over and then
worked out the terms.

Shri K. K. Basu: We would like to
know what weighed with the Govern-
ment for deviating from the principle
already adopted?

Shri T, S. Parsuraman: It was only
the exigencies of negotiation with the
company.

Shri K. K. Basu: Were you there at
the time of these negotiations?

Shri S. Gupta: This formula was
favourable to the company- In
Madras, [ believe, they assessed on
the original cost and not on the re-
placement cost. Here they have not
followed even the Madras method.
They have neither followed the U. K. .
Act nor the White Paper nor the
Madras method
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Shri T. S. Parsuraman; There was a
meeting presided over
w» Sukthanker with the representatives
of the Ministry of Finance—the De-
“Wuty Secretary of the
Finance—the Solicitfor to the
ernment of India......

Shri K, K. Basu: We do not want

Gov-

to know about the meeting. Actual-
ly, who were those who negotiated
with the company? Who  discussed

about the terms on which they would
. take it over?

Diwan Chaman Lall: Who was the
_ Officer who negotiated with the
~Managing Director of that company?

. Shri T. S. Parsuraman: I have only

this record. At this meeting there
were both parties. Apparently there
have been talks in the matter.

Diwan Chaman Lall: T know that
there was a meeting of the Standing
Finance Committee where it was
decided to accept it in principle. It
was decided further that the Depart-
ment should not run it but alterna-
tive arrangement should be made. I
was there in the Standing Finance
Committee. There must be one or
two officers deputed for the purpose
of these negotiations. Yoy cannot
negotiate with 30 people on this side
of the Table and 30 on the other.
Who was sent to go and negotiate
with the company? Some individual
must have drafted these terms. Some
individual must have settled these

mwterms.

~ Shri T. S. Parsuraman: There was
“discussion about the terms on which
it can be taken over and the meeting
that I referred to was the final meet-
ing.

Diwan Chaman Lall: First and
last, it is the Transport Ministry
which is responsible for this taking
over.

Shri K. K. Basu: Have you all the
correspondence that passed between
the Government and Fhe company?

.4 Shri T. S. Parsuraman: I only have
a letter from the Transport Minister
to the Finance Minister requesting

by Shri-

Ministry of.
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that the matter may be placed before
the Standing Finance Committee.

Shri K. K. Basu: Are there no
records for the period in between?

Shri T. S. Parsuraman: There is no
record of any correspondence.

Shri K. K, Basu: Why did you
deviate from the principle of thé 1946
White Paper or the U. K. Transport
Act, 1947, or from the principle fol-
lowed by the Madras Government in
the case of nationalisation of Motor
Transport, of which I am not aware.
What wag the issue raised?

Shri T. S. Parsuraman: There is no
record of any discussion, stating the
reasons as to why this principle was
followed.

Mr. Chairman: 59 vehicles taken
over from the Company had not com-
pleted one year after their registra-
tion? .

Shri S. Gupta: 59 vehicles were
taken over by the Government from
the Company in the first year of pur-
chase by the company. Since they
had not completed one year, no de-
preciation was charged. The point is
they could have at least deducted
Rs. 500/-. That was done in some
cases but not jn all cases.

Mr. Chairman: 59 vehicles, we take
it, is the number, to which clause 11
cf the agreement became applicable
and therefore depreciation could not
be allowed. Even in those cases—in
some of those cases—you have not
deducted Rs. 500/-. Why?

Shri S. V. Ayyar: 1 am not certain.
We find here that in most of the
cases at least one year'’s depreciation
has been deducted.

Mr. Chairman: My point is this:
You could not deduct depreciation by
virtue of clause 11 of the Agreement.
Could you not have exercised the
right of deducting Rs. 500/- and saved
the Government some money?

Shri S. V. Ayyar: We find that the
number of cases where we have de-
ducted less than Rs. 500/- is very
few.
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Mr. Chairman: What is the num-
ber of cases where there is no de-
duction at all?

Shri §. V. Ayyar: I will just look
into it. There are only 10 vehicles
where there is no deduction at all

Mr. Chairman; May we know why
you did not make any deduction?

Shri S. V. Ayyar: That is because
most of them were purchased in Janu-
ary 1948, and technical people con-
sidered that it was sufficient.

Shri S. Gupta: It is said that if it is
established that the physical condi-
tion of the vehicles......

Shri 8. V. Ayyar; Clause 2 does not
come into operation.

Mr. Chairman: The «point is this: In
view of the fact that you could not
carry out depreciation, at least you
could have deducted Rs, 500/- under
clause 11(2) of the Agreement.

Shri S. V. Ayyar: If you say that
we could have done that, we cannot
say that we could not have done
that. But the Commititee thought that
under the clauses of the Agreement
and under the principle in which it
was enunciated, we could not do so.
We thought that we were not expect-
ed to take that type of attitude. I do
not think it was the intention of this
clause. We thought that the condi-
tions were good enough.

Mr. Chairman: 1 am sorry to get
into details. 1 find from the notes
that the cases where the deduction
is not made and where the registra-
Jdon was in January are not men-
tioned here. There is nothing here to
show from the Audit side the date
of registration.

Shri S. V. Ayyar: It is shown in our
Report. Every registration of a
vehicle is shown here.

Shri P. S. Rajagopal Naidu: I would
like to know the history of vehicle

ber, 1954.
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e No. DLA 3571. At the time of pur-

chase you have paid full amount.
But it has been sold only for Rs. 90/-.
This is in the siatement showing the
details of vehicles taken over from -
GNIT Co. and their disposal. See
page 1 of the statement®*. It is S. No.
25. The other vehicle is DLH No.
8572, One has done 86,000 miles and
the other has done about 21,000
miles.

Shri B. K. Lall: This was obviously
according to the .condition of the
vehicles.

Diwan Chaman Lall: What was
wrong with these vehicles? Who de-==
cided that they should be sold at this
price? '

Shri K. K. Basu: What is the:
departmental way of doing this?

Shri B. K. Lall: The departmental
procedure is through public Auction
or, disposal through the Director Gen-
eral Supplies and Disposals.

Shri K. K. Basu: How many were
sold departmentally?

Shri B. K. Lall: 58 vehicles were-
sold departmentally?

Shri K. K. Basu: What about these
two? Were they sold departmentally?

Shri P. S. Rajagopal Naidu: Even a
scrap vehicle will yield more than
Rs. 1.000/- at any rate not certainly
Rs. 90/-. Even by mere weight, it
will fetch more.

Shri S. Gupta; In case of sales by
auction Government usually fix a
reserve price. When the price offered
for the vehicle is below this reserve
price, it is not sold. Here, in this
case, what was the reserve price?

Shri B. K. Lall: That procedure 1
think, is followed only since the last
three years.

Shri P. S. Rajagopal Naidu: Then
see serial No. 23—DLH 8132. It had

k"Rerf-ers to the Wr.Sta’Eemerl»t“ showing th(; details 61! vehieles, taken g@ver
from G. N. I. So., and their disposal
the Ministry of Tranport to the Public

attached to a note submitted by
Accounts Committee on 9th Decem-
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done about 52,000 miles, It was also
sold only for Rs. 90. This was sold
on the same day. So, S. Nos. 23, 25,
and 26 were sold only very recently,
namely, 28/1/1954. Other vehicles—
say S. No. 22—sold previous to these,
were sold for higher prices, Why
have these three vehicles sold on this
particular day fetched only Rs. 90.

Mr. Chairman: The last part is only
for the body.

Shri B. K. Lall: It is quite likely
that the chassis and the other compo-
nents must have been removed.

Diwan Chaman Lall: Mr. Lall,
«either you should have your officers
with you or you must have your re-
cords. We cannot obviously go on
day to day like this waiting for in-
formation. We would like to have
some information about these three
vehicles and the fourth vehicle
the other page—S. No. 45*.

Shri P. S. Rajagopal Naidu: Could
it be that the body alone was sold
for Rs. 90?

Shri B. K. Lall: May be that we
have removed the chassis and the
other components for our own use.

on

Mr. Chairman: This is only in res-
pect of one case.

Shri P. S. Rajagopal Naidu: See
No. 45-—-DLH 5579. The body is sold
for Rs. 90.

Mr. Chairman: There is one other
interesting thing. Mr. Naidu drew
your attention to the Bus bearing
No. DLA 3571. It was sold for Rs. 90.
The condition of the vehicle was
so good that not even Rs. 500 were
deducted. The deduction was not
made because the report on it was
good and yet the vehicle fetched only
Rs. 90.

Diwan Chaman Lall; Have
all the facts with you, Mr, Lall?

Shri B. K. Lali: No.

Mr, Chairman: Mr. Ayyar
help with this Valuation Report.

you

might

MINUTES OF EVIDENCE

[D.R.T.A.

Diwan Chaman Lall: We would like
to have the full details as to what
was the price offered; what was the
advertisement made; how many per-
sons offered; how is it that the price-
does not go beyond Rs. 480, what
wag the condition of the vehicle, whe-
ther these vehicles were sold with
tyres, tubes, accessories, etc. We
would like to have the complete de-
tails. And also who condemned them
and for what reasons they were con-
demned; were the reasons checked
by anybody—by an independent au-
thority.

Shri P. S. Rajagopal Naidu: With
regard to DLA 3571, you are sure
that it fetched only Rs. 90. It is
mentioned here.

Shri B. K. Lall: Yes.

Shri P. S. Rajagopal Naidu: And

you do not know who is the purchas-
er of the vehicle.

Shri B. K, Lall: I can get that in-
formation tomorrow.

in a number of cases we pulled the
engines and other components and
kept them for our own use. It is like-
ly that these vehicles were without
engines.

Shri P. S. Rajagopal Naidu: That.
you had indicated in pages 2 and 4
of the statement}. You had indicated
clearly where only bodies had been
sold.

Diwan Chaman Lalk You can keep
this in mind when you are coming
tomorrow. There can be only four
reasons for doing it: One that the:
vehicles were not properly maintain-
ed; two, that it suffered major damage
by accident or other causes; three,
they were so old that they could not
be put to service; and four, there was
something made to favour some--
body. We would like to have those
Officers who were in charge of doing
this before us in case we want to ask
them anything.

1See statement ibid.

*Refers to the Statement ibid.

61
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ghri P. S. Rajagopal Naidu: Mr,
Parsuraman, in the first instance, I
would like to know who requisitioned
the services of Mr. Lall to value these
vehicles.

Shri T. S. Parsuraman: The Gov-
ernment of India.

Shri P. S. Rajagopal
Government of India wrote to the
General Motors to send a qualified
man for this purpose or did they name
any person to be sent?

Naijdu: The

Shri T. S. Parsuraman: The papers
available with me indicate that three
Officers, Mr. Lall, Mr. Ayyar and
Mr. Ashacony, were nominated on
the Board of Valuers. The history of
their selection is not recorded here.

Shri P. S. Rajagopal Naidu. Wil
you kindly trace that in your papers?
Shri T. S. Parsuraman: Yes.

Shri P. S. Rajagopal Naidu: I think

Mr. Lall will be able to explain the
whole thing as to under what circum-
stances he was deputed.

Shri B. K. Lall: I was not deputed
by the Company, They turned down
the requests made by different parti-
es and the Government. Later on they
approached me and I said I can do
it in my spare time?

Diwan Chaman Lall: Who approach-
ed you?

Shri B. K. Lall: The then Road
Transport Adviser, Shri P. R. Puri.

Shri K, K. Basu: Was he a service
man?

Shri B. K. Lall: He was the Road
Transport Adviser. He was the Tech-
nical Officer or something in the Min-
istry of Transport at that time.

Shri P. S. Rajagopal Naidu: When
the General Motors had refused to
help the Government in valuing these
vehicles, did you take the permission
of the General Motors to undertake
this work?

Shri B. K. Lall: I was not bound
to do that. It was an American firm
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and my contract with them was
between 10 am. and 5 p.m. They did
not control my activities outside

these hours.

shri K. K. Basu: Is this alsp the
case with Mr. Arshacony?

Shri B. K. Lall: Yes.

Shri P. S. Rajagopal Naidu: Can
you tell me why the General Motors
refused to value these vehicles?

Shri B. K. Lall: They did not like
to get mixed up with these affairs.
When I undertook to do this work, I
thought I was doing a service.

Shri P. S. Rajagopad Naidu: When
you valued these vehicles, what were
you?

Shri B. K. Lall: T was the Field
Service representative of the General
Motors. I was controlling the activi-
ties in Western India, Central India,
Kashmir and UP. The General
Motors had divided India into four
zones. 1 was controlling one zone.

Shri P. S. Rajagopal Naidu: Con-
trolling in what capacity? Is it super-
vision of sale of vehicles?

Shri B. K. Lall: I was supervising
the Engineering side of it. I was
supervising the work of dealers in
this zone,

Shri K. K. Basu: What is the en- -
gineering work?

. Shri B. K. Lall: For instance, #f
you purchased a car from the Gen-
eral Motors, they never believed that
they sold you a car and forgot about
it. They followed the sale with ser-
vicemen. It was the duty of this Ser-
vice Engineer to deveiop and build
a Service Organisation in his terri-
tory. He used to control the activi-
ties of all the dealers. For instance, if
@ car gives any trouble and the owner
complains, he is at-liberty even to re-
place the engine.

Shri P. S. Rajagopal Naidu: You
are a qualified engineer yourself.

Shri B. K. Lall: Yes.
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Shri K. K Bﬁsu: How long had
you been working with the General
Motors?

Shri B. K. Lall: For nearly 23 years.

Shri P. S. Rajazsopal Naidu: You
said that you have not been paid any-
thing. You did the work in an hono-
rary capacity. Was no honorarium
paid to you?

MINUTES or EVIDENCE

Shri B. K. Lall: Nothing, unless it

was paid and somebody else got it.
Diwan Chaman Lall:; You mean
that it might have been paid and
somebody else might have got it.
Shri B. K. Lall; 1 did only honorary
" work.

Diwan Chamza Lall: You hold them
in a very low estimation.

Shri B. K. Lall: I did not mean
that.
WogrksHors OF D.T.S.
Mr. Chairman: There is another

point Yesterday, we visited your work- .

shop. We were able to collect these
figures. There are 87 vehicles in the
Central Workshop, i.e.,, Leyland 32,
Bedford 20, Albion 30, and then
other makes. With regard to these
87 vehicles, there you have been
pleased to give us a statement as to
why they came to you, as to what is
the nature of the defect, what is the
action taken and whether they have
been out-sheded. None of them seems
to have been out-sheded. They are all
there, You have stated that every one
®Wof these vehicles is awaiting labour.
The first bus in the serial list starts
wthat it wds taken to the shed on 15th
November, 1954. Yet in the remarks
column you say ‘awaiting labour”,
“awaiting spare parts”; probable date
out “Nil”, May we know why such
a large number of vehicles—they
seem to have come as early as 15th
November, 1954—are still in the
shed? May we know the position in
the workshop? :

Shri B. K. Lall: It is true that a
:%a‘rge number of vehicles have been
“held in the Workshops for a con-
siderably long time and it is due
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mainly to the fact that we have got
certain makes like CX-9, Albion 40.
These buses have gone out of produc~
tion. There.are no dealers in India
for supplying spare parts. Import of -
spare parts is a problem for these
vehicles. Then we have got Bedfords
30. Of these I believe 15 are on the
road and 5 of them are ready in the
Central Workshop. About 10 buses will
be coming after doing an average of
50,000 to 70,000 miles for major over-
haul. No parts are available in India
for these vehicles, When we bought
them, pa.’ts were available, but while
we were processing our indents, un-
fortunately the Company closed down
and the parts went under-ground and
when we negotiated for the purchase
of parts at one time, the prices given
to us were totally different. When we
said we are willing to buy them, they
said that they have not got the parts
and that they have sold them. Even-
tually, we placed an indent through
the D.G.S. & D. on the India Store
Department, London to get our sup-
plies. It took considerably long time,
In the meanwhile, the vehicles started
coming inlo the Workshops for major
overhaul. We asked the agents in
Madras to give us certain parts. Sup-
plies of spare parts from U.K. have
just been completed and I feel these
vehicles, will go out of the Workshop
soon.

With regard to Albion, some of the
spare parts are not available and we
have been trying to get these parts
from the manufacturers and we have
placed our firm indents. I expect
some of these to arrive shortly.
There are a few parts which have
not arrived, Once these are put
right, then we will be able to give
them to the body-builders to build the
body.

In regard to the others, a number
of vehicles are coming in for major
overhaul as a routine measure after
having completed 80000 miles,

But there are other vehicles which
have come in with serious accidents—
body damage or damage to the differ-
ent components or units of the chassis.
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‘and labour,

_ for Albion type

These are beiny attended to. The
main hold up wa, due to spare parts
Some time back we
opened a fourth Depot. Most of the
men from the Central Workshop had
to be sent to that Depot. Now
labour has been sanctioned and we are
trying to employ them. Because to
pick up diesel mechanism it is very
difficult. We are going to try some of
the diesel mechanics from the Central
Tractor Organisation because they are
reducing their number. Those engines
are totally different from our engines.
These are low-powered engines and
they are high-powered. So it is
difficult to train. And in the market
it is difficult to get diesel mechanics
who know much about diesel engines
because most of the mechanics have
worked only on petrol engines. We
have to train them and put them on
the Depot, But attempts are being
made to pick up some people from the
COD army side, Cantonment Work-
shop and from the Central Tractor
Organisation and, I think, within the
next two-three months we will be able
to reduce the number of vehicles in
the Workshop considerably.

Mr. Chairman: When a vehicle
comes to your Central Workshop, do
you have any mechanic who -imme-
diately checks the vehicle and sees
what is wrong with it? Does he take
an inventory of the spare parts that
are needed and, if so, within what
time does he prepare his job card.

Shri B, K, Lall: It is true that this
was not being done.
done.

_Diwan Chaman Lall: This element-
ary thing was not being done.

Shri B. K. Lall: The reason for not
doing this was: we had no Workshop.
In Rajghat, we had a temporary
Workshop with tarpaulin covering and
all that. Our Central Workshop was
at Kashmere Gate which was suitable
of wvehicles. We
could not take the Leyland Comet in-
side the Workshop, We were repair-
ing Leyland in the open. And the
climatic conditions also, you will agree

But now it is
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with me, are not very conducive to
our work, particularly in hot weather
with dust stormg or in winter when
it is too cold or when it rains. We
had no Workshop of our own.

Mr, Chairman: So it is not merely
want of men but want of accommoda-
tion.

Shri B. K, Lall: That was the situa-
tion between 1952-53 and 1953-54. In
1954, we shifted the Workshop from
Rajghat to Karol Bagh. From Karol
Bagh again we have shifted the Work-
shop to our new premises where we
have completed the first phase of the
Workshop, which you visited yester-
day.

Mr. Chairman; With regard to these
vehicles when did you make an in-
ventory of the parts that are needed
and when did you write to the India
Store Department, London?

Availability of Spares

Shri B. K. Lall: This was done a
Jong time ago because the India Store
Department, London takes on an
average 16 to 18 months or two years
to give the supplies, In fact to~ get
some of the supplies I had to put a
long distance call to London and ex-
plain to them my difficulties and then
they said *all right, we will send an
Inspector to in:pect the goods”. But
the manufacturers wrote to us that
the supplies are lying in boxes but
the Inspectors have not come and so
we cannot send it.

Mr. Chairman: Could you not cor-
respond with them directly?

Shri B, K. Lali: I did and they snub-
bed me. The Ministry of Works,
Housing and Supply said that I had no
business to send an indent direct.
Frorma the business point of view I
thought 1 will make four copies of the
indent, give one to the Director
General, Supplies and Disposals, one to
London and another to the manu-
facturers and tell them to expedite
despatch. We got a snub from the
Director General, Supplies and Dis-

. posals that we had no business to send

‘advance copies like that.
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Mr. Chairman: Is it your. contention

» that if you have full powers as the.

General Manager, you would have
done it earlier? Is it the red tape
» that is standing in the way?

Shri B. K. Lall: The less I speak of
it, the better it is.

Shri P. S, Rajagopal Naidu: What is
your opinion?

Shri B, K, Lall: If you allow this to
be put on a commercial basis, it could
be done quicker. I can send a couple
of men to pick up things in the
market and get things done. But if I
have got to go through different chan-
nels, then it becomes very difficult.

Shri K, K. Basu: How long does it
take for your indent to reach the
manufacturers after you issue it?

Shri B, K. Lall; I am afraid it would
not be possible to give the time. If
I place an indent with the Director
General, Supplies and Disposals, it
would take a long time. After about
three weeks, they will write to me
that they would like to have cerfain
clarifications about the supplies, Evi-
dently, no action was taken on the
indent till then.

Shri K, K, Basu: How long does it
actually take between the time you
put in your indent and the final deci-
sion taken by the Director General,
Supplies and Disposals to place orders
with the manufacturers?

Shri B, K_ Lall: Once I send an in-
» dent to them, it is for them to take
further action.

Shri K, K. Basu: But you certainly
can keep track of that.

Shri B, K, Lall: I will explain the
position. If I place an indent to-day
to get supplies from the UK, it takes
anywhere from 18 months to two
years.

~ Shri K, K, Basu: It may be that
there was some delay on the part of
the suppners. Possibly, it may be
taking more time as the suppliers are
only one or two. But how long do

v
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the Directorate General, Supplies and
Disposals take to come to a decision
to place the indent on the actual sup- -
pliers? .

Shri B. K. Lall: I am afraid, I hav
not got that information.

Shri K, K, Basu: Only that part we
can try to expeaite because we have
no control on the suppliers.

Shri B. K, Lall: Now we are doing
it direct because there are manufac-
turers in the country. We are placing
indents direct with them.

Shri K, K, Basu: How long does that -
take now?

Shri B. K. Lall: Now we have the
Ashoka Leylands. If the parts are
not available I insist that they should
supply even, if necessary, by canni-
balising one of the new cnassis trom
the production department. For ins-
tance, hubs of Leylands are troubling
us much and I insisted that they re-
move the hubs from the vehicles
which they had for sale in the market.

Shri K, K. Basu: How long do they
take?

Shri B, K, Lall: It is a very short
time. It has to come from Madras.

Shri K, K, Basu: Do they charge
anything extra for this?

Shri B, K. Lall: No extra charge.

Shri P, S. Rajagopal Naidu: In the
list of spares it is mentioned you do
not have cylinder hub gaskets.

Shri B, K. Lall: It has been a head-
ache to obtain supplies particularly
for Albion vehicles. As I explained
to you, Albion vehicles have gone
out of production and the spare parts

are not easily available, Now 1
have developed a source in Delhi
whirh could manufacture certain

gaskets for us. But these gaskets
have not proved satisfactory.

Shri P, S, Rajagopal Naidu:
DLB 1234, what is its make?
Albion?

Shri B, K. Lall: It is Albion.

This
Is it
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Shri K, K. Basu: Could we not .sub-
stitute from some other type?

Shri B. K. Lall: 1t is not possible,
Wherever interchangability is possi-
ble, we do it,

Shri P, S. Rajagopal Naidu: What
is the make of DLC 1340?

Shri B. K, Lall: Leyland Comet.

Shri P. S. Rajagopal Naidu: For
that spares are available?

Shri B. K, Lall: Yes. For that we
" do not have any difficulty in getting
spares.

Shri P, S, Rajagopal Naidu: I am
on the subject of Cylinder head
gasket. 1 find this vehicle has been
held up for one year and one month
for want of cylinder head gasket.-

Shri B. K. Lall: It must be for
something else. It could not be for
cylinder head gasket.

Shri P. S. Rajagopal Naidu:
gear box balls. Does it take
months to get gear balls?

Shri B. K. Lall: Ordinarily it
would not take 13 months. If
they wanted anything they could
have got it directly and finished it
and within three months the vehicles
should be out. There is no justifica-
tion here, I admit.

Shri P, S. Rajagopal Naidu: Will
you kindly look into why it was de-
layed? ‘

Shri B. K. Lall: I will look into it.

And
13

Delays in the Workshop in repairing
the wvehicles

Mr, Chairman: We say that many
vehicles are remaining in the Work-
shop whether for major repairs or
‘minor repairs. In one or two cases
nine months have elapsed, You
hdve to classify them as major re-
pairs or minor repairs. If they are
minor repairs, you have to send them
out without delay.

Shri B, K, Lall: We are having
trouble. As 1 explained to you, the
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labour strength has not been increas-
ed. In BES.T., Calcutta and Madras
Depots they have on an average
about 3-3 persons per vehicle. We
have only 1-7 strength to look after
the whole thing. Now additionai
strength has been sanctioned and we
will have no difficulty.

Mr, Chairman: When did you feel
the need for extra labour? And
what steps did you take to have extra
labour?

Shri B, K. Lall: This started some
time ago. But, unfortunately, the
papers were lying with me and they
were held up.

Mr, Chairman: Some time ago does
not help us. How long has it been
with you? 1 find even with regard to
the vehicle which came on 15th Nov-
ember, 1954, you have noted “awaiting
Jabour”.

Shri B, K. Lall: I will explain. This
case wa; put up to me sometime—I
think a year ago. I had been insist-
ing that some kind of time and motion
study should be prepared before we
go forward and ask the authorities.
There are certain minor and major
operations which have to be carried
out to keep the vehicles road-worthy.
1 asked my Works Manager to prepare
a time study on our own conditions of
the various operations keeping in
view the equipment available. After
this time study was prepared, the case
wag put up before the Standing Com-
mittee and they sanctioned the labour,

Mr. Chairman: What I want to know
is this. These vehicles are lying there
for the past one and a half years or
so. You wanted labour. If the re-
quisite labour was not granted to you,
let u; know who is responsible for
this delay. If it is not you, some-
body else must be responsible. When
did you apply for this requisite labour
and what was the time taken by
cthers to grant this? Somebody must
be responsible for this. Is the Com-
mittee the Standing Committee of the
DR.T.A.?

Shri B, K. Lall: Yes,
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Mr. Chairman: How often do they
meet?

Shri B, K. Lall: Whenever there is
an agenda, it is circulated because
usually important items are put up be-
fore the D.R.T.A.

Shri K, K, Basu: How many times
have they met last year?

Shri B, K. Lall: They meet off and
on; twice a month,

. Mr. Chairman: If they meet twice:

.a month, when did you make the
demand for extra labour and wnen
‘was it sanctioned?

Shri T, S. Parsuraman: So far as I.
recollect, I think about two months
ago. I cannot now remember the
exact date.

Diwan Chaman Lall: That is incor-
rect. Six months ago they made the
reguest. Mr. Parsuraman, there
seems to be some lack of liaison bet-
ween you and the General Manager
and the other member. The General
Manager tells us that they had to
wait for six months until that Com-
mittee could sanction the labour. Yes-
terday he told us.

Shri T. S. Parsuraman: 1 was only
speaking from memory,

Diwan Chaman Lall: Why not then
allow him to say so? You stop him
from talking and you interpose by an-
oluer answer, which is not the truth.
May T make one request? Mr. Lall,
you hkouve got to be perfectly frank
with us and there is nothing to hide.

Shri B. K. Lall: I take the blame
for the delay and I am prepared to
submit my resignation if you feel 1
have done something wrong.

Diwan Chaman Lall: That is no
answer. Tell us exactly when you
actually applied for this labour. Was
it six months ago?

Shri R. G. Abbhi: I think it is neces-

sary to know when it was taken up

before the Standing Committee and
whan the Stanling Committee took a
decision
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Diwan Chaman Lall: We were told
that about six monthg ago, the re-
quest was made to the Standing Com-
mittee and that this Committee sanc-
tioned this a few days ago—three or
Four days ago.

Shri R, G, Abbhi: I believe, it was
about a little more than six weeks or
at the most two months—between six
to eight weeks——ago that this request
‘was placed before the Committee. In
‘that very meeting, the Standing Com-
mittee ascertained from - the Works
Manager as to what was the strength
immediately required which he could
tecruit before the next meeting of the
D.RTA,; and this staff was sanction-
ed in that very meeting, subject of
course to the confirmation of the
D.R.T.A, Then they werc asked to
give the percentage of the workshop
staff in BES.T. and in other nationa-
lised organisations a3 well as in other
couniries and to come up with their
case for further staff. That was given
to us, I believe, a week ago and a
meeting was convened three days be-
fore and the rest of the staff was
sanctioned.

Diwan "Chaman Lall: It is correct
that the rest of the staff was sanc-
tioned. Wag the request made to the
D.R.T.A, authorities—not to this Com-
mittee—earlier?

Shri B. K. Lall: I do not off-hand
remember the date, but it was some
{ime in September that we opened
the fourth Depot and naturally
we wanted more staff. Then 1
had to pick out men from the
Central Workshop and send them
to that Depot. D.R.T.A. thought
it would be advisable if the Finance
Member and Transport Member went
there themselves and their recom-
mendations were put up before the
LC.R.T.A,

Diwan Chaman Lall: 1 am correct
when I say that about six months ago,
the request was; made and three or
four days ago some part of the staff
was <anctioned. That is correct. Do
you think this militated against cle:
ing the arrears of the Workshops?
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Shri B. K, Lall: If I had the strength
required, I would have pushed away
more vehxcles

Shri R. G. Abbhi: So far as the
D.R.T.A, is concerned, the question as
to when the matter was put up before

the D.R.T.A, whether it was six
months agp or not, can be verified
from records. There is a regular

agenda wherein detailed particulars
are given. At the same time, if the
matter was so urgent that staff was
immediately required and the vehicles
were held up in the Workshops for
want of staff, the General Manager
ha: powers to recruit them temporari-
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iy and then get the recruitment con- °

firmed by the D.R.T.A.

Diwan Chaman Lall: Did you look
at this sheet which is dated 24th March

1956, “Awaiting labour” is the re-
mark shown in it. If we in this
Committee had known that labour

was required, surely as members of
this Committee we should have been
fully aware of what was happening—
we can appreciate it. We are told in
the statement that the reasons for the
delay are “body to be repaired”
“awaiting labour” and so on. It means
that labour was short. You could
have judged from the remarks.

Shri R, G. Abbhi: Not only from

that. Myself and the late Shri
Parthasarathy (Deputy  Seecretafy,
Ministry of Transport) visited the

Depot, saw these vehicles and then
and there asked them to recruit the
labour. After that, several letters
were written by me pointing out that
the vehicles were there still and they
were being delayed for very long. - We
were not oblivious of the fact.
we had seen the vehicles, we asked
them to get the spare parts as well as
to recruit the necessary staff.

Shri P, S. Rajagopal Naidu: How
often -do the Committee members
visit these Workshops?

Diwan Chaman Lall: How oflcn
does the Chairman visit the Work-
shop?

Shri B. K. Lall: The Chaxrman I
think, has visited tnree times

After
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Diwan Chaman Lall: For how many
years?

Shri B, K, Lall: He was appointed
Chairman only recently. Every
Chairman had visited. But the -
labour conditions were not good at the
time. We were having a lot of trou-
ble with labour. Twice, I think, the
Chairmadn visited.

Shri P. S. Rajagopal Naidu: I know
that when there was some labour
trouble, he might have visited.

Shri B, K, Lall: He visited the pre- .
mises twice, not only because of the
labour trouble. '

Shri P. S, Rajagopal Naidu:
about the other Members?

Diwan Chaman Lall: What about the
Committee?

‘What

Shri P. S. Parsuraman: They visit
once in about two to three months.

Mr. Chairman: Could we know what
is your programme for the repair of
these vehicles. Have you got all the
job cards ready for the repairs of all
the vehicles? Have you got the re-
quisite spare parts? Have you got the
requisite mechanics? How long will
you take to put those vehicles on the
road?

Shri B. K. Lall: The job cards are
ready and labour has been sanction-
ed. After we opened the fourth
Depot, most of the labour for the
fourth Depot had to be sent from the
Central Workshop. 1 hope within
three months I will be able to move
some of the vehicles out.

Mr, Chairman; Have you got the
job cards for each and every vehicle
ready? Do you know what has got
to be done for each vehicle to be put
on the road—what is required? Have
you got technical data for each one of
these buses awaiting repairs? Have
you got the requisite data completely?
Hag any expert examined them and
found out what is necessary for them?*

Shri B. K, Lall: My Works Manager
has assured me that he has got al} ¢
the information and that he is prepar-
ing everything, Even yesterday’ 1
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told him about this and asked him to
give me detailed information, parti-
cularly item-wise repairs required tc
be done fof each vehicle.

Mr. Chairman: You have been to
the United States. You have worked
with the General Motors, When a
car is sent to the Workshop, imme-
diately a mechanic comes, finds out
what is wrong, what i; what, then
puts up a job card showing the date
of receipt and the number of the car,
particulars - of repair and date of
delivery. The list of spare parts re-
" quired is also attached to each.

Shri B. K. Lall: That is exactly

what I wanted to do.

Mr, Chairman: How long after?
The job cards are not yet ready., The
first vehicle went into your Work-
shop: in March 1954.

Shri B. K. Lall; Up to September it
has been completed. My Works
Manager tells me that the job cards
have been completed up to September.

Mr. Chairman: It has not been com-
pleted. .

Shri K. K Basu: May I know what
is the experience of the Works
Manager? What are his qualifica-
tions?

Shri B, K. Lall: He was working
with the Bombay State Corporation.

Shri K, K, Basu: For how many
years?

Shri B, K. Lall: He is a very good
man, a practical man. He was with
the Army before. He has got very
good experience, and even before
joining the Bombay State Corporation
he was with the Ahmedabad City Bus
Service. b

Shri K. K. Basu: Is it a. private ser-
vice?

Shri B. K, Lall: Municipal.
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Diwan Chaman Lall: Mr, Lall, what
is worrying us is this. Apart from
the things which we consider irregu-
lar, we have seen that in the manage-
ment of this service there is lot of
chance for improvement, We want
your assistance in this matter to see
that the service works smoothly, that
work is completed in time at the least
cost and with great efficiency. After
all, you are the executive in charge
of a very important public sector and
we expeet you to put your best into
it. If there are any difficulties, tell us
so that we could make a recommen-
dation that the difficulties you are
faced with should be overcome and
smooth running ensured, If the
arrears of repairs are taken on hand
immediately and if buses are put on -
the road immediately and if running
cost is reduced, we can show to the
world that a public sector organisa-
tion could function very efficiently as
it should. You will agree that you
have great many advantages. You
are the boss of your own show. If
there are amy handicaps, tell us. If
there are any difficulties explain them
to us, in a note if you like, so that we
can assist you in putting things right.

Mr. Chairman: We would like to
know whether you would want to
have wider powers.

Shri B. K, Lall: Yes, I do. No
General Manager would ever refuse
this, I would like some more powers
so that I can show results.

Diwan Chaman Lall: You can give
us a note. For instance, Mr, Parsu-
raman told us yesterday that his
main job was to look after light-
houses—I think it is Ports. 1 suggest-
ed to him, not that there is anything
against him in making a suggestion,
merely that we would like some
wholetime attention fo be paid to this
work. If vou want good results, you
must have a full time officer. If you
have to wait for the meetings of Com-
mittees every two weeks or two
months, it cannot work. If you have
got any suggestions to make in regard
to that, please do so. Perhaps, we
could recommend that the Ministry of
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Transport should appcint whole-time
Officers to sit with you because the
Miniitry is in the picture. You
might also recommend that you should
have one of the workers associated
with you. You might also recom-
mend that you should have a repre-
sentative of the public to assist you
because it is for the public.

Shri R. G. Abbhi: They have got an
Advisory Committee, That Advisory
Committee represents the consumers
and had to deal with all important
changes in time and fare tables. In
other allied matters also the Advisory
Committee is .consulted.

Diwan Chaman Lall: That is good.
Another thing you can suggest in your
aote is this. Perhaps it would be of
advantage to you if you have got some
responsible man to deal with the piece
rate system, of getting the workers
on to the piece rate, to work out the
details. The workers should not, how-
ever, be made to feel that their emolu-
ments may be cut down—it may not

be cutting down but probably they
- may earn more, We can have better
efficiency. Even in a great country
. like Russia, the urfit of work is fixed
and the amount of work assessed for
each worker, You might -consider
that. Anyihing else? We are here
to help you. Attend to this imme-
diately instead of saying, two months
hence and three months hence etc.
Do it immediately and set an example
to the rest.

The third thing you should remem-
ber is about your purchasing pollcy.
Survey the whole situation and see
what particular type of vehicle you
need—whether it is American, German
or British, it is immaterial——so that
you could recommend to the Ministry
concerned and have it purchased in
time. .

Direct Purchase of Stores

Mr. Chairman: Mr. Parsuraman,
has it ever been considered by your
Ministry that somebody must be
saddled with heavy responsibility and
given wide powers so that he can go
ahead with matters and the difficult-
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ies with regard to placing orders, etc.
cann be avoided? Mr, Lall just now
told us that in one case he wrote
directly to a company®in England and
it took a long time to go through
ceveral Ministries, etc. Has your
Ministry considered this problem?

Shri T. S. Parsuraman: If any re-
quest was made to the Ministry to
resolve it, certainly we would have
given all our help. Actually, the
Authority is not bound by any rule
to place the indent through D.G.S.&D,
It is open to them to do so in cases
where the General Manager considers
that other meang are not satisfactory
or are open to abuse ‘or for such like
reasons. Actually, to my knowledge,
this has not been brought to the atten:
tion of the Ministry.

Mr, Chairman: In view of what Mr,
Lall said, will your Ministry consider

" this?

Shri T. S. Parsuraman: This is a
matter which need not come to the
Ministry at all. The DRTA can
take its own decision, regarding
purchases. This need not go to the
Government.

Mr. Chairman: Let Mr. Lall submit
a note to your Ministry and give your
views then.

Expenditure of D.R.T.A.

Shri P, S, Rajagopal Naidu: Mr. Lall,
when we perused the statement show-
ing the break-up of expenditure from .
1950-51 to 1954-55, we found that the
Pay and Allowances on the Adminis-
tration side hadq increased by nearly
2% times. It bad gone from about 2
lakhs to 5 lakhs of rupees. On the
other hand, on the operation side, it
had gone up by only 50 per cent,
namely, from Rs, 13 lakhs to 19 lakhs.
May I knew why this expenditure on
Administration side had gone up by
2% @mes whereas on the other side,
that is on the operation side, it had
gone up only by 50 per cent. Please
see page 8. )

Shri B, K. Lall: I am trying to find
it out and submit a note. '

times
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Shri P, S, Rajagopal Naidu: This is
in the Statement which you had cir-
culated to us only yesterday or day
before yesterday. You have given us
therein a break-up of expenditure
from 1950-51 to 1954-55. Have you
got that? Now, I would invite your
attention to 1A and 1B—Administra-
tion and Operation.

Shri B. K, Lall: Yes, it is practical-
ly double.

Shri P. S. Rajagopal Naidu: Not
double but 2} times. Now, I would
like to know before that what was the
number of officers in 1950-51 and what
is the number as on today.

Shri B. K, Lall: There were about
11 Officers—if 1 am not mistaken—in
1950-51, To-day we have got 24
officers,

Shri P, S. Rajagopal Naidu: May 1
know the reasons for the increase in
the number of Officers? Have you
created any new posts and if so, what
are those new posts? I would like
to know whether you have increased
the number of officers by 13 since
then.

Shri B. K. Lall: We have increased
the number of Officers.

Shri P. ‘S. Rajagopal Naidu: Did
you increase the salaries of Officers
also to any appreciable extent?

Shri B, K. Lall: We have increased
salary only in respect of Works
Manggear. .

Shri P, S. Rajagopal Naidu: Increase
from how many rupees to how ma~ -
rupres?

Shri B, K. Lall: In the early stage,
he was paid only Rs, 500. Now the
grade of the Works Manager is
Rs. 1,000 because when we took over
from the G.N.I'T. Co., the number of
vehicles was much less and the type
of vehicles also was different. Those
vehicles were mostly 3 ton, whereas
today we have heavier vehiclez. To-
day what we have are 5 ton vehicles,

Shri P, S. Rajagopal Naidu: So, ex-
¢2»ptin the case of the Works Manager,
the pay of no other officer was in-
creazed. Is that correct?
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Shri B. K. Lall: I will just read out
some of the new posts created: Assist-
ant General ‘Manager (Administra-
tion), Personnel Officer, Secretary to
General Manager, Labour Officer, Pub-
licity Officer, Medical Officer, Assist-
ant General Manager (Traffic), and
Officer in charge of D.T.S, training
school. These are: the new posts
created.

Shri P. S. Rajagopal Naidu: When
were they created? Was there any
real necessity for all these posts to be
created? Was this matter placed be-
frre the D.RT.A.?

Shri B, K. Lall: All these posts were
crrated with the approval of the
D.R.T.A. and with the sanction of the
Government of India.

Sh:i P, S. Rajagopal Naidu: Was
ihare any real necessity for so many
. iicars?

Shri B, K, Lall: On the Administra-
tion side, I felt it was -absolutely
rnecessary.

Shri P, 5. Rajagopal Naidu: Does
it not strike you that the expenditure
0 the operation side had gone up
ciuy by 50 per cent—from Rs. 13
lakhs to Re. 19 lakhs or so? I can
szry well understand your point if
the cost on Administration side had
gone up frcm Rai. 2 lakhs only to Hs. 3
iakhs. But it has gone up from Rs, 2
Inkhs to Rs. 5 lakhs. What I mean is
that that proportion is not maintain-
ed. How do you account for this?
If the expenditure on the Operation
side also had gone up by 2} times just
like the Administration side, there
would have been some proportion.
Now, there is no proportion at all.

Shri B.- K, Lall: If you like, I will
send you a full note on this.

Shri P. S. Rajagopal Naidu: Then,
in the case of the Stores Officer, is
there any increase in pay?

Shri M, Gopalakrishnan: His present
scale of pay is Rs. 350 to Rs. 800.
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Shri P, S. Rajagopal Naidu: What is
he drawing now?

Shri M, Gopalakrishnan: His basic
pay is Rs, 625.

Shri P, S. Rajagopal Naidu: When
did he join? -

Shri M. Gopalakrishnan: It was in

September, 1952, I think, and he was-

. started on Rs. 550 on that scale.

Shri P. S. Rajagopal Naidu: What
was the previous Officer drawing?

Shri M. Gopalakrishnan: He was
getting the scale of pay of Rs. 250 to
Rs. 500.

Shri P, S. Rajagopal Naidu: What
was the necessity to fix this man’s pay
at the higher rate?

"Shri B, K, Lall: Because the previ-

ous man was tackling things on a
much smaller scale,
Shri P. S. Rajagopal Naidu: Is it

the Board that fixed the scale of pay?
Who fixes the starting pay?

Shri B, K. Lall: The D.R.T.A.

Shri P. S. Rajagopal Naidu: In this
particular case, what was the occasion
to fix his pay at Rs, 550?

Shri B\ K, Lall; In this case we got
the services of this officer from the
State of Jammu and Kashmir where
he was Stores Officer.

Diwan Chaman Lall: 1 am sure
Jammu and Kashmir could not have
afforded to pay him so much.

Shri B, K. Lall: They were paying
‘him Rs, 450 for a fleet of 450 vehicles.
All of them were Chevrolets.

Diwan Chaman Lall: The number is
more than ours.

Shri B. K. Lall: We gave him some-
thing more and got him over here.
In Jammu and Kashmir the Stores
were worth Rs. 19 to 20 lakhs and he
was handling the stores. The stores
were in a better condition there and
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there was no complications and no
trouble. When I took over, I wanted
somebody who should see to the stores
side because stores is like the heart of
a body. If the stores side is func-
tioning properly and supplying parts
at the right time, there is no necessity
for any vehicle being held up in the

Workshop.

Diwan Chaman Lall: - What
wrong with the previous man?

Shri B, K. Lall: He had resigned and
gonc. We had deputed him to do the
work and he had no experience of
stores. It was only a question of

was

" make-shift arrangement.

Diwan Chaman Lall: Was the pre-
vious man responsible for this state
of affairs?

Shri B. K. Lall: Yes.
the service of D.T.S.

He has left

Diwan Chaman Lall: Where is
employed now?

Shri B. K. Lall: I believe he is in
Calcutta in a private firm now—in
Allenberry or so.

he

Shri Rajagopal Naidu: In the case
of Chief Accounts Officer, what Wwas
he before he joined D.T.S.?

Shri T. S. Parsuraman: Now the
post -is vacant and Mr. Gopalakrish-
nan who gits next to me is now acting
as .Chief Accounis Officer.

Shr B. K. Lall; For three years, we
had a man from the Audit side and
after completing his term, he left and
the post fell vacant and the Accounts
Officer was promoted to that post till
the vacancy is filled up. Some time
ago the Government had advertised
the post and they got applications.
They asked 20 men to come for inter-
view and 13 turned up for interview.
Out of these, the Government of India
have already seclected one and they
have offered the post.

Diwan Chaman Lall: On what pay?

Shri T. S. Parsuraman: Rs._600—-

Rs. 1150.
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miwan Chaman vall: What
'Yy .nan?

about

Shri T. S. Parsuraman: He is the
Departmental man. He will revert to
his post.

Shri P. S. Rajagopal Naidu: Is there
any necessity for twg Assistant Mana-
gers, one on the Traffic side and an-
. other on the Administration side?

Shri B. K. Lall: On the administra-
tion side, on an average we get about
. 120 cases a month. There should be
somebody who should be able to tackle
all these cases, because there are pub-
lic complaints where the conductors
have misbehaved or where any offence
has been committed by any of the
employees, The number of employees
has increased to nearly 2100 or 2200
at the moment in the D.R.T.A. and
onc Assistant General Manager is
devoting most of his time on this
side, like disciplinary action, leave
rules, salary bills, cte. All that is ad-
ministrative work. Assistant General
Manager (Traffic) is doing the work
entirely on the traffic side. He is hand-
ling the allocation of duties, where the
buses should work, which side the bus-
ec should go, because the Depots are
exclusively concerned with out-sheding
the buses. Once the buses go out on
the road, they come directly under
the control of the Head Office. Once
the Depot outsheds the bus, it knows
nothing more about it. It is the Assis-
tant General Manager (Traffic) who
controls it. He is in my Office and
he knows where the bus is.

Shri P. S. Rajagopal Naidu: Do you
mean to say that the moment a bus
is outsheded, the Traffic Superinten-
dent in that particular Depot ceases
to have control over the bus and it
is only the Assistant General Mana-
ger (Traffic) who controls.

Shri B. K, Lall: Yes. The Assistant
General Manager (Traffic) not only
controls the bus, but he diverts it
from one place to another, He has got
the full strength o" jinspection and
checking staff.
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Shri P. S. Rajagopal Naidu: He has
his office in the Scindia House?

Shri B. K, Lall; Yes.

Shri P. S. Rajagopal Naidu: How
does he cnnirol the work of Traffic
Superintendents. Does he do it simul-
taneously?

Shri B. K Lall: The Traffic Supe:.
intendents operate more or less inde-
pendently. Certain procedures have
been laid, down.. '

Shri P. S. Rajagopal Naidu: Suppose
Bus No. 6 is ouisheded say from Vinay
Nagar Depot. Do you mean to say
that as soon as the bus is outsheded,
the Assistant General Manage. is in-
formed of it. How is he informed as
to which particular bus has been out-
sheded at a particular time.

Shri B. K. Lall: This is what I am
trying to explain, At 9 o’clock, out-
sheding of buses is completed. I get
a complete report of outsheding on -
my table at 10 o'clock from the Assis-
tant General Manager (Traffic). Sup-
pose if any bus is not outsheded on
account of staff or something else,
that information is on that report
Every morning at 10 o'clock, I know
how many buses are outsheded and
the inspection staff is on the line check-
ing up the buses. /

Shri P. S. Rajagopal Naide: Any-
way if the cost on the administration
side is to be reduced, what is your
suggestion to reduce that?

Shri B. K. Lall
a note on that.

Shri K K. Basu: May I know what
exacily is the function of the Civil En-
gineering Wing?

I will give you

Shri B. K. Lall: Sometime back,
DR.T.A. decided that we should put
up our own Depots. Accordingly this
wing was created.*The D.R.T.A. has a
plan to put up some more depots. one
at Shadipur, one at Indraprasta and
one in the Head Office building. The
Civil Engineering Wing prepares plans
for these buildings. We are executing
these works ourselves.



30 March, 1956]

Shri K. K. Basu: You are doing

this Departmentally and not through
the T P.W.D.?

Shri B. K. Lall: Yes.

Shri K. K. Basu: How many per-
sons have you got on this?

Shri B. K. Lall: On this work, the
sanctioning of posts was on the work-
load basis. We have got an Executive
Engineer on deputation from U.P. and
he prepared what is the strength of
staff required for the total amount
of work to be executed. This was
checked up by the Superintending
Enginecer. Delhi State, and after that,
the DR.T.A. sanctioned the posts.

Shri K. K Basu: You cannot be
increasing Depots every three months.

Shri B. K. Lall: Thes2 are purely
temporary posts. Once the construc-
tion is over all the pests will be
abolished ~nd there will be only a
mainienance crew.

Check over the misuse of P.O.L. etc.

Shri P. S. Rajagopal Naidu: During
our visit tn twg of the Depots, T was
asking you as to how you checked
the issue of petrol and diesel oil. Most
of your vehicles have no speedo-
meters. Only by the report that is
submitted by the Drivers or Conduc-
tors you will be able to know as to
the number of miles travelled by that
bus each day. In the ahsence of these
meters how do you calculate the
number of miles actually travelled by
these buses? How do vou calculate
the issue of fuel for these vehicles?

How do vou check the use of fuel on
these vehicles?

Shri B. K. Lall: When the vehicles

come back at 'night after complecting
their duty during the day, they go
straight to the fuel pumn where the
tank of the vehicle is filled up. The
tank capacity for examvle. of the
Comet is 25 gallons. We fill up the
tank and we know - that there are 25
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gallons. of fuel, Before filling up the
meler reading is recorded and again
it is recorded after filling up.

Shri P. S. Rajagopal You

lave no meters?

Naidu:

Shri B. K. Lall; I am speaking of
filling up of diesel oil from the fugl
pump, The meter reading of the fuel
pump is recorded.

Shri P. S. Rajagepal Naidu: That
will only show how many gallons had
been put inte the vehicle,

Shri B. K. Lall: After that is re-
corded, the fuel pump man signs. the
Driver who has taken diesel oil signs
it. Then the vehicle is parked in the
open yard and then in the morning,
the Conductor comes. He is given his
box of tickets and he has got certain
route on which he has got to ply and
the Driver Memo is given on which
we have already worked out full de-
tails of milcage. For example, Bus
No. 250 proceeds on route No. ........
It will perform 8 hourg’ duty., If it
goes out at 5 in the morning and
comes back at 1 o’clock, it will be able
to do 8 trips and the mileage com-
pleted will be 60 miles. That is already
recorded. If any of the tring are mis-
sed, that is deducted in the mileage
and the balance is recorded.

Shri P. S. Rajagopal Naidu: Sup-
posz it misses a trip and it is not re-
ported. Sunvose, a driver has to do
10 trips but does only 8 {irips.

Shri B. K. Lall: He cannot, because
once he moves out from the Depot, he
goeg first to the starting point There
is a Time Keeper and he makes an
entry. According to the schedule he
puts the time. We have got a double
check.

Diwan Chaman Lall: Are

against speedometers?

Shri B. K. Lall: It is not that T am
against them. I am all in favour of
them, but at the same time, speedo.
meters are delicate costly mechanical
devices and they go out of order.

you
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Diwan Chaman Lall: What is your
basis of calculation?

Shri B. K. Lall: By certain method
even if the speedometer is not work-
g, we can record the mileage just
the same as accurately as the speedo-
meter, The only thing is we cannot
record the speeding of the bus. '

Shri K. K. Basu: What is the special
advantage of doing away with the
speedometers?

Shri B. K. Lali: The only advantage
is that we need not be spending on
the repair of speedometers. We found
_. that even on B.ES.T. buses there were
" no speedometers,

Shrii K. K. Basu: The speedometer
should last at least for a number of
years.

Shri B. K. Lall: A speedometer
should last that much time, but our
experience is that they do not serve
that long.

Diwan Chaman Lall: Look at this
figure for 1950-51 and 1954-55. You
had a large addition of buses to your
fleet and your consumption of oil in
1950-51 is 20,56.130 gallons and in
1954-55 it is 15,20,037. What Mr.
Waidu is trying to establish is this:
You had a large fleet and increased
vour trips, but vour petrol consump-
tion and oil consumption have gone

~

down by about 5 lakh gallons.

Shri P. S. Rajagopal Naidu: That
is due to the change over to the die-
sel. It costs cheap.

Shri B. K. Lall: I will explain to
yeu. You must keep in mind another
thing, i.e., the market price. 1950
prices are not prevailing in 1956,

Shri P. S. Rajagopal Naidu: They
have gone up.

Shri B, K. Lall: Not only the prices
of things have gone up, but also the
labour prices have gone up. The
vehicle price has gone up, but my
cost is static at Rs. 0/15/7.

Shri P. S. Rajagopal Naidu: Diwan
Chaman Lall's question is: In tha year
1950-5! the cost of petro), oil and other

—

the
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lubricants amounts to Rs. 20 lakhs
and odid and in the year 1954-55 witn
the appreciable increase in the num-
ber of vehicles on the road, the cost
of petrol and oil is only Rs. 15 lakhs
and odd. 1t has come down.’

Shri B, K. Lall: It is on account ot
the diesel oil, as we had petrol Buses
and Petrol costs double.

Diwan Chaman Lall: You think the

chieck that you have got now is suffi-
cient. :

Shri B. K. Lall: This check is reason-
ably good.

Shri P. S. Rajagopal Naidu: This 1s
a rough check. It is not an accurate
check.

Shri B. K. Lall; I will explain. We
have got 5 or 6 tachometers. We know
of one privale operator whg has. got
practically a tachometer on each of:
his vehicle. I wanted to introduce
these tachometers, but sg far we have
not been able to do that. Each tacho-
mcter costs about Rs. 600 to Rs. 700
and to put this on ncarly 400 vehicles
will be a colossal expenditure. Then
again, tachometer is a mechanical
device and unless and unlil semething
is produced in the country I think it
would be wise to go on wasting foreign
exchange for this fancy apparatus.
But if one puts on a tachometer and
specdometer, whatever you may do,
if the buses are in proper order, there
is no doubt, they will do the same
mileage. But if there is only speedo-
meter, the overspeed recording will
not be there which the tachometer will
record. )

Shri K. K. Basu; How do you check
over-speeding?

Shri B. K. Lall: To check over-
speeding the restrictions have been
tightened and all the 400 vehicles are
fitted with governors. Each governor
is recgulated and the maximum speed
is 30 miles each, I do agree that some-
times when the governor is under con-
tinuous use, the spring looses its ten-
sion and the speed may increase, Bur
invariably this never happens.
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_ Shri K. K. Basn: In many places
the police pull them up for over-
speeding.

Shri B. K. Lall: If the vehicle is
- fully loaded with 55 or 60 passengers
and if the average speed is 30 miles,
it will hardly be doing 25 or 28 miles.

Shri K. K. Basu: Supposing the
traffic people tell you that such and
such bus is over-speeding. What 1is
-your machinery to check "up this?
Your people might actually be over-
speeding,

Shri B. K. Lall: For short distances
we have given each driver for each

particular route a certain time
factor. - That is to say, he has
to complete his trip in a cer-

tain time. For instance, if the dis-
tance is® 12 miles, he must take not
less than one hour.

Shri K. K. Basu; But how do you
check it? He can stay for three or
four minutes in the way and have
over-speeding. That we have seen in
Calcutta.

Shri B. K. Lall: In Calcutta it may
be possible. Here we have got effec-
tive checks. From Kashmeri Gate to
Factory Road it takes so much time
for a bus to cover the distance. The
time keeper has got a watch with
him and he has got to sign on the
memo that the bus left at such and
such time. The time at which it
reaches the other termini is also
recorded. Then we know if any of
the drivers speeded up in between.
If so, we pick him up.

Shri K. K. Basu: How is it?

Shri B. K. Lall: He is bound to
reach there a few minutes earlier.

Shri K. K, Basu: He may just stop
at a certain place in the way for a
few minutes.

Shri B. K. Lall: These things don’t
happen—the driver and conductor stop-
ping a bus in the way for some
minutes. They don't do it.
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Fare Structure of D.T.S.

Mr. Chairman: We would like to
know one other thing. You stated that
your cost of maintenance is fixed at
5§ annas 1 pie. Could you tell us how
you fixed it? Is it so much per mile?
In Madras, for instance, it is half an -
anna per mile?

Shri B. K. Lall: The fare structure
in Delhi. is fixed by the Delhi State by
orders of the Chief Commissioner
under the Motor Vehicles Act, They
have fixed one anna for the first mile,
one anna for the second mile, six pies
for the third mile, six pies for the
fourth mile, one anna for the fjfth
mile and again six pies for each sub-
sequent mile. A person travelling - 18
miles has to pay eight annas. It is
slightly less than six pies a mile. For
a long distance rider it works out to
about six pies, for a short Thopper
who hops in and hops out, it comes
to about one anna per mile.

Mr. Chairman: How does it happen
that the charges are such? Has the
transport system not got the power
to fix its own fare as a commercial
body?

Diwan Chaman Ladl: The fares are
fixed under the provisions of the Motor
Vehicles Act. It has to Le done with
the previous approval of the Central
Government.

Shri B. K. Lall: The D.RT.A. can
revise their own fares so long as it is
within the fare fixed by the State
Government.

Mr. Chairman: You haven't got the
authority. With the consent of the
State Gpvernment you can do it. That
seems to be the position.

Shri T. S. Parsuraman: The fares
are notified by the State Goverrment
under the Motor Vehicles Act, Each
State .Govemment has got the power
to fix the maximum rate of fare for
the operators in the State.

Diwan Chaman Lall: But anything
that goes against a Central Act is ultra
vires. a»
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Shri T. S. Parsuraman: But this also
1s a Central Act.

Diwan Chaman Lall: There you fix
it by notification, that is, notification
of the Central Government. Is that
right? Here also it is the same thing.

Shri T. S. Parsuraman: That is a
notification by the State Government
under the Motor Vehicles Act. What I
am trying to say is that the fares
have been fixed by the D.R.T.A. They
have complete powers. The maximum
fimit has been fixed by the Delhi
State under the Motor Vehicles Act.

Mr. Chairman: The cost is mounting
up. Is it not time that you consider
revisicn of fares? Have you got the
power to revise the fareg?

Shri T. S. Parsuraman: Oh, yes.

Mr. Chairman: Otherwise, how can
you balance the budget?

Shri B. K. Lall: It is quite true.

Mr. Chairmaa: Will you kindly pre.
pare a noie on this?

Shri T. S. Parsuraman: On the
other hand, there is pressure for re-
duction of fares. This matter is under
consideration. For the financial year
1955-56, the working shows much
better progress than the previous year
and the D.RT.A. has been considering
how best they could give better service
and how the fares could be reviewed.
All these are now under consideration.

Shri K. K Basu: Please give us a
comparative statement of costs in
other {ransport systems.

Mr. Chairman: In Calcutta, for in-
stance, I think they are doing for
three annas.

Shri T. S. Parsuraman: In Calcutta
1t is the cheapest.

Shri B. K. Lall: In Calcutta the posi-
uon is totally different.
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Shri P. S. Rajagopal Naidu: With
regard 'to depreciation, I find that the
life of a motor vehicle is about 1,20,000
miles. But in the case of the diesel
buses that have been disposed of, we
find that none of the vehicles have
done more than 1,25,000 miles and
still they were condemned. )

Shri B. K. Lall: We_don’t think we
have disposed of any of the dieses
vehicles. It was the petrol fleet thart
was sold and most of the vehicles—
so far as I recollect, all the chevrolets
have done much more than 1,25,000
miles.

Diwan Chaman Lall: Only 50,
60,000,

to

Shri B. K. Lall: That is some of
them, ie. the old ones taken from
the GN.IT. Co. I am talking of the
new ones.

Shri P. S. Rajagopal Naidu: Do you
think that the method of working de-
preciation is quite correct?

Shri B. K. Lall: At present we are
working depreciation at the rate of 3%
anna per mile.

Diwan Chaman Lall: Mr, Lall will
give us a nhote, giving full details as
to how they came tp consider that
these vehicles have to be condemned.

Shri M. Gopalakrishnan: 1,20,000
miles is ~the estimated life of
petrol vehicles while 2,50,000 miles is
the life of the diesel vehicles. These
have been approved by the Govern-
ment of India and the question of the
revision of these lives is under cor-
sideration of Government taking into
account the recommendations made
by the All India State Transport
Undertakings Conference.

Shri P. S. Rajagopal Naidu: Is the
depreciation calculated by the other
Government Business Concerns also in
the same way or is’it different?.

Shri B. K. Lall: In fact, the majoritv
of them recommended that it shoul
be mileage-wise. :
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Mr, Chaii‘man: How much does it
work? 3 annas per mile. What is the
percentage?

Shri B. K. Lall;: None of the vehicles
have actually done 1,50,000 miles. The
life of the vehicle, particularly of
Leyland Comet is 2,50,000 miles.

Mr, Chairman: What is the per-
ventage at present? .

Shri S. Gupta: 20 per cent on the
. reducing price basis.

PuBLIC ACCOUNTS COMMITTEE

[D.R.T.A.

Shri B. K. Lall: 3 annas means, It
will be about 20 per cent.

Mr. Chairman: We will adjoufn now
and will meet again at 9-30 a.m. to-
morrow.

Shri 8. V. Ayyar;: Do you want me
also to come tomorrow?

Mr. Chairman: Yes.

[The Sub-Committee then adjourned
at 1.30 p.Mm. till 9-30 A.m. on Saturday,
the 315t March, 1956.]
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The Sub-Committee met at Nine
forty of the Clock.

(AGREEMENT DATED THE 23RD
APRIL, 1948 BETWEEN THE GOV-
ERNMENT OF INDIA AND THE
G.N.ILT. CO., LTD. RELATING TO
THE TAKING OVER BY GOVERN-
MENT OF THE ROAD TRANSPORT
BUSINESS OPERATED BY THAT
COMPANY IN DELHI—Contd.

Mr. Chairman: Mr N. M. Ayyar,
I would like to ask you something.
Yesterday, we were discussing about
the Report of the Valuers, particular-
ly with reference to paragraph 4
thereof.t You will find that in the
earlier portion of the paragraph,

B. K. Lall, General Manager, D.R.T.A.
R. G. Abbhi, 1.A.S., Deputy Secretary,
S. V. Ayyar, Chief Cost Accounts Officer, Ministry of Finance.
T. S. Parsuraman, Deputy Secretary, Ministry of Transport.
Chief Accounts Officer, D.T.S.

P. D. Mehta, Asstt. @General Manager, D.T.S,

Amarnath, Traffic Superintendent (formerly Assistant Perxon

Ministry of Finance.

they say that they would not recom-
mend the purchase of the 14 six-
wheelers. In the middle of the
paragraph, they say that because of
the Agreemens they were bound to
take even those vehicles. - Then they
say that they propose a different
method of valuation for them. Was
any attention paid by the Ministry
to that paragraph? Have the Minis~
try examined the question whether
they were bound by the Agreement
to purchase those vehicles which the
Valuers would not recommend for
purchase. Secondly, there is an al-
lied question whether the Ministry
considered the effect of the recom-
mendation, whether in effect they

*Attended forenoon sitting only.
tAt:-ended afternoon si-ting only.

See Valuer, Report—part II—Section 1.Section 1.

1488L.5—6
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could deduct any depreciation at all
These are the two points which arise
out of the paragraph. The valua-
tion was made according " to clause
11 of the Agreement on a particular
basis. Because they would not re-
commend those vehicles for purchase,

they proposed a different method,
but in effect no amount was de-
ducted. Did the Ministry examine

this point?

Diwan Chaman Lall: There was -
no necessity to depart from the ori-
ginal Agreement in this matter and
the result of this departure has been
a tremendous loss to Government,
which was obvious to anybody, who
looked into the matter even cursorily.
We bhave now to fix the responsibi-

lity. .

Mr, Chairman: We were also able
to elucidate that if they had not de-
viated from clause 11 of the Agree-
ment, Government would have got
more.

Diwan Chaman Lall: The point
raised yesterday was that the assess-
ment of these second-hand recondi-
tioned wvehicles (six-wheelers) pur-
chased by the GNIT. Co. from
B.ES.T. Bombay was very high—
approximately between seven and
eight thousand as against Rs. 10,000
for the new ones. These vehicles
were as old as 1943 and had been
overhauled and reconditioned. Had
the procedure laid down in clause 11
of the Agreement "been followed, ,
the price of the new ones taken as
.the basis and then the reduction of }
25 per cent from the time of regis-;
tration calculated, it would have been %
Rs. 2,300 as against Rs. 7,000 to
8,000, We have been told about the
sanctity of the Agreement, that they
could not possibly depart from the
Agreement, that they had to live
.within the four corners of - the
Agreement. It was, we were told,
-as- tight as a coffin over a dead body.
Yet, certainly over this particular
matter there is a deviation, and the
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only answer given to us regarding .
this deviation is that they did not
know how to fix the price of a new
vehicle. It was pointed out that
they themselves fixed the price of a
new vehicle at Rs. 10,000/- and they
could .not say now that they did not
know. They themselves were fixing
the price as the replacement value
of the new vehicle. Then why did
they depart?

Shri N. M. Ayyar: From the rele-
vant noting, it does not appear that
these points were discussed or rais-
ed. So, there is also no record in
the notes that these specific points
were considered or that this parti-
cular aspect of the matter received
attention.

Shri S, Gupta: If they were consider-
ed, there would have been a record
in the notes. The fact that there is
no record shows that it was not
considered,

Diwan Chaman Lall: Therefore,
somebody in the Ministry has been
hoodwinked in the matter.

Shri N. M. Ayyar: This is a matter
of inference.

Diwan Chaman Lall: This is obvious.
Therefore, the responsibility has now
got to be fixed as to the perxns who
are now available and who took part
in the proceedings tnen and who tLem-
selves suggested, possibly, this devia-

'_tion from the Agreement.

h

Mr. Chairman; May I also draw the

i attention of the Ministry to this fact?
'Mr, Parsuraman was referring yester-

‘day to the White* Paper of 1946, Now,
there is a mention of Rs. 500 in the
White Paper, but there is no mention
of a completed year for purposes of

depreciation. Why was this incor-
porated in the Agreement?
Shri 8. Gupta: Yesterday it -was

said that they {followed the White
Paper policy and not the UK. Trans-
port Act of 1947.

*This was laid on the table of the Housé on 20-1-1946.

8o



81 March, 1956}

Mr. Chalrman: - Two things' are
clear. So far as Rs. 500/- is con-
cerned, though you-followed the UK.
Act, you incorporated this, whereas it
is not found in the U.X. Act. The
point about completed year is not
found in the White Paper, but you
have incorporated this in the Agree-
ment. These two items would have
been advantageous to the GN.IT.
Co. You seem to have taken interest,
but not in favour of the Govern-

ment, either way. 1 do not know
whether I have made myself quite
clear.

Shri N. M. Ayyar: But, as I said
previously, there is nothing in the
record to show how this was intro-
duced or why it was introduced.

Mr. Chairman: So, what we would
like to know is as to why these two
points, namely Rs. 500/- and the
complete year, were introduced.

8hri 8. Gupta: The White Paper
had a clause according to which it
was not binding on the Government
to take over all the material.

Diwan Chaman Lall: I do not think
it was binding that everything should
be taken over.

Mr. Chairman: You will see from
paragraph 4 of the Valuer; Report
(Part II-—Section I) what interpreta-
tion they put on that clause, They
felt constrained to take over all the
vehicles. This is their interpreta-
tion; and if there was any doubt,
the valuers, in the opinion of this
sub-Committee, should have referred
to the Ministry for a clarification of
the point whether they were bound
to take over all the vehicles with
four wheels even though they were
old and decrepit. Shri S. V. Ayyar
sald that the Valuers felt constrained
because of clause 11, In the White
Paper this is not mentioned, namely,
that they were bound to take over all
the vehicles of the Company.

Diwan Chaman Lall: It would, of
course, rest with the Government to
decide whether the vehicles were
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worth taking over. The policy
laid down was deliberately not fol-
lowed. .

"Mr. Chairman: The last sentence
of this policy says that it would, of
course, rest with the Government to
decide whether the vehicles were
worth taking over. You had the
option to take over all the vehicles
or not to take all of them. In the
face of that, why did the Valuers
feel constrained to value every junk
even.

Shri S. Gupta; The Agreement did
not follow either the White Paper
or the UK. Transport Act of 1947.

Diwan Chaman Lall: The main
policy laid down in the White Paper
is the policy for us to follow. What
was the reason for the deviation in
these two respects which the Chair-
man has pointed out?

Mr. Chairman: The White Paper
says only actual cost. That was not
worked out. They have taken the
replacement cost.

Diwan Chaman Lall: They have
taken the cost of Rs. 10,000/- for the
new vehicles.

Mr. Chairman: In the latter por-
tion of the same paragraph (para
graph 4), you will see that they have
mentioned that 8 vehicles will be taken

as new.

Diwan Chaman Lall: Could you tell
us what the actual cost of the new
vehicles was. You fixed it at Rs.
10,000/-. Was that the cost?

Shri S. V. Ayyar: Out of these 8
vehicles, 7 of the chassis were pur-
chased for Rs, 4,500 and odd and one
was purchased at Rs. 8,000/~ and the
body cost was about Rs, 6,000/- and
odd.

Diwan Chaman Lall;: Who gave you
the cost of the body?

Shri S. V. Ayyar: [ have taken it
from the books of the Company.
The body was constructed locally by
them.



31 March, 1956)

Mr. Chairman: There is also another
point which arises, which should have
been considered by the Ministry. It
is this: certain vehicles came within
the period of one year, that is not
a complete year. They were supposed
to have been registered in
January or so, but they were actually
taken over in May, 1948, You could
not deduct depreciation because of
that clause relating to ‘“complete
year”. But you could have at least
deducted Rs. 500/- for the use of the
vehicles for five months. Even that
precaution was not exercised, Why
is it so in the valuation? You tied
yourself by that “complete year”
clause, not to deduct the deprecia-
tion; but the vehicle was allowed
to be used for flve months.. At least
you snould have deducted Rs. 500/-
for the use of thesc vehicles in lieu

of the depreciation. Why was that
not doue?
Shri K. K. Basu: Under whose

advice actually was such a type of
Agreement entered into? It is import-
ant for us to know why they
have deviated from a certain prinei-
ple. There must have been some
considerations probably which made
themm come to that decision. We
would like to know whp are the per-
sons connected with this. Who was
he that advised you tp enter into
this peculiar type of an Agreement?

Shri N. M. Ayyar: We have sent
you a copy of the proceedings of the
rejevant meeting.

Shri K. K. Basu: That is at the final
stage when you practically rubber-
stamped and ‘okayed’ what you have
done. Have you any record to show
who exactly advised you to enter into
such an Agreement?

Shri N. M. Ayyar: There were
several discussions leading to the
Agreement.

Diwan Chaman Lall: The point
was raised as to who were the people
who actually negotiated with the
Managing Director of the Company
and eventually arrived at this devia-
tion from the White Paper. We are
trying to fix the responsibility. We
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cannot obviously fix the responsibility
on an unnominated body. There
must be some individuals who were
responsible.

There must be some individual
who conducted the negotiation on
behalf of the Government and who
came to a certain understanding to
deviate from this policy thereby caus-
ing loss to the Government. Who
are the people responsible?

Shri N. M. Ayyar: I have got the
names of the people here.

Diwan Chaman Lall: Mr. Parsu.
raman read out certain names yester-
day. That is only from the minutes
of the meeting—larger meeting,
Before the larger meeting. there must
be some negotiations.

Shri S. Gupta: We should not ask
for names of persons.

Diwan Chaman Lall: After all we
have to know who is responsible.

Shri S. Gupta: Designation can be
given, like Secretary or Deputy Secre-
tary; but names should not be asked
for.

Diwan Chaman Lall: Our policy
usually is not to get the mames of
persons. Our main point is this: Who
were the Officers responsible for this?
If it is an outsider, we cannot fix the
responsibility on him now. ‘We know
that in the case of the other vehicles
—the reconditioned vehicles—MTr.
Ayyar was one of the Officers who
made the recommendation in respect
of these things. I do not know
what was his designation then. Here,
who are the officers by designation?

Shri T. S. Parsuraman: There was-
the Road Transport Officer of the
Ministry of Transport. He was the
primary adviser to Government.

Diwan Chaman Lall: What is his
name?

Shri T. S. Parsuraman: Mr. P. R.
Puri.
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Diwan Clml;an Lall: Where was he
betore?

Shri T. S. Parsuraman: I think he
was in the private employ. Perhaps
he came in the year 1947 or so.

Diwan Chaman Lall: Do you think
we can send for him?

Shri K. K Basu:
ment employee?

Is he a Govern-

Shri T. S Parsuraman: He is not
a Government servant.

Diwan Chamaa Lall: Mr. Chairman,
-can we send for him?

Shri T. S. Parsuraman: He was later
appointed as General Manager of the

D.TS. in combination with his
appointment as Road Transport
Officer. '

Shri K. K. Basu: When the negotia-
tions were going on, was he in the
Transport Ministry?

Shri T. S. Parsuraman: Yes.

Shri K, K. Basu: Was he appointed

straight to this post from the private
employment?

Shri T. S. Parsuraman: That is my
recollection. Thereafter his services
were terminated.

Shri K. K. Basn: Was it a contract
appointment?

Shri T. 8. Parsuraman: Probably a
contract or temporary appointment.

Mr. Chairman: If necessary, we
cta call him to find out what exactly
is the position.

Diwan Chaman Lall: Who was res-
ponsible, over above. him? He was
a small man.

Shri T. S. Parsuraman: He wag the
Officer next junior to the Secretary.

Diwan Chaman Lall: Who did the
actual negotiation? Did you autho-
rise him to negotiate....

Shri T. S. Parsuraman: Papers here
do not indicate as to how the negotia.
tions were conducted. But, as 1
sald, there was a letter from the
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G.N.IT. in January, 1948. Thereafter
there was inter departmental discus
sion between the Finance Ministry and
the Ministry of Transport and there-
after what I find is the minutes of
the meeting held on the 28th March,
1948.

Diwan Chaman Lall: Is there nothing
to indicate as to who was actually
responsible for the deviation from the
Agreement or White Paper?

Shri T. S. Parsuraman: Nothing.

Shr K. K. Basu: No papers of any
meeting you had?

Diwan Chaman Lallk: Ordinarily, -
there must have been a proposal put
up by the GNIT. Co. It must have
been considered by you. Some changes
must have been made by you. The
changed proposals must have gone
back tp them and the final proposals

must have come from them. Where
are they?
Shri T. 8. Parsuraman: I have a

note from the Road Transport Adviser
dated 27th February, 1948. It refers
to the minutes of the discussion
between the representatives of tha
Transport Ministry and the G.N.ILT.
Co. in the room of the Hon’ble Minis.
ter of Transport on the 11th November,
1847 at which a representative of the
Ministry of Law was also presenat.
That note further says:

“...A note has been prepared
summarising the proposals fo#
taking over the business of the
G.N.IT. with effect, if possible,
from the 1st April, 1948. This
note has been informally shown
to the Ministry of Finance, but
that Ministry feels that the opi-
nion of the Ministry of Law
should be obtained in the first
instance with regard to the claim
of the G.NIT. for compensation
in the light of the circumstances
of the case and with particular
reference to:—

(a) assurance of the monopoly
till 1953 granted to them by
the P.TA. (Provincial
Transport Authority);
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(b) the award of the Chief
Commissioner against the
Minar Transport Company;
and

{c) the case law in the Madras
High Court.

This Ministry will be glad if
the opinion of the Ministry of
Law is given as early as possible
in order to enable the Ministry to
place the scheme before the
Departmental Advisory Commit-
tee at an early date”.

Diwan Chaman Lall: This is when
the cake is already ready. I want to
know when the ingredients are put
in before it is put into oven.

. Shri T. S. Parsuraman: If you will
kindly permit me t{p read the Law
Ministry’s note on this question, it
may throw some light on the matter.

Diwan Chaman Lall: You can do
80 but that may be dealing with the
issues raised by your Ministry. They
are issues outside what we are discus-
sing. For instance, the High Court
case has nothipg to do with us.

Shri T. S. Parsuraman: The ques-
" tion of compensation is also dealt with
here.

Diwan Chaman Lall: Let me see.
~ Shri T. 8. Parsuraman; Law Ministry
says:—

“With regard to questions (a)
and (b) of Mr. Puri’s préceding
note, I have already explained the
Legal position in my note dated
10-11-1947 where I have stated that
the undertaking given by the
special sub-committee of the
Provincial Transport Authority
does not give any absolute right of
renewal for ten years to the
company and does not place the
company in any higher position
than its rights under section 58 of
the Motor Vehicles Act. I may,
however, say that at an informal
.meeting, the Hon’ble Minister for "~
Transport pointed out that if the
undertaking did not carry the mat-
ter beyond section 58 of the said
Act, it would not have been ac-
ceptable to the company and from
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that point of view there must
have been an understanding to
renew the licence for ten years
which may have a moral if not a
legal backing. There is consi-
derable force in this contention.
However in view of the judge-
ment of the Madras High Court in
Shri Rama Vilas Service Ltd. vs-
the Road Traffic Board, Madras,
it would seem that the company
would be entitled to some com-
pensation in any event. In the
Madras case a temporary licence
had been given as in the present
case instead of a renewal for
three years....”

Diwan Chaman Lall: Let us get

down to something relevant.

Shri T. S. Parsuraman: It further

says:

“ .. The English Transport Act,
1947, also allows compensation for
loss of profits for a period of at
least three years and if the under-
taking were compulsorily acquired
by legislation, it would seem that

" on principles of equity reasonable

compensation would have to be
given to the company for cessation
of its business...”

Diwan Chaman Lall: 1Is there any
reference to these vehicles? .

Shri N. M. Ayyar: This note more
or less deals with legal points.

Diwan Chaman Lall: Why wag the
White Paper deviated from in respect
of these six-wheelers? Not only was
the White Paper deviated from bdbut
even the Agreement was deviated from.

Shri T. S. Parsuraman: There is
no mention of those things here.

Shri K. K. Basu: Have you got a
copy of the minutes of the meetings?

Shri T. S. Parsuraman: 1 will
enquire.

Diwan Chaman Lall: Mr. Chairman,
this is an important matter and we
must get this cleared. Would you
like to take this up?

Mr. Chairman: Before we pass on,
1 would like the Ministry alsp to see
if the Report of the Valuers was
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exminedbythematanumitthat
they merely accepted it in toto without
demur? .

Shri T. 8. Parsuraman: The records
indicate that as soon ag the Report
was received by Government, a copy
of it was sent to the G.N.IT. Then,

they sent certain comments on it— .

that is the GN.LT.—a few months
later. After receipt ¢f those com-
ments, there appears tp have been no
discussion other than about the parti-
cular points raised by the Company.
_ Mr. Chairman: So, there is no inde-
pendent examination by the Ministry.
. 8Shri T. 8. Parsuraman: But there is
something to the effect that Govern-
ment are bound to accept the recom-
mendations of. .

Mr. Chairman: Théy are bound to
accept the findings of the Committee,
But were they bound to take over all
the vehicles? This was how it was
interpreted by the Valuers.

~ Sbri T. 8. Parsuraman: There is no-
thing here,

Diwan Chaman Lall: Clause 4 refers
to the six-wheelers. What do the
Valuers say? Who were the Valuers
apart from Mr. Ayyar.

Shri T. S. Parsuraman: There were
two others.

Mr. Chairman: We were told that
In view of clause 11 of the Agreement,
they were bound to follow this policy.

Shri T, 8. Parsuraman: There was
no discussion on the Government side
on that paragraph of the Valuers'
Report. '

Diwan Chaman Lall: Valuers' Report
comes on the basis of the Agreement.
How did the Agreement come to be
deviated on these two points?

Shri F. S. Parsuraman: There is a
clause about depreciation for com-
pleted years.

Diwan Chaman Lall: Who was res-
ponsible to take over everything?

Shri T. §. Parsuraman: There is no
discussion here. I am now looking
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up for the 1947 discussion to wh.wh
reference was made

Diwan Chaman lall You are
bound to come across something.
Perhaps you will give up a note about
it. .

Mr. Chairmsn: Can you kindly let
us know whether the Ministry of
Finance was consulted with regard to
the Report of the Valuers?

Shri T. 8. Parsuraman: Of course,

" Mr. Chairman: Is there a represens
tative of the Ministry of Finance here?

Diwan Chaman Lall: What do the
valuers say about the reconditioned
vehicles—these six-wheelers?

Mr. Chairman: The representative
of the Finance Ministry may be able
to tell us what has happened.

Shri T. S. Parsuraman: The records
of discussions are here.

Shri R. G. Abbhi: In the Finance
Ministry, we have no records.

Diwan Chaman Lall: What do they
say?

' Mz, Chairman: If you are not well
posted with the information...

Shri S. V. Ayyar: These recondi-
tioned ones were priced at second
hand rate less usual depreciation and
adjustment which we have recom-
mended in this report.

Diwan Chaman Lall: You say that
they should be valued at the cost of
G.N.IT. less the usual depreciation.
Dig anyone at that stage ask the
Valuers as to why in this particular
instance they deviated from the
Agreement?

Mr. Chairman: There is nothing on
record.

Diwan Chaman Lall: So, we take it
that nobody asked them the reason
for deviating from the Agreement.

Shri T. S. Parsuraman: No.
parently, L]

ap-

i
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Diwan Chaman Lall: Mr. Ayyar
does not know himself. The only
answer was because of the impossibility
of finding out the replacement value.
Then, it was brought to our notice
that they themselves had fixed the
replacement value of the vehicles at

Rs. 10,000. There is no necessity to
. gvu beyond that replacement value. Am
I correct Mr, Parsuraman?

Skyi T, S. Parasuraman: Yes.

Mr. Chairmman: we would like to
kiiow if the Finance Ministry examin-
ed this report in detail. You will
kindly send us a note if you cannot
tell straightaway.

Shri T. S. Parsuraman: Yes, we will
do that.

Fixation of the Capital of the
D.R.T.A. ’

Mr, Chairman: We will take up the
replies received from the Ministry.
Phis is with reference to the question
as to why the initial -capital-at-
charge has not been fixed. Why has
there been delay and why hag this
heen pending for a long time?

The point is this. From your note,*
it 1s found that the valuation of the
assets taken over from the G.N.LT.
Co. wag assumed by Government at
Rs. 41 lakhs or so and there bas been
correspondence between the D.R.T.A.

and the Ministry. The DRTA seems
to have been contending that they have
been saddled with extra liability of
about Rs. 14 lakhs and they have been
pleading for reduction in the capital.
This seems to have been finalised in
January, 1953. The matter was
referred to the Ministry of Law In
January, 1953. I read from page 3 of
this note. The Law Ministry seems to
be of the opinion that in view of
Sections 30 and 31 of the D. R. T. A.
Act, 1930 it would be necessary to
amend the Act. There was turther
discussion on 26th June, 1953 and
you thought it fit to amend the Act. On
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page 4, you say that the matter has
been under continuous discussion since
then. Finally in December, 1954, the
Auditor General agreed: that the
DR.T.A'’'s claim may be accepted if
the Government are satistied as to the
correctness of the fact. Why has it
not been finalised yet anA what is
delaying it? Could you kindly tell us?

8bhri T. 8. Parsuraman;: There bhas
unfortunately been a delay, because of
sorue confusion of ideas at the bexin-
ning as it now appears in retrospect
over a matter where primea facie indi-
cations were that the Act needed
amendment. Such a vxew was expres-
sed by the Law Mxmstry

8hri 8. Gupta: Audit expressed the
opinion that the Act should be amend-

ed. The Ministry of Law agreed to
that.

Shri T. S. Parsuraman: Finally
the Audit also agreed that certain
course of action should be taken if the
facts could be verified and the facts
hdve gince been verified by the Audit
and they have advised that a legisla-
tion should be enacted.

Mr. Chairman: The D.R.T. A seems
to lay tucther claim on reductn.
Where duves it stand now?

..Shri 8. Gupta: That matter may be
lett to Audit and the Ministry con-
cerned.

Shri T. S. Parsuraman: The legisin-
tion is required to be undertaken omn
the basig of the advice and criticism
offered by Audit.

‘Shri §. Gupta: Are they finaliged?

Shri T. S. Parsuraman: This com-
munication was received only 10 or
13 days ago.

Mr. Chairman: Could you kindly tell
us how long it will take?

Shﬂ T. 8. Parsuraman:
should be finalised shortly.

I think it

*This was submitted by the Ministry or Transport in February, 1956.
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Mr. Chalrman: May 1 know from
Mr. Lall that in 1854-55 he has prepar-
ed hig Balance Sheet on the basig of
Rs. 28.17 lakhs capital right through.
He geems to have presumed that the
Government have accepted the conten-
tion for the reduction of Rs. 14 lakhs.

Sbhri B. K, Lall: The .- Government

bhave more or less practically conced-
od this.

Sbri T. S. Parsuraman: In principle,
it has been accepted in the discus-
slons.

Shri S. Gupta: One point arises out
of this. The other day when you
were asked as to why this Organisa-
tion could not show any profit, one of
the points that you made was that it
was over-capitalised, That was not
correct. You are working on the
basis of Hs. 28 lakhg and not on the
basis of Rs. 48 lakhs.

Mr. Chairman: We were under the
ifnpression that your Balance Sheet
was based on a capital 6f Rs. 48 lakhs
and therefore you could not show any
profit, Asg 8 matter of fact, you were
working on the basis of Rs. 28.17
Iakhg in anticzpation of the decision of
the Government and yet there is no
profit. That {s where we are seeking
your explanation.

8hri T. 8. Parsuraman: We are work-
ing on the basis of Rs. 28 lakhs,

Bhri 8. Gupta: Then you cannot say
that it is over-capltalised. One of
your points was that it was over-
capitalised and you had to pay a lot
of interest on the capital.

Shri T. S. Parsuram®n: That does
not affect my point of view. Now I
will speak on. behalf of the D.R.T.A.
The Authority felt that they have been
saddied with liabilitles in respect of
which the incomes were earnea and
credited to the Central Revenues. The
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profits which accrued as a result of
the working of the departmental
undertaking went to the Central
Revenues whereas the liabilities ‘were

transferred to the D.R.T.A. under the
terms of the Act.

Purchase of Stores in Excess by the
D.R.TA.

Mr. Chairman: g there anything
more on this point? I think we will
take up the next point regarding the
purchase of stores. The main point
that emerges out of this is this. When
you had decided to go in for diesel
buses in 1950 itself, why did you place
orders for stores to the tune of about
Rs. 6:65 lakhs? You seem to have put
in indents for over Rs. 6.65 lakhs in
two orders after deciding in favour of
diesel engines. Now the whole thing
has become surplus and you are

frantically making attempts to sell
them.

In the first paragraph of your note,*
you nave stafed “‘the bulk of its fleet
consisted of 125 Chevrolet buses pur-
cnased during the year 1948-49 when
the services were being operated
departmentally by the Government.
During the time of departmentaj opera-
tion, the following indents for Chev
rolet spare parts were placed through
the Directorate General, Supplies and
Disposals:

(1) Indent No, CS/Chev. FParts/
6-53, dated 5th Oct. 1949 for
ks. 1,12,877-11-0.

(2) Four Indents dating Novem-
ber, 1949 to March, 1950 to

the aggregate value of
Rs. 1,12,877-11-0.

The value of these indents wag con-
siderably less than the actual require-
ments for a fleet of 126 vehicles which
nad already run for nearly two years”
and so on. Nuw when you changed
uver to dlese] engines, why should you
place an order on the 14th August,
1951 tfor about Rs. 4,98274—end

*As submi:..ed by .he Minisuy of Transport in February, 1956.

»
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anothet for about Rs. 1,66,586 totalling
about Rs. 6:5 lakhs, which has become
wholly surplus for you?

Shri T. S. Parsuraman: The decision
was taken to change over to diesel
yradually. It was implemented all at
once and the spare parts that were
oraered were Intended to keep the ex-
isting Chevrolet vehicles going for as
long a period as possible. The decision
to dieselise completely would come
into operation when the Chevrolet
vehicles die out.

Mr. Chbairman: They had already
run for itwo years. What was your
expectation of these vehicles and was
your order in proportion to the expecta-
tion of life of these vehicles? It does
not seem to be so.

Shrl S. Gupta: There is another point
also. *The Enquiry Committee recom-
mended that these 74 Chevrolet vehi-
cleg should be reconditioned at a cost
of Rs. 3,000 to Rs. 5,000. Taking
Rs. 4,000 as the average value, the
rost of reconditioning and overhaul of
the 74 Chevrolet vehicles would be
about Rs. 3 lakhs and this would in-
clude not only spare parts, but other
items also. The cost of spare parts on
account of this would be about Rs. !
lakh at .the most. Even on the basis
of the Enquiry Committee’s. recom-
mendation, the indent for spare parts
should have been for Rs. 1 lakh and
not for Rs. 665 lakhs.

Shri B. K. Lall: This was only for
reconditioning the vehicles, later on in
" 1952 because the main idea of recondi-
tioning the vehicles at a cost of
. Rs. 3,000, or Rs. 4,000 as recommend-
ed by the Enquiry Committee was
expected to be carried out some time
after August or September or during
the part of that year.

) Shri S. Gupta: In other words, at the
time - of sending the indents, you did

[{D.R.T.A.

not know that these vehicleg should be
reconditioned at all.

Shei B, K. Lall: At the tme of
actually placing the indent, there was
no Enquiry Committee. There was no
decision that these 74 vehicles should
be reconditionea. :

.

Shri T §. Parsuraman: Not in 1981,
but this sentence is put In here to
indicate that even beyond the normal
life of the vehicles, it was recommend-
ed by this latter Committee that these
Chevrolet vehicles should be recondi-
tioned. .

- Shri 5. Gupta: After the FEnguiry
Committee was appointed, it recom-
mended that these vehicles should be
reconditioned at a cost of Rs. 4,000.
Otherewise there is no justification for
these spare parts.

Sbri B. K Lall: My point is even

- otherwise the spare parts would have

been the same, for taking an average
of Rs. 4,000 for overhauling each
vehicle, for 74 vehicles, it will be
about Rs. 3 lakhs.

Mr. Chairman: You had already
placed two indents valued at Rs. 5.36
lakhg even In- 1950.51. Please see the
note** at page 7—the Augdit Com-
ments. It is stated there:

“As mentioned in the note, two
indents for Rs. 5.56 lakhs for
spare parts required for 125
Chevrolet buses were already
placed in  1950-51. Again - in
August 1951, two more indents
for spare parts for Rs. 6.65 lakhs
were placed- The fact that spare
parts worth Rs. 7.8 lakhs were
declared as surplus for disposal
even though 125 buses continued
running during 1951-52 and 1952-53
crearly shows that the spare parts
iIndented for in 1950 and 1951
"were more than sufficient for the
requirements of these buses dur-
ing the 2 subsequent years. In the

*This Committe: was appointed by the D,
**This was

. R. T. A, in July, 1952.
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circumstances, placing of fresh
indents . for Rs. 6.65 lakhs In
1951.52 does mnot appear ftp be
Justified.

Shri N. M. Ayyar: The inescapable
conclusfon is that there Is over-
indenting. I would also add that there
was a certain amount of panic then
‘about the availability of spare parts.

Shri K K Basu: Even then the

Enquiry Committee was convinced that’

there has been over-indenting and
there must have been an error in
judgement at that time.

- Shri T. . Parsuraman; It seemed
to have been justified at that time.

Ml'.' Chairman: At any rate, it was
. over-indenting. The Secretary has
himself admitted it.

Shri N. M, Ayyar: If there had been
no over-indenting, the spare parts
would not be there now.

Mr. Chairman: Now what do you
propose 0 do to dispose of these?
What lg it likely to fetch?

. Shri B. K. Lall: Sometime back we
advertised in the newspapers. We
have received tenderss. The UP.
Roadways are particularly interested
t0 pick up two lakhs rupees worth of
spare-parts and the Rajya Transport
from Bihar are also keen to purchase
some spares. The statements are
being prepared and 1 think within a
few days this will be put up before
the DR.T.A- for fina] decision. We
have invited tenders and we cannot
have any ex parte decision. The local
firms have also submitted their offer.
We want to compare all the figures
-and then come to a decision.

 Shri K. K. Basu: So still this type
of buses are being used by these con-
cerns?

Shri B. K. Lall: There are quite a
number of these buses still plying in
the interfor by " individual operators

and as such these parts could be used
by them. '

Mmvurzs or EvibEwez

89

[DRTA.

SALE OF VEHICLES AT ABNORMALLY
Low PRrICEs.

Mr., Chairman: The next question I
would like to ask is this. Some vehi-
cles which were purchased at prices
ranging between Rs. 6,000 to 8,000
were sold at Rs. 90 later.

Shri B. K. Lall: I will give you full
information. 1 promised a note. I
have got it with me. These vehicles
were taken over from ex-G.N.LT.
One single chassis was priced at Rs.
80. Our records indicate 96 bodies,
one body with Chevrolet chassis (only
chsassis), no cross bearers, no engine,
no front axle, no gear box etc.

Diwan . Chaman Lall: Now you are
changing your opinion.  Previously
you said chassis includes everything.
Now you say that it does not include
eng!ne..

Shri B, K. Lall: Yesterday I explain-
ed that some of these vehicles were
sold. So far as I remember, we can-
nibalised and took all salvagable
parts which we did not sell.

Diwan Chaman Lall: We will take
that up later. When we are on the
subject of spare parts we will deal
with it exhaustively. We are not
going to drop that matter.

Mr. Chajrman: On this point another
question arises, You said that you
changed over to diesel. These Bedford
buses are petrol buses.

Shri B. K. Lall: These are heavy
duty petro]l buses.

Mr. Chairman: Why did you dbuy
them, in 1953?

Shri B. K. Lall: This was the deci-
sion of the DRT.A. They wanted to
supplement the fleet and they wanted
heavy duty vehieles and the Authority
decided that the only heavy duty
vehicle which was available in the
marxet should be purchased. The order
was placed with the D. G. S. & D.
and the D_G. S. & D. was requested
to buy a m duty bus and not 1}
ton or 3 ton bus. This is a 5 ton bus
while Chevrolet and Ford are 3 tons.

hew:,



81 March, 1956)
Mr., Chajrman: The point is when
you have taken a decision to change

over to diesel engine, why did you go
back again to petrol buseg in 1953.

Shr1 B. K. Lall: Evidently, the
Authority thought at that time that
the funds at their disposal were not
enough to buy diesel buses which were
very expensive and they wanted more
buses on the road immediately to carry
the load.

Mr, Chairman: Would you kindly
look into the records and tell us why
they decided upon this?

Shri K. K. Basa: The Government
wot‘xld advance money if there is lack
of it.

Shri B. K. Lall: Diesel buses were
not readily available and it takes as
much as 8 to 10 months to obtain
supplies after the order has been
placed. Petrol buses were readily

- avaflable and so we purchascd these
vehicles.

Shri K. K. Basu: So, funds was not
the rriNerion. It was the availability
of the buses that was the criterion.

Shri B. K. Lall: That is right.

Mr. Chalrman: They have not given

the service because they are in the
sheds,. These Bedfords have not given
the service.

Shri B. K. Lall: If they are In the
shed that is on account of the non-
availability of spare parts when the
veniclés came in for the first major
overhaul.

Mr. Chairman: You got them in
1853. When will be the first major
overhaul?

Shri B. K Lall: These buses had
been on the road all this time. They
have done, oh an average, between 50
to 70 thousand miles and they requir-
ed major.overhaul such as griading of
valves, removal of pi rings and
fitting new piston ringS, under-size
bearings etc. We do not have the
spare parts.

PusLic Accounts CommrrrEx

[D.R.TA.

Shri K. K. Basu: When they have
done about 50,000 miles why were
they not overhauled?

Shri B. K Lall: That was not done
at 50,000 miles because we do not
have the spare parts and we kept them
running. Being petrol driven heavy
duty vehicles, they usually come for
major overhaul at 50,000 miles. At
that time we did not have the spare
parts and that is why we keep them In
service.

Mr. Chairman: If you are so sure
that these petrol driven buses will
come for overhaul after doing 50,000
miles, why did you not anticipate the
requirements?

Shri B. K, Lall: We did anticipate
and we placed an indent with the
D G S &D.

Mr. Chairman; Not in anticipation.

Shri B, K. Lall: We were making
provision. Actually we were making
provision for all the spare parts. If I
nad tried to get the supplies direct, 1
would have got the spare parts much
earlier. But our placing the indents
with the D. G. S. & D. resulted in
delay, The indent wag placed with
the D. G. S. & D. in time.

Mr. Chairman: You have given that
view once before that you could not
get the spare partg directly and
therefore there was delay. That Is
what you have been saying.

Financial Irregularities Committed by
the Ex. Stores Officer of D.R.T.A.

Now we will pass on to the question
of the Stores Officer. Thig officer,
obviously, mishandled things and you
were able to get at the fact that there
was over-writing. of bills and indents
only very late. So many of these
things have been subsequently proved.
Why was no proper action taken
against him and why was he not
suspended and allowed to continue the
whole time?

§bri 8, Gupta: He tampered with
the records.
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Mr. Chairman: The Police say that
certain records have disappeared. Is
it because he was allowed to continue?
When there was some Suspicion
against him, why was he not suspend-
ed?

Diwan Chaman Lall: Who was the
Genera] Manager at that time when
this thing happened?

8Shri B. K Lall: Mr. R........ was
the General Manager at that time.

Shrl S, Gupta: That is when he was
first appointed.

Diwan Chaman Lall: When the
enquiry was held by the then Deputy
General Manager, and at the time
when this report was recelved, who
was the General Manager? Will you
give us the date of the enquiry?

Shri B. K. Lall: 1 will read out the
papers. ®

Mr. Chairman: What was the pertod
during which Mr. R........ was the
General Manager? Is he a service
man?

Shri B. K. Lall: Yes, Sir.
the Railways.

He is in

Shri T. S. Parsuraman: In January,
. 1851 he took charge and he reverted
to the Railways In August, 1952.

Mr. Chairman: Is he still in ser-
vice?
Shri T. S. Parsuraman: Yes.

Shri K. K. Basu: Since August

MmvuTEs or EvipENnck

1952, you are the General Manager? .

Shri B. K. Lall: Yes. He then read
out a note* recorded by the then
Genera! Manager. Mr. P. L.....was
the General Manager before that per-
iod.

Diwan Chaman Lall: Where is he
now?t

8hri B. K. Lall; He is in the Rail-
ways.

]

(D.R.T.A.

Diwan Chaman Lall: Who is Mr.
T......

Shri B. K. Lall: He was ' the

Accounts Officer at that time.

Diwan Chaman Lall: Is he still in
service?

Shri B. K. Lall: Yes.

Diwan Chaman Lall:
now?

Shri B. K. Lall: In the Audit
Department.

[He further read out the note*
ibid.]

Mr. Chairman: The whole thing
started with an anonymous letter.
Please give us the date of that letter.
The Stores Officer submitted his
resignation on 10-3-52.

Shri B. K. Lall: That was a note
sent by my predecessor to the Chair-
man.

Where is ‘he

Mr. Chairman: Please let us know
when this whole business started.

Diwan Chaman Lall: Where is Mr.

Shri T. S. Parsuraman: He belongs
to the Audit Department. He is in
the Audit Department.

Diwan Chaman Lall: A serious
charge was made against him by the
Police Sub-Inspector.

Shri T. S. Parsuraman: That ap-
pears to have been gone into later on
and certain conclusions reached.

Diwan Chaman Lall: What was
the conclusion?
Shri B. K. Lall: The conclusion

was that there was no proof against
him. That was what the police stat-
ed.

Mr. Chairman: Why did you not
go to a higher level than the Sub-
Inspector? This was an important
matter.

*Not print d.

o1
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Shri B. K. Lall: This regort was
not given by the Sub-Inspector of
Police but by the Deputy Superin-
tendent of Police.

Diwan Chaman Lall: The man who
investigated the matter first was the
Sub-Inspector. Is that so? The other
wag an officer, the Deputy Superinten-

dent of Police.

Shri B. K. Lall: There is a letter
(dated 20-12-52) which was received
by the D. T. S. from the Deputy
Superintendent of Police, C1A.*

* * -

Mr. Chairman: I want to know the
date of the anonymous letter and the
date of the then Deputy General
Manager’'s enquiry.

Diwan Chaman Lall: If the file had
been taken away and destroyed, how
would you or the police or anybody
be able to trace it? Was this suffi-
cient ground for not proceeding
against these people?

Shri B. K. Lall: I shall look it up
and give the information if it is
available.

Diwan Chaman Lall: There must
be some note available. There must
be a receipt register showing the date
of receipt of all letters, whether ano-
nymous or otherwise. The complaint
went to the Police on which the Sub-
Inspector made enquiries. How could
he have done so?

- Mr, Chalrman: What is the date of
your first reference to the Police?

Shri B. K. Lall: I will get the file
in which the Chief Accounts Officer
says that there is no anonymous let-
ter. The reports are all with him and
he will be getting the file now.

Mr, Chairman: Your note shows
that immediately. you had referred the
matter to the then Deputy General
Manager, and he came to the conclu-
sion that the state of affairs in the
Stores Branch left much to be desired.

Pumc Accounts COMMITTEE

[D.R.T.A.

Shri B. K. Lall: That file is not
here. I have sent for it.

_Mr. Chairman: Please send some-
body to get it immediately, and gs
quickly as possible.

Diwan Chaman Lall: We want to
have everything connected with the
taking over of the private firm. If
you have not got any of the papers
get them quickly. :

Mr. Chairman: Mr. Lall, I am not
quite clear. Do you mean to say that
there. was no anonymous letter.

Shri B. K. Lall: That is what my
Chief Accounts Officer says. There
was no anonymous letter. The file
that was given for safe eustody does
not contain any anonymous letter but
it contains other papers.

Diwan Chaman Lall:
the reply.

Shri M. Gopalakrishnan: 1 drafted

Who drafted

the reply to the P.AC’s (Public
Accounts Committee’s) note.
Diwan Chaman Lall: That must

have been on the basis of the anony-
mous letter. Where is that anony-
mous letter? How could you have
drafted the reply without it?

Shri M. Gopalakrishnan: There is a
reference to the anonymous letter in
the papers that we have. But I draft-
ed the reply to the note of the P.AC.
with the available papers on behalf
of the General Manager.

Diwan Chaman Lall: If you had
those papers given to you and had
them in your safe custody at that
time, how could you say you did not
have the anonymous letter. The
whole basis of this is the anonymous
letter. Did you at any time ask the
General Manager or anybody else as
to where the anonymous letter was?

Shri M. Gopalakrishnan: I have
made all possible enquiries. I only
took for safe custody the papers that
were available and they are with me.

*Letter was read eut to the Sub-Committee but not printed.

0
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Diwan Chaman Luu. When did you
have them in ypur safe custody?

Shri M. Gopalakrishnan: When the
reply was drafted in January, 1956.

Diwan Chaman Lall: Before that,
did nobody else have access to it?

Shri M. Gopalakrishnan: This is
normally done by the General Mana-
ger. But when I was asked to draft
a reply, I asked for all the papers
and requested that further investi-
gations should be made to trace the
other papers.

Shri 8. Gupta: This must have
been a confidential file. Who was in
charge of the file?

Shri M. Gopalakrishnan: These

papers were collected from the Ad-
ministration Branch. I took whatever
papers were available from the Assis-
tant; General Manager, Administra-
tion®

Mr. Chairman: You seem to make
a definite statement that there was
an anonymous letter. You say you
drafted the reply. Was it done with-
out reference to any anonymous
letter?

Shri M. Gopalakrishnan: In the
correspondence, there was a copy of
the report of the then Deputy General
Manager containing a reference to an
anonymous letter received by the
Office. In the file that I got from the
Assistant General Manager, Adminis-
tration, -that particular anonymous
Jetter was not there. I dealt with the
matter on the basis of the informa-
tion available in the file.

Diwan Chaman Lall: Was there a
separate file for the Palice? Surely,
that anonymous letter should have
been shown to the police.

‘Shri P. S. Rajagopal Naidu: That
should have been handed over to the
Police. If it had been handed over
to the Police, at least there should be
a copy of it in the file.

Mh«_tm'.s OF EVIDENCE

“
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I have gone

Shri B. K. Lall:

‘through the. flle. My predecessor

when he was working as Gemeral
Manager used to give correspondence
and other work to Mr. Gopala-
krishnan. At that time, Mr. Gopala-
krishnan was also his Financial Assis-
tant. Later on, Mr. A...... was ap-
pointed as Deputy General Manager.

Mr. Chairman: i\l[r. Lall, I believe
you saw this statement that has been
sent to this Committee before sub-
mitting it to us. There is a specific
statement that there was an anony-
mous letter. If that anonymous let-
ter was not there, you should not
have sent this statement to us men-
tioning it.

Shri B. K. Lall: There is a refer-
ence to it

Diwan Chaman Lall: Therefore,
you took that as a fact and nobody
has taken care to see that the anony-
mous letter has been preserved. The
anonymous letter must be in the then
Deputy General Manager's file. :

Shri M. Gopalakrishnan: I have
taken all the available papers while
collecting them from the Assistant
General Manager, Administration.

Diwan Chaman Lall: How did that
anonymous letter now disappear?
There is no record as to when it dis-
appeared. All the time it was there
and obviously it was there at the time
the then D.G.M. and
obviously it was also there when the
Police investigated the matter, It
certainly must have gone to them.
When did you last see the anonymous
letter Mr. Lall?

Shri B. K. Lall: It was some time
when the Audit raised the query,
that I went through the file.

Diwan Chaman Lall: You
saw it yourself?

Shri B. K. Lall: I only saw the
notes by the then Dy. General Mana-
ger. That is the note which I read
to you of the then General Manager.

never

\
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Shri B. K. Lall: This report was

not given by the Sub-Inspector of
Police but by the Deputy Superin-
tendent of Police.

Diwan Chaman Lall: The man who
investigated the matter first was the
Sub-Inspector. Is that so? The other
wag an officer, the Deputy Superinten-
dent of Police.

Shri B. K. Lall: There is a letter
(dated 20-12-52) which was received
by the D. T. S. from the Deputy
Superintendent of Police, CILA.*

[ ] * *

Mr. Chairman: I want to know the
date of the anonymous’ letter and the
date of the then Deputy General
Manager's enquiry.

Diwan Chaman Lall: If the file had
been taken away and destroyed, how
would you or the police or anybody
be able to trace it? Was this suffi-
cient ground for not proceeding
against these people?

Shri B. K. Lall: I shall look it up
and give the information if it is
available.

Diwan Chaman Lall: There must
be some note available. There must
be a receipt register showing the date
of receipt of all letters, whether ano-
nymous or otherwise. The complaint
went to the Police on which the Sub-
Inspector made enquiries. How could
he have done so?

Mr. Chairman: What is the date of
your first reference to the Police?

Shri B. K. Lall: I will get the file
in which the Chief Accounts Officer
says that there is no anonymous let-
ter. The reports are all with him and
he will be getting the file now.

Mr. Chairman: Your note shows
that immediately you had referred the
matter to the then Deputy General
Manager, and he came to the conclu-
sion that the state of affairs in the
Stores Branch left much to be desired.

Pmn.ic Accoum's CoOMMITTEE

. made all

(D.R.T.A.

Shri B. K. Lall: That file iz not
here. I have sent for it.

. Mr. Chairman: Please send some-
body to get it immediately, and gs
quickly as possible.

Diwan Chaman Lall: We want to
have everything connected with the
taking over of the private firm., If
you have not got any of the papers,
get them quickly. :

Mr. Chairman: Mr. Lall, I am not
quite clear. Do you mean to say that
there. was no anonymous letter.

Shri B. K. Lall: That is what my
Chief Accounts Officer says. There
was no anonymous letter. The file
that was given for safe eustody does
not contain any anonymous letter but
it contains other papers.

Diwan Chaman Lall:
the reply.

Shri M. Gopalakrishman: 1 drafted

Wh drafted

the reply to the P.AC.'s (Public
Accounts Committee’s) note.
Diwan Chaman Lall: That must

have been on the basis of the anony-
mous letter. Where is that anony-
mous letter? How could you have
drafted the reply without it?

Shri M. Gopalakrishnan: There is a
reference to the anonymous letter in
the papers that we have. But I draft-
ed the reply to the note of the P.A.C.
with the available papers on behalf
of the General Manager.

Diwan Chaman Lall: If you had
those papers given to you and had
them in your safe custody at that
time, how could you say you did not
have the anonymous letter. The
whole basis of this is the anonymous
letter. Did you at any time ask the
General Manager or anybody else as
to where the anonymous letter was?

Shri M. Gopalakrishnan: I have
possible enquiries. I only
took for safe custody the papers that
were available and they are with me.

*Letter was read out to the Sub-Committee but not printed.
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Diwan Chaman Lall: When did you
have them in ypur safe custody?

Shri M. Gopalakrishnan: When the
reply was drafted in January, 1956.

Diwan Chaman Lall: Before that,
did nobody else have access to it?

Shri M. Gopalakrishnan: This is
normally done by the General Mana-
ger. But when 1 was asked to draft
a reply, I asked for all the papers
and requested that further investi-
gations should be made to trace the
other papers.

Shri 8. Gupta: This
been a confidential file.
charge of the file?

Shri M. Gopalakrishnan: These
papers were collected from the Ad-
ministration Branch. I took whatever
papers were available from the Assis-
tan!; General Manager, Administra-
tion

must have
Who was in

Mr. Chairman: You seem to make
a deflnite statement that there was
an anonymous letter. You say you
drafted the reply. Was it done with-
out reference to any anonymous
letter?

Shri M. Gopalakrishnan: In the
correspondence, there was a copy of
the report of the then Deputy General
Manager containing a reference to an
anonymous letter received by the
Office. In the file that I got from the
Assistant General Manager, Adminis-
tration, -that particular anonymous
Jetter was not there. I dealt with the
matter on the basis of the informa-
tion available in the flle.

Diwan Chaman Lall: Was there a
separate file for the Police? Surely,
that anonymous letter should have
been shown to the police.

Shri P. 8. Rajagopal Naidu: That
should have been handed over to the
Police. If it had been handed over
t0 the Police, at least there should be
a copy of it in the file.

MiNuTES OF EVIDENCE

~

“through

{D.R.T.A.

Shri B. K. Lall: I have gone
the  filee. My predecessor
when he was working as General
Manager used to give correspondence
and other work to Mr. Gopala-
krishnan. At that time, Mr. Gopala-
krishnan was also his Financial Assis-
tant. Later on, Mr. A...... was ap-
pointed as Deputy General Manager.

Mr. Chairman: Mr. Lall, I believe
you saw this statement that has been
sent to this Committee before sub-
mitting it to us. There is a specific
statement that there was an anony-
mous letter. If that anonymous let-
ter was not there, you should not
have sent this statement to us men-
tioning it.

Shri B. K. Lall: There is a refer-
ence to it.

Diwan Chaman Lail: Therefore,
you took that as a fact and nobody
has taken care to see that the anony-
mous letter has been preserved. The
anonymous letter must be in the then
Deputy General Manager's flle.

Shri M. Gopalakrishnan: I have
taken all the available papers while
collecting them from the Assistant
General Manager, Administration.

Diwan Chaman Lall: How adid that
anonymous letter now disappear?
There is no record as to when it dis-
appeared. All the time it was there
and obviously it was there at the time
the then D.G.M. and
obviously it was also there when the
Police investigated the matter, It
certainly must have gone to them.
When did you last see the anonymous
letter Mr. Lall?

Shri B. K. Lall: It was some time
when the Audit raised the query,
that I went through the file.

Diwan Chaman Lall: You
saw it yourself?

Shri B. K. Lall: I only saw the
notes by the then Dy. General Mana-
ger. That is the note which 1 read
to you of the then General Manager.

never
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have had the custody of the papers?

Shri B. K. Lall: All these papers
were with Mr. Gopalakrishnan. As I
said, he was doing most of the work
till Mr. A...... came in. When Mr.
A..... came in, I suppose the file was
given to him and when I jojned, Mr.
Ro....... gave me the file.

]

Shri M. Gopalakrishnan: As far as
the custody of these papers is con-
cerned, I did not keep any of these
papers. I am a Finance man and I am
supposed to deal with my sphere of
activities. These papers were handled
entirely by the then Deputy General
Manager, Mr. A...... He might have
passed on those papers to the Ad-
ministration Branch.

Diwan Chaman Lall: The Adminis-
" tration Branch is not an inanimate
Branch. It should have passed on
this letter to some individual.

Shri M. Gopalakrishnan: The
Asgistant Personnel Officer was in
charge of personnel at that time. He
is still working as an Officer of this
Organisation.

Diwan Chaman Lall: What is his
name?

. Shri M. Gopalakrishnan: His name
is Mr. Amar Nath.

Shri B. K, Lall: He is at present
Traffic Superintendent, Vinay Nagar
Depot.

Shri M. Gopalakrishnan: That is
my presumption. I have not handled
the papers till the last stage when I
was asked to draft the reply to the
note of the P.A.C. The then Deputy
General Manager is the Officer who
conducted the enquiries.

Diwan Chaman Lall: Please try
and help us. After the then Deputy
General Manager conducted the en-
quiries, the enquiries led to a Police
case and the papers were then handed
over. Nobody knows to whom they
were handed over!

 Pusuic Accounts CoMMITTEE
Diwan Chaman Lall: Who would _

[D.R.T.A.

Mr. Chairman: Can the papers go
down to that level—a top secret mat-
ter as this. i

Shri K. K. Basu: Some arrange-
ment should have been there for
these important cases.

Shri B. K. Lall: At present, we
have this arrangement. Al] impor-
tant files are in-safe custody.

Diwan Chaman Lall: As head of
this Organisation, you should have
had all the papers with you.

Shri M. Gopalakrishnan: 1 was
there for a few months. I joined the
Organisation in January 1952.

Diwan Chaman Lall: Did you see
this anonymous letter or not?

Shri M. Gopalakrishnan: I was not
handling the case at all. I have not
seen it. It is the then Deputy General
Manager, on behalf of the General
Manager, who was dealing with it.
He at times had asked me to draft
letters. That is all.

Diwan Chaman Lall: Did he not
hand over these papers to you? You
must have handled it

Shri M. Gopalakrishnan: No.

Diwan Chaman Lall: You must
have handled the file. You cannot
draft a letter out of the air. Try to
refresh your memory.

Shri M. Gopalakrishnan:: None of
these papers was handed over to me
by the then Deputy General Manager.

Diwan Chaman Lafl: Did you
draft replies all the time?

Shri M. Gopalakrishnan: The Gene-
ral Manager instructed that some re-
plies should be drafted and he en-
trusted it to me.

Diwan Chaman Lall: You cannot
draft replies without the papers
How can you draft replies without
them? .

Shri M. Gopalakrishnan: I have not
drafted replies on this case.



31 March, 1956]

Shri P. S. Rajagopal Naidu: The
Police had reported that some of the
files were missing and they could not,
therefore, proceed with the investi-
gation. What did the General Mana-
ger do with regard to the missing
files? Did he start an investigation
and if so on whom was the responsibi-
lity fixed? Is there any file dealing
with these points?

Shri B. K. Lall;: I am afraid, there is
no file. v

Shri P. S. Rajagopal Naidu: s
there no file regarding the investiga-
tion as to how the file was missed?

Shri B. K. Lall: Not that I know

of.

Mr. Chairman: Did you ever think
of getting at this document? Did it
ever strike you at any time to look

into this document-—this anonymous
letter?

Diwan Chaman Lall: Have you
seen the letter? -

Shri B. K. Lall: No.

Diwan Chaman Lall: When the

Police was given this file, was a re-
ceipt taken from them?

Shri M. Gopalakrishnan: I could
only say that I am not in charge of
this.

Diwan Chaman Lall: Who was the
person responsible for handing the
file over to the Police and keeping a
receipt therefor?

Shri M. Gopalakrishnan: My answer
will be that this should have been
given by the Deputy General” Mana-
ger (Administration), Mr. A...... or
the Officer who was handling the case.

Diwan Chaman Lall: Who was the
Officer?

Shri M. Gopalakrishnan: It must be
the Deputy General] Manager himself.

Diwan Chaman Lall: He could not
keep such receipts in his pocket.
There must be somebody in charge of
office.
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Shri M. Gopalakrishnan: Tha
General Manager will be in a posi-
tion to answer these questions as
these are administrative details.

Shri B. K. Lall: I am afraid, there
is no information.

Diwan Chaman Lall: What happens
now? Suppose the Police are cplled
in and some files are handed over to
them. Would you keep a receipt?

Shri B. K. Lall: There is a regular
Receipt and Issue Section now.

"Shri K. K, Basa: Who keeps the
confidential files?

Shri B. K. Lall: Each Depart-
mental Head keeps the confidential
files in his Godrej Almirah; but the
others are with me in my safe. Some
of the files that are very important
are given to the Chief ‘Accounts Offi-
cer for safe custody.

Mr. Chairman: Can you kindly
tell us when the Deputy General
Manager submitted his report?

Shri M. Gopalakrishnan: Some-
time in the early part of 1852. I
think it was in February or March.
It was soon after I joined. I will
send for the file and then I will be
able to say definitely.

Mr. Chairman: Was it before the
matter was sent to the Police? When
did you first refer it to Police?

Shri R. G. Abbhi: If this letter is
not in the custody of the Office, it
may be with the Police. There is a
possibility for this.

Mr. Chairman: But vou must have

a copy of it

Shri P. S. Rajagopal Naidu:
ly, the P91ice give a receipt.

Usual-

Diwan Chaman Lall: The Deputy
General Manager Mr. A...... left in
February, 1952. When did Mr. R....
leave?

Shri M. Gopalakrishnan: Mr.  R.
Lol deft in August 1952.
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Diwan Chaman Lall: Let us have
everything that you have got on this
matter,

Shri B. K. Lall: There is nothing
more except that the resignation was
accepted. The note which was sign-
ed by the then General Manager was
accepted by the Chairman with the
remarks on it that his resignation
should be accepted.

Mr. Chairman: The crux of the
matter is this: You received an ano-
nymous letter. The then Deputy
General Manager enquired into it.
The summary of the report is before
us. Don’t you think that on the basis
of the Deputy General Manager’'s re-
port, the officer must have been im-
mediately suspended? Why was not
that action taken? .

Shri B. K. Lall: He should have
been suspended but that was not done.

Mr. Chairman: Could you give any
explanation as to why it was not
done?

Shri B. K. Lall: I am afraid, I can-

not give.

Shri K. K. Basu: Was this matter
discussed in the Board?

Shri B. K. Lall: There was only
one note which was sent and which
1 read out to you along with the re-
marks of the Chairman. There were
very few meetings those days.

Mr. Chairman: Was it ever placed
before the Standing Committee? You
kindly see what are the irregularities.
There was acceptance of the quota-
tions of a particular party when the
rates quoted by the tenderers were
the same; acceptance of late quota-
tions; suspicion of records being
tampered with to justify the course
of action adopted; procedural irre-
gularities; collection of quotations by
clerks personally from various firms;
scceptance of higher quotations on
slleged grounds that the lower quota-
tlons were not in respect of genuine
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parts. These are all very important
matters. Should not these matters
have been considered by your Stand-
ing Committee or whatever it may
be?

Shri B. K. Lall: There was no
standing committee at that time.

Mr. Chairman: Should not the Board
have considered this?

Shri B. K Lall:
to its notice.

It was not brought

Diwan Chaman Lall: Mr. Parsura-
man, were you not i3 the Board at
that time?

‘Shri T. S. Parsuraman: At that
time, it will be found from the report
of thé Enquiry Committee® that very
few meetings of the Board were held
because the initiative for calling a
Board Meeting has to come from the
Secretary.

Mr. Chairman: What is that?

Shri T. S. Parsuraman: During the
time of Mr. R.,...... 's tenure of the
post of General Manager, the number
of meetings of the Board was very
few. There was a meeting soon after
he took over charge. But after that
perhaps for various reasons, very few
meetings were held and most of the
decisions—which ought to have been
taken at Board meetings—were taken,
1 believe, by the General Manager on
his own responsibility in certain cases
and where he felt that a matter re-
quired the approval of higher author-
ity. he took the approval of the
Chairman. This seems. to be one of
such instances where he took the
Chairman’s approval.

Shri K. K. Basu: Was there no rule
saying that Board meetings should be
held every two months or so?

Shri T. S. Parsuraman: Yes. It was
due to this fact that there was a
change in the incumbency of the post.

*The Committee was set up by the DRT.A. in 19582.
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" It is quite obvious that the. Govern-
ment felt that the then General Mana-
ger was not pulling his weight. So he
was changed.

Diwan Chaman Lall: Let us take

thi¢ Particular instance. When did
you come to know of these?
- Shrl T. S§. Parsuraman: [ never

came to know of except that he
had told me that the Stores Officer re-
signed and whether I could get him an
officer ete..

Diwan Chaman Lall: Did you never
know of the existence of this letter?

Shri T. 8. Parsuraman: I remember
his telling me personally of certain
irregularities.

Diwan Chaman Lall: Did you come
to know about all these irregularities
that the Chairman has referred to?

Shri T. 8. Parsuraman: This was

neéver brought to me.

Diwan Chaman Lall: So, until you
eame here before this Sub-Committee,
Yyou never knew about these. Were
you aware of the Police investigation?

I was not
(the

Shri T. S. Parsuraman:
aware of that except that he
Store’s Officer) had resigned.

.Diwan Chaman Lall: Did you then
draw the aftention of the Ministry
that you—a member of the D.R.T.A —
were not made aware of this serious
matter that was taking place?

Shri T. S.. Parsuraman: The serious-
ness of the matfer was not brought to
my notice because the details were
not brought to me, except in a vague
way.

Diwan Chaman Lall: You were not

perhaps told about this definitely, but

only vaguely. What did you do?

Shri T. S. Parsuraman: Soon after
Mr R's.... appomtment we were
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trying to see how he could be help-
ed to function effectively.

Diwan Chaman Lall: I am taking
you to something else. Did you know
—within your persenal knowledge—
at any time that certair. things were
going wrong? You know that the
Police has investigated the matter.

Shri T. S. Parsuraman: 1 cannot
say whether the Police has investigat-
ed the matter. I know that the then
Deputy General Marnjager was going
into several cases of irregularities.
That I know. I know ako that many
of them had gone to the Police. 1 was
made aware of the resignation of this
officer (Stores Officer). '

Mr. Chairman: That you came to
know in your personal capacity.

Shri T- S. Parsuraman: Yes. Very
often we talhed about this.

Diwan Chaman Lall: Subseqguent to
that, there was an enquiry conducted
by Mr. H*.... and Mr. N. $........
Did you know that?

1 knew that
cemplete

Shri T. S. Parsuraman:
the entire thing needed
overhaul.

Diwan Chaman Lall: 1 know that
there was need for overhauling.

Shri T. S. Parsuraman: 1 felt that
things were not mowing as they should.

Diwan Chaman Lall: I want to ask
you one thing. You knew at the time
of personal talks with the General
Manager or otherwise that these
things had happened, that reports had
been made to the Pohce about certain
instances and that the ther Deputy
General Manager had made an enquiry
of a serious nature. You knew all
that. Is that right?

Sbri T. S. Parsuraman: Yes

‘He was then the Chief Accounts Officer of the D.RT.A.

tHe was an officer of the Indian Audit Deptt. whose
conducting enquiry into the irregularities

specially obtained for

servioes were
com-

mitted by the Ex-Stores Officer of the D.R.T A.
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Diwan Chaman Lall: Did you,
knowing all these facts, at any stage
draw the attention of your Ministry

to this fact that serious things are .

happening?

Shri P. S. Rajagopal Naidu: Or at
least as a Member of the D.R.T.A., did
you write to the Chairman of the
DRTXA. abouyt it?

Shri T. S. Parsuraman: I
spokeny about this to the Chairman.

Diwan Chaman Lall: Did you write
to him? Did you twrite to the Minis-
try?

Shri T. S. Parsuraman: No.

Shri S. Gupta: You are the repre-
sentative of the Ministry and you
should have brought this to the notice
of the Ministry.

Shri T. S. Parsuraman: 1 brought
to the notice of the Minister i a gene-
ral way that such and such things are
happening.

Mr. Chairman: But
nothing in writing?

there was

Shri T. S. Parsuraman: Nothirg.

Diwan Chaman Lall: You are a
responsible Officer of the Government
and you were put in a very respon-
ble position as a representative of
Government on this Authority. You
were made aware of a case made over
to the Police and an enquiry of a
serious nature was made by the
Deputy General Manager, yet you did
not make the slightest gesture as a
representative of the Ministry on the
DRTA. to deal with this matter or
inform in writing the Ministry.

Shri T. S. Parsuraman: [ used to
convey everything orally to the Secre-
tary.

Diwan Chaman Lall: Is that your
method of working?

Shri T. S. Parsuraman: Yes, It
would be done orally first. If nothing
moves by oral discussiors, then I put it
in writing.
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Diwan Chaman Lall: Any serious
matter you refer orally?

Shri T. S. Parsuraman:
all matters orally.

Mr. Chairman: I do not know whe-
ther the Secretary approves of this
method of referring the cases orally
to the Mirnistry.

1 first refer

Shri T. S. Parsuraman: My Secre-
tary is here.

Diwan Chaman Lall: Suppose a
serious question arises in the course of
the duty that is imposed upon you.

Would you deal with this matter
orally?
Shri Parsuraman: I would refer

that matter orally to the Secretary. If
niothing happens, I would put it in
writing.

Diwan Chaman Lall: So you are
merely a hand-piece of the Secretary?

Shri T. S. Parsuraman: Yes.

Diwan Chaman Lall; You did not
take any initiative in this matter.

Shri T. S. Parsuraman: Arnything
I have to say 1 told the Secretary
orally.

Diwan Chaman Lall: 1s this your
method of working? Have you never
put down any notes in writing?

Shri T. S. Parsuraman:
dowrs notes in writing...

Diwan Chaman Lall: Have you ever
put down any notes in writing?

Shri T. S. Parsuraman:

Diwan Chaman Lall: In this case,

you did not put down anything in
writing?

1 have put

I may have.

Shri T. S. Parsuraman:
recollection.

Shri K. K. Basu: Had you ever seen
the report of the then Deputy General
Manager or the other two gentlemen?
Did you ever ask for the copy of their
reports?

That is my

Shri T. S. Parsuraman: 1 had know-
ledge about this particular Enquiry.
I knew that the . Deputy General
Manager was enquiring into this.
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Shri K. K. Basu: You had know-
ledge that the Deputy General
Manager was going into this case and
subsequerntly ancther Commitiee con-
sisting of Mr. H...... and Mr. N...... was
appointed. Did you ever as a Mem-
ber of the D.R.T.A. ask the Gceneral
Manager for the supply of a copy of
the Report- by these officers to see
what were their recommendations?

Diwan Chaman Lall: Had you
brought this matter to the notice in
writinig of the Ministry, it is quite
possible that the Ministry might have
taken serious action.

Mr. Chairman: Apart from that, is
not a copy of the Report of the En-
quiry Committee sent to the Ministry
along with the Audit Report?

Shri S. Gupta: The Report of M/s.
H....N.... was there.

Diwan Chaman Lall: Did you know
these people, Mr. H...... and Mr. N

Shri T. S. Parsuraman: I do not re-
collect the name. 1 was not continu-
ously a member of the D.RT.A. There
have been several breaks.

Shri P. S. Rajagopal Naidu: What
are the powers of the Chairman of
the DR.T.A.? Has he got any special
pOWers.

Shri T. S. Parsuraman: He has no
gpecial powers. .

Shri K. K. Basu: In every case, it
will only be accepted by D. R. T. A.
In reality, the authority is the
D.R. T A

Shri B. K. Lall: Quite correct.

Shri P. S. Rajagopal Naidu: Has
the Chairman got special powers other
than presiding over the meeting? Was
this particular paper sert by the
General Manager to the Chairman?

Shri B. K. Lall: Yes, for approval.

Shri P. S. Rajagopal Naidu: And
the Chairman did not place this be-
fore the meeting?

Shri B. K. Lall: It was not done.
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Shri P. 8. Rajagopal Najdu: His
action was not even that of ratifyirg.

What are the special powers of the
Chairman?

Shri B. K. Lall: He is not delegated
with special powers. .

Shri P. S. Rajagopal Naidu: Who is
the appointing Authority, the General
Manager or the D.R.T.A?

Shri B. K. Lall: The Centiral Gov-
ernment 1s the Appointing Authority.

Shri P. S. Rajagopal Naidu: The
appointment of staff of D.R.T.A.

Shri B. K. Lall: The appointment
of Class 111 and Class IV staff is done
by the General Manager and Class II
by a Selection Board of the D.R.T.A.

Shri P. S. Rajagopal Naidu;: Who is
the purishing authority?

Shri B. K. Lall: For Class III and
Class IV the General Manager is the
punishing authority and for Class II,
it is the Chairman.

Shri P. S. Rajagopal Naidu;: The
Chairman or the Board?

Shri B. K. Lall: The D.RTA.
Board. No special powers have been
delegated to the Chairman.

Shri P. S. Rajagopal Naidu: In this -
particular case, the D.RT.A. should
have accepted the resignatior: and not
the Chairman.

Shri T. S. Parsuraman: These
powers just now described came in
after the Enquiry Committee to which
1 referred. In 1952, it made certain
recommendations and certain powers
were drawn up. There was no real
schedule of powers previously.

Shri K. K. Basu: Has there never
been a rule that you as a representa-
tive of the Ministry should make a
report every 2 months or 3 months as
to the manner in which the DR.T.A.
has been functioning?

Shri T. S. Parsuraman: Talking of
2-monthly reports, or 3-monthly
reports, not even Aunual Reports

were sent to Govenment by the
DRTA. them.
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shri K. K. Basn: These resignations
an dispensing with services of staff
are not reported to any one?

Shri T. S. Parsuraman: [ came 1o
know of this case when 1 was asked
for a substitute Stores Officer. I was
asked whether I could get one from

the Railways.

Diwan Chaman Lall: Did you draw
the attention of the Ministry to this?

' Shri T. S. Parsuraman: Yes.

Diwan Chaman Lall: In writing?

Shri T. S. Parsaraman: [ will have

to check up.
L]

Diwan Chaman Lall: How many re-
ports you made to the Ministry over
all these matters pertaining to your
own duty, I would like to know.

Skt T. S. Parsuraman:
that.

Mr. Chairman; Mr. Ayyar, I would
like to put this to you. I have to
draw your attention to the report of
the then Deputy General Manager. 1
suppose you admit that these allega-
tions are quite serious. Do you not
think that as soon as you receive the
report, the Stores Officer must be sus-
pended?

Shri N. M. Ayyar: Normally, if
there is a prima facie case, the Officer

is suspended. -

I will supply

Mr. Chairman: Look at the third
point made out in the Deputy General

Manager's Report. It is [* * * and
substitute * ® *] All the actions taken
by this Officer were to cause loss to
the Authority and gain to himself.
Under these circumstances, as soon as
the report was received, do you not
think that this Officer should have

been suspended.

Any one of these
warranted

Shri N. M. Ayyar:
allegations would have
suspension,
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Mr. Chairman: Could you kindly say
why no action was taken?

Shri N. M. Ayyar: I can only regret
that sych action was not taken.

Mr. Chairman: You will see that this
man was allowed to function and he
was able to remove the whole flles
and prevent the Police from launching
a case against him. We do not know
yet what is the total loss sustained
thereby. The Report of the Enquiry
Committee of Mr. H...... and Mr. N......
only shows that there was a loss of
about Rs 2,666. As yet we do not
know. The whole thing is a mystery.
I do not know what steps you would
take to see that there is no such re-
currence of these things. May I know
whether the thew Deputy General
Manager is in service?

Shri R. G. Abbhi: He is in service.

Mr. Chairman: Is he in Delhi?

Shri R. G. Abbhi: No, he
Rajasthan.

Diwan Chaman Lall: I want to ask
Mr. Parsuraman as to whether, under
clause 4 of the D.R.TA. Act, 1950 he
was appointed as one of the non-
officials or one of the 3 officials.

is in

Shri T. S. Parsuraman: As one of
the three officials.

Diwan Chaman Lall: You say you
never saw even the then Deputy
General Manager's report?

Shri T. 8. Parsuraman: That is my
recollection. My recollection was that
the General Manager sent me a note
saying that the Stores Officer had re-
signed and could I help him with a
substitute Stores Officer from the
Railways. 1 took action on that.

Diwan Cbaman Lall: Who appointed
the then Deputy General Manager.
Was he appointed under section 6 of
the D.R.T.A. Act, 19507

Shri T. S. Parsuraman; He was ap-
pointed by the Delhi Road Transport
Authority.

Diwan Chaman Lall,
41 of the DR.T.A. Act?

Under section
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Shri T. S. Parsuraman: No. That
was not an appointment by the Cen-
tral Government.

Shri R. G. Abbhi: He was an officer
of the Delhi Road Transport Authori-
ty. Therefore, he made an enquiry.

Diwan Chaman Lall: Were you
aware of the fact that the then Depu-
ty General Manager has been appoint-
ed to make an enquiry?

Shri T. S. Parsuraman: Mr. A..was

appointed as Deputy General Manager
and these are some of his numerous
functions.

Diwan Chaman Lall: Were you
aware that the then Deputy General

Manager has been appointed to make
this enquiry?

Shri T. S. Parsuraman: He was not
appointed to make this enquiry alone.

He was appointed as Deputy General
Manager.

Diwan Chaman Lall: Who asked him
to make this enquiry? Did you ask
him to make this enquiry?

Shri T. S. Parsuraman: No.

Shri Diwan Chaman Lall: Who asked
him?

Shri T. 8. Parsuraman: I think the
Chairman or the General Manager.

Diwan Chaman Lall: You do not
know?

Shri T. S. Parsuraman: No.

Diwan Chaman Lall: So you were
completely unaware of the fact that the
General Manger has asked him to make
an enquiry.

Shri T. S§. Parsuraman: 1 knew that

generally the then Deputy General
Manager was making enquiries in that
Department.

Diwan Chaman Lall: What do you
mean by ‘generally’?

Shri T. S. Parsuraman: I knew that
he was making many enquiries.

MimnurEs oF EVIDENCE
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Diwan Chaman Lall: Were you
aware that he was making an enqui-
ry against this particular person?

Shri T. 8. Parsuraman: That he was
making an enquiry aginst the Stores
Purchase Officer, I did not know.

Diwan Chaman Lall: So, even the
fact that he was making an enquiry
was not known to you?

Shri T. 8. Parsuraman: I knew that
he was making an enquiry into mahy
things.

Diwan Chaman Lall: As the Chair-
man has correctly put it, didn’t you
have the euriosity to get hold of the
copy of the report made by the then
Deputy General Manager or to call
for the meeting of the D. R. T. A. to
discuss this?

Shri T. S. Parsuraman: I would only
say that all my attempts to call regu-
lar a meeting of the D.R.T.A. during
the time of Mr. R....were unsucces-
«fal.

Mr. Chairman: Then you should
have placed it before the Ministry.

Shri T S Parsuraman: Idid tell
them,

Diwan Chaman Lall: Did you get a
copy of the Deputy General Mana-
ger's Report?

Shri T. S§. Parsuraman: My recollec-
tion is that I did not.

Diwan Chaman Lall: Don't you know
that a very serious obligation is cast
on you?

Shri T.S. Parasuraman: The condi-
tion of the D.R.T.A. at that time was
such that there were several laxities.

Shri S, Gupta: Then it comes to this:
that as a representative of the Ministry
you did not pull your weight,

Shri T. S. Parsuraman: ] knew full
well that the D.R T A was working most
unsatisfactorily and I reported it to
the Ministry.

Mr. Chairman: All this is of ne
value to us unless it is put in writing.
Have you drawn the attention of the
Ministry and said: this is the position;
I have no work there and I am being
flouted. If you have reported like

that, then we can give weight to your

remarks. f
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Diwan Chaman Lall: If you had writ-
ten to the Secretary, as any other per-
son wotld have done, “Please accept
my resignation ag I am unable to func-
tion as you want me to function” then
it would have been a different matter.
When an enquiry is being made and

when. forgeries are taking place, you.

have not the slightest kind of know-
ledge of all these things. -

Shri T. S. Parsuraman: My omission
to put it in writing is, of course, my
mistake, But I did inform the Secre-
tary, the Deputy Minister and the
Minister of everything that was hap-
pening and it was as a result of those
reports that they decided to appoint
an Enquiry Committee.

Diwan Chaman Lall: How did you
inform them what has happened when
you yoursclf did not know what was
happening?

Shri T. S. Parsuraman: Certain re-
ports came to the Ministry, And when
we sent letters to the D.R.T.A. replies
did not come.

Diwan Chaman Lall: You are the
custodian of the Ministry and you have
to perform the functions as the cus-
todian, :

Mr, Chairman: If you had given any-
thing in writing we could have com-
mended your action and we would
have thrown the blame for non-action
on the Ministry. Now all your talk
is of no use because it dose not carry
conviction with us, You should have
put it in writing.

Diwan Chaman Lall: You should
have submitted your resignation as
other officers would have done under
similar circumstances. If an  officer
finds that he is not able to function
properly he will immediately submit
his resignation and say: I do not take
the responsibility for things that are
happening and for things that have
gone wrong; I do not take any respon-
sibility unless 1 am associated with it.
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1 would have done it. Any person
who would have the interest of the.
Ministry at heart would have done it.‘

Shri T. S, Parsuraman: I certainly
had the interest of the Ministry at
heart and I certainly reported the mat-
ter to the higher authorities.

Diwan Chaman Lall: You did not
know what was happening. The en-
quiry was held because an anonymous
letter came. Whnen something was hap- -
pezing, something has gone wrong and
somebody was making an official en-
quiry which might lead to the police
being entrusted with that matter even
then you did not put your note to the
Minisry, Hagd they been informed in
time about these matters, then some
action would have been taken. -

Mr, Chairman: It is obivious. We
do not know why he did not put it in
writing. Could we know where is Mr,
R.... now?
is In

Shri T. S. Parsuraman: He

the Railways in Calcutta.

UNAUTHORISED ATTEMPT BY
THE DELHI STATE TRANS-
PORT AUTHORITY TO HAND
OVER SOME OF THE ROUTES
OPERATED UPON BY THE
DELHI ROAD TRANSPORT
AUTHORITY TO PRIVATE
OPERATORS

Mr, Chairman: On page 14 of the
*note it is stated that there was an
unauthorised attempt by the State
Transport Authority to hand-over
some of the routes operated upon by
the Delhi Road Transport Authority
to privaite operators. How does this
come about? You are having the
monopoly and you allow the State
Transport Authority to advertise for
some routes. How do you justify it?

Shri B. K. Lall: In this connection
I will just read out the letter received
by my predecessor from Mr. G....t

*This was subitted by the M n. of Trans -ort ‘n Feb:uary 1956
+He was Sccretary, Reliet and Rehabilitation Departmeat, D_ihi S:at.,
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Mr, Chairman; We have got a copy
of that, But why did you allow them
to advertise for routes which were
legitimately yours? Way did you allow
any other party to function within your
jurisdiction?

Shri B. K. Lall: There was pressure
from the Relief and Rehabilitation
Ministry ang Mr, K...... (then Rehabi-
litation Adviser in that Ministry)
had discussions with us and they want-
ed more buses to be put on the road.
They felt that the refugee colonies
where so many of the uprooted people
from North were staying were not get-
ting enough transport service, So a
decision was taken that something
should be done.

Diwan Chaman Lall: Ma, ! draw
your attention to page 15* where it is
stated “As a result of this survey it
was indicated to the General Mana-
ger....”

Shri B. K. Lall: That was later on.
That is at a later stage.

Diwan Chaman Lall: The first one
we know, We have got a copy of that.
RN it was indicated to the General
Manager....". Indicated by whom?

Shri B, K, Lall: The survey was car-
ried out in conjunction with the
S.M.T.C. (State Motor Transport Con-
troller),

Diwan Chaman Lall: But who indi-
cated it? It is stated “it was indicated
to the General Manager, Delhi Trans-
port Service that in the circumstances
then existing, it would be in the
interest of all concerned if some of
the routes on which the Dethi Trans-
port Service were plying buses, were
thrown open to private operators™.
Who indicated it?

Shri B. K. Lall: It was originally by
SM.T.C.

Diwan Chaman Lall: Who was he?

Shri B. K. Lall: State Motor Trans-
port Controller.
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Diwan Chaman Lall: What is hn
work?

Shri B. K, Lall: He controls the per-
mits for all these different routes.

Diwan Chaman Lall:
pe:mits if he wants?

Can he give

Shri B, K. Lall: Yes, under the Motor

" Vehicles Act, 1939.

Diwan Chaman Lall: It is you who
are concerned with the routes,

Shri B. K. Lall: No, I was not there.

Diwan Chaman Lall: It was he who
indicated this matter to the General
Manager. Am 1 correct?

Shri B. K. Lall: Yes.

Diwan Chaman Lall: Was there
anything in writing?

Shri B. K Lall; There was correspon-
dence, exchange of letters.

Diwan Chaman Lall: Please mark that
letter of the SM.T.C, as No, 1. We
will get hold of it,

Shri P. S. Rajagopal Naidu: The
Chairman of tne D.R.T.A. was the

Chief Commissioner of Delhi. Is that
correct?

Shri T. S. Parsuraman: Yes, Mr.
Shanker Prasad was the Chairman.

Shri P. S. Rajagopal Naidu: According

to the D.O.7 the whole thing was done
with the concurrence of the Chief Com=
missioner. The D.O. says that the
Chief Commissioner was pleased to
say that if the Delhi Transport Ser-
vice are not able to provide satisfac-
tory service in some of the farfluing
colonies they should be prepared to
surrender those routes. So the Chief
Commissioner, who is the ex-officto
Chairman of the D. R. T. A, is res-
ponsible for the whole thing.

Shri S. Gupta: That is the position,

Shri P. S, Rajagopal Naidu: We need
not blame anybody else, It is the

' ‘Rc‘cr to note a8 sub- mmd 10 P.A.C. by M'n. of Transport in Februa:y. 1956.

$Tris fett:r wa- ~ent 0 th D.R.T.A. by shriG..

and Rehabilitation Depactnent, Delai btate.
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Chairman of the DR.T A, whn is res-
ponsible for this according to the D.O.
letter.

Shri B. K. Lall: Yes.

Shri P; S. Rajagopal Naidu: Am I
correct in presuming that?

Shri B. K, Lall: It is correct,

Mr, Chairman: Did it not strike any-
one of you that under section 24 of the
DRTA, Act, you are given full mono-
poly within the State to operate your
services and that you had no power
to surrender any of them? You could
even extend it beyond the present
limits but you had no power to sur-
render. Was it ever brought to the
notice of the Chief Commissioner the
then Chairman?

Shri B. K. Lall: Later on when it
was brought before DRT.A, they ap-
pointed a sub-Committee and that
sub-Committee went into the whole
affair and submitted its report.

Shri S. Gupta: It was brought
the notice of the DR T A. by Audit,

to

Shri B. K. Lall: At the same time it
was considered by the DRT.A, Evi-
dently Audit read in the newspapers
but the information was there with the
Ministry,

Shri S, Gupta: How do you know
that audit raised the objection after
reading the newspapers?

Shri B. K. Lall:
sumption.

That is my pre-

Shri S. Gupta: We do not go by
newspapers, We can tell you that.

Diwan Chaman Lall: A sub-Commit-
tee was apointed to go into this.

Shri B. K. Lall: Yes.

Diwan Chaman Lall: This was adopt-
ed by the DR.T A at its meeting held
on 18-1-52,

Mr, Chairman: If the Audit had not
pointed out, the roite would have gone
%0 private owners,

PuBLic AcCOUNTS COMMITTEE
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Shri B, K  Lall; There are four routes
for which there are private buses run-
ning parallel with the DT.S. buses.
These four routes are:

1. From Kalkaji to' Railway Sta-
tion,

2. From Mehrauli to Railway Sta-
tion,

3. From Tehar to Railway Ststion.

4. From Najafgarh to Inder
Nagar.
Diwan Chaman Lall: Just look up

your statement regarding your earnings
for these routes,

Shri B, K. Lall: May I read out the
letter of the State Motor Transport
Controller?

Diwan Chaman Lall: We do not want
that letter, Let us have the break-up
figures so that we may know what is
the reason behind these four routes
having private buses also. 1 should
think that the highest earnings are on

the Vinaynagar side,

Shri B. K. Lall: The buses running
are as follows:—

D.T.S. Prwate
Declhi to Canronme m 11 6
Delki to Mehrauti .. 9 5
Delhi to Kalkaji 8 4
Delhi to Najafgarh .. 3 3

Diwan Chaman Lall: Can you give
us figures regarding your earnings on
these routes so that we may know the
position?

Shri P. S. Rajagopal
you tell us from what
private operators are
these routes?

Naidu: Can
date these
operating on

Diwan Chaman Lall: On what date
did these private bus owners start
operating these routes?

Shri B. K, Lall: I will have to find
out.. '
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Shri P. S. Rajagopal Naldu: Were
they operating even before you joined
here?

* Shri B, K_ Lall: Yes, In fact, I have
been persistently asking them about
this, 1 put on one day three more
buses to Kalkaji from Railway Station.
This is a distance of°* 13 miles.
We are running the service at
4 annas per mile and the private
operators complained. The State
Motor Transport Controller told me
that we had no permit to run more
buses. 1 asked him to cancel the
permits of these private owners. He
has not been able to cancel their
- permits.

Shri P. §. Rajagopal Naidu: There-
fore it means that the Chief Commis-
gioner of Delhi State who is also the
Chairman of the DR.T.A. is a dis-
advantage to the DRT.A, His inter-
ests are more towards others than
towards the D.R.T.A. Am ] correct in
saying this?

Shri N. M. Ayyar: In many cases
there will be conflicting interests.

Diwan Chaman Lall: Do you think
that these are profitable routes?

Shri B. K Lall: I will give the earn-
ings on those routes: Route No. 29
from Kalkaji to Railway station pays
us 0-15-3 per mile, Route No_ 23 from
Fountain to Nanglol pays Rs. 1-0-3§.
Route No. I7 from Mehrauli to Rail-
way Station pays us Rs. 1-3-1}1. Route
No. 16 from Najafgarh to Railway Sta-
tion pays Rs. 0-14-8}, and Route No. 3
from Delhi Railway Station to Canton-
ment pays Rs. 0-13-11%.

Diwan Chaman Lall: What snbout
the dates from which the private ope-
rators are operating?

Shri T. S. Parsuraman: No rtoutes
operated by D.T.S. were handed over
to any private operators. If private
operators were there, théy have heen
there even before the D.T.S. began
to operate on a line.

Shri N. M. Ayyar: The legal position
is that the D.R.T.A. has to apply for
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permits {n the usual way and it
theoretically open to the State Motor
Transport Controller to license the
D.R.T.A. or private operators or both.
We are now taking powers in the
amending Bill to remedy this anamo-
ly.

Shri B. K. Lall: Recently we made a
representation when the renewal of
these permits was due, but our repre-
sentation was not considered by the
State Motor Transport Controller.

Diwan Chaman Lall: What ig the
legal position now?

Shri B. K. Lall: We are just like
any other operator. We are treated In
the same way as any other permit
holder.

Diwan Chaman Lall: The Delhi State
authority 1s really responsible tLecause
they issue the permits, Have you had
any discussions with them?,

Shri B. K. Lall: I have had discus-
sions with them and I have also lodged
petitions. They are not taking any
notice.

Diwan Chaman Lall: Are the Central
Government giving any subsidy? Any-
how, 1 should think that this matter
will be simplified by October next.

Shri R. G. Abbhi: Not only were
objections raised, but in a recent
meeting of the DRT.A  when the
Transport Minister of Delhi State also
attended it, this question was raised
and this point about the D.T.S. hav-
ing to run unremuneratively on the
routes where private operators are
allowed was specifically emphasised.
This was fully discussed and the
Transport Minister agreed that after
two months some of these permits
will be cancelled.

Shri T, S. Parsuraman: The private
operators, they said, would not be
permitted to take the trip passengers
on the overlapping sections of these
routes; that is to say, they would be
allowed only to pick up passengers
from outside the city for conveyance
through to the terminus.

108



31 March, 1956]

Shri K. K. Basu: I presume nobody
observes these restrictions.

Shri T. S. Parsuraman: It is only a
pious hope, but the Minister he said
he would see to its being strictly fol-
lowed.

Shri P. S. Rajagopal Naidu: You
have the power to acquire those pri-
vate buses. The D.R.T.A. Act enables
you to acquirz those private-operated
buses. Why did you not do it?

Shri T. S, Parsuraman: Then again
the question of compensation etc. will
arise.

3hri P. S. Rajagopal Naidu: Sce
page 5, section 20, sub-clause 2(b) of
the DR.T.A. Act, 1950.

Diwan Chaman Lall: That does not
give the power. I havz looked into
it carefully, but there is nothing to
guarantee your monopoly.

Shri N. M. Ayyar: This
being provided for in the
Bill

Diwan Chaman Lall: There is an-
other remarkable thing, I do not
know who has givan this explanation.
They have said in their note* as fol-
lows (—

“The Delhi State Transport
Authority is not required under
the Motor Vehicles Act, 1939, to
report to Government and obtain
its sanction beforz it ca'ls upon
private operators to submit appli-
cations for permits for operation
of transport vehicles. All that is
required under the Motor Vehi-
cles Act is that the Delhi State
Transport Authority should give
an opportunity to opcrators to
make any representation against
the grant of a pegmit.”

lacuna is
Amending

Shri T. S. Parsuraman: There are
two authorities. One is the Delhi State
Transport Authority which is the
Regional Transport Authority appoint-
ed undzr the Motor Vehicles Act, 1939.
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They are a statutory body working in
the State and are not controlled by
the Government. They are quasi-
judicial bodies, The decisions made
by them can bz appealed against.
The Chief Commissioner is the Ap-
pellate Authority.

Shri K. K. Basu: Not to the State
Government?

Shri N. M. Ayyar: Certain additional
powers of supervision by the State
Governments arz given in the amend-
ing Bill. There are two bodies.

Diwan Chaman Lall: Now the posi-
tion has changed,

Shri N. M. Ayyar: The Transport
Authority ,even now functions.

Diwan Chaman Lall: You may keep
all these things in view so that they
can b2 incorporated in the amending
Bill.

Shri K. K. Basu: Have you got to
pay the same fees?

Shri B. K. Lall: In all respccts we
are treated like any other private
operator,

Shri K. K. Basu: Suppose you want
to change tho route from Mehrauli to
Delhi Station.

Shri B. K. Lall:
their permission.

We have to take

Shri S. Gupta: The point is that the
Delhi State Transport Authority, on
its own, takes a course of action which
cuts across the settled policy of the
Government of India. That policy
was to nationalise the whole thing,

Shri N. M. Ayyar: Briefly speaking,
the amending Bill provides that when
an undertaking is nationalised. the
scheme is to be approved by the
Statz Government when it will be
obligatory on the part of the State
Transport Authorities to cancel all
permits or restrict the services as the
case may be.

*As submitted to the P.A C. by (ke Ministry of Transport in February, 1956.
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Shri K. K. Basu: In Calcutta, what-
ever new routes arz introduced by
the State Transport, the private opera-
tors are shunted out.

Mmutes oF EvIDENCE

~Shri N. M. Ayyar: I think they do °

it by pressure tactics,

Shri P. S. Rajagopal Naidu: So far
as Madras City is concerned, it is the
Government  that is  operating the
buses in the City.

Shri N. M. Ayyar: The Madras
Government have, I think, appointed
single officers as their authorities.

Shri B. K. Lall: In Madras City, the
Transport Commissioner and the head
of the Department is the same person,

Shri N. M. Ayyar: Here in Delhi
the Authority is composed of officials
and non-officials. In Madras the power
is vested in single officers.

Shri B, K. Lall: And there they can
be asked to follow the policies.

Irregularities Committed by the ex-

Stores Officer of D. R. T. A—contd.

Shri B. K, Lall: Now, I have got
the file about the then Deputy Gene-

ral Manager'’s report Shall I read
out?

Mr. Chairman: What is it that you
are going to read?

Shri B. K. Lall:
this file.

We had sent for
It is here now.

Mr. Chairman: I am more parti-
cular about the dates. Otherwise,
please pass it on to me. The then
Deputy General Manager's report is
enough for me.

Diwan Chaman Lall: Is there any
Superintendent or Head Clerk in
your office?

Shri B. K, Lali: Yes.

Diwan Chaman Lall: Who was the
Superintendent at that time?

Shri B. K. Lall: At that time, there
was no Superintendent. There was
an A P.0O. (Assistant Personnel Offi-
cer.)
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Diwan Chaman Lall: Your present
Superintendent was pzrhaps rased to
that level,

Shri B. K. Lall: Yes. There was
even no Head Clerk at that time.

Diwan Chaman Lall: When was the

Superintendant appointed? Is he
here? -
Shri B. K. Lall: He is not here.

There were Assistants actually work-
ing under the then Deputy General
Managzr and the A.PO.

Diwan Chaman Lall: Are they still
there?

Shri B. K. Lall: They are still with
us.

Diwan Chaman Lall: Which one of
those Assistants handled this matter?

Shri B. K. Lall: This was mostly

handled direct by the then Deputy
General Managor.

Diwan Chaman Lall: Who handled
the correspondence?

Shri B. K. Lall: I can check upon
that.

Diwan Chaman Lall: Because they
will be the best persons . What about
the Superintendent? When was he
originally taken into your service?®

Shri B. K. Lall: 1 filled
posts in December, 1952.

Shri K. K. Basu: Was there any
Personal Assistant to thz then Deputy
General Manager?

in these

Shri B. K. Lall: There was no Per-
sonal Assistant to the then Deputy
General Manager.

Diwan Chaman Lall: How many
Clerks were there?
Shri B. K. Lall: Nine clerks.

Shri K. K. Basu: Are they
service? -

all in

Mr, Chairman: We will go through
this file now and we shall meet after -
some time.
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Shri B. K. Lall: This file has not
got the original letter sant by the
then Deputy General Manager. It is
only a copy.

Diwan Chaman Lall: Is it missing?
Shri B, K. Lall It is not in the flle.

Diwan Chaman Lall: Obviously it
" was sent to the Ministry.

Shri B. K. Lall: It might have been
sent to the Chief Commissioner. The
Officer says that he could not get it.

(The sub-Committee then adjourned
for lunch to meet at 2-30 P. M. again)

The sub-Committee reassembled

after lunch at 2-40 p. M.

Mr. Chairman: Have you been able
to find out that anonymous letter?
Can you kindly give us the date?

Shri B. K. Lall: Mr. Amarnath will
explain, He was the Assistant Per-
sonnel Officer at that time.

Shri Amarnath: I do not know any-
thing about that. All these policy
matters were dealt with by the Gen-
eral Manager.

Diwan Chaman Lall: When did you
hear about this anonymous letter?

Shri Amarnath: Just now.

Piwan Chaman Lall: You never
heard about it?

Shri Amarnath: No.

Diwan Chaman Lall
you at that time?

What were

Shri Amarnath: 1 was the Assist-
ant Personnel Officer.

Diwan Chaman Lall:
handle any flles?

Shri Amarnath: No.

Diwan "Chaman Lall: Then what is
the Assistant Personne! Officer? .

Shri Amarnath: I was dealing with
routine matters.

Did * you

Pusrtic Accounts CoMMITTEE
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Diwan Cha.man. Lall: What were
the routine matters that you handled?

Shri Amarnath: Staff cases, suspen-
sion cases, leave cases and other mat-
ters such as involving correspondence
and other things.

Diwan Chaman Lall: If a particular
officer had done something wrong and
action was being taken against him,
you would obviously know about it?

Shri Amarnath: Yes.

Diwan Chaman Lall: Did you know
that there was something wrong with
the Stores Officer?

Shri Amarnath: Yes. In those days,
as a general news, I heard that there
was something wrong with the stores.

Diwan Chaman Lall: Since you
were dealing with personnel matters,
obviously if an anonymous letter was
received about this particular Stores
Officer, you would know.

Shri Amarnath: All such letters
were addressed to the General Mana-
ger and whatever letter was given to
me after having been endorsed by
the General Manager to me, I used
to keep a record of them. About
other letters which were retained by
hir.,, I do not know.

Diwan Chaman Lall: Did you know
that Police were there making en-
quiries?

Shri Amarnath: Police used to
come there for so many cases.

Diwan Chaman Lall: Did you know
that they came for this particular
case?

Shri Amarmnath: I am not aware
about this particular matter.

Diwan Chaman Lall: But you were
aware that there was an enquiry
regarding the Stores Officer,

Shri Amarnath: I was not aware of
the enquiry regarding the Stores
Officer.
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Diwan Chaman Lall: You just said
that you were aware of it.

~ Shri Amarnath: I said 1 was only
aware of the fact that there was
something wrong in the Stores De-
partment. I was not aware of what
happened in the enquiry.

Diwan Chaman Lall: You say that
You were not aware of what was go-
ing on in the enquiry?

Shri Amarnath: Yes.

Mr. Chairman: You know that the
Deputy General Manager, Mr. A. ...
was conducting an Enquiry.

Shri Amamath: Yes, he was doing
it.

Mr. Chairman: You said you did
not know. ,

Shri Amarnath: He was doing it.
Mr. Gopalakrishnan was helping him
in all these matters.

Mr. Chairman: M: Gopalakrishnan,
have you got the file:

Shri M, Gopalakrishnan: Yes,

Diwan Chaman Lall: You said, Mr.
Amarnath, that Mr. Gopalakrishnan
was helping Mr. A.. in regard to this
Enquiry. Is that correct?

Shri Amarnath: Yes.

Diwan Chaman Lall: Mr. Chairman,
will you please see the orders that
were issued by the then Deputy Gen-
eral Manager in regard to this parti-
cular Stores Officer. Are the ori-
ginals there?

Mr, Thairman: We are not able to
trace it. Please tell us from your
records. Are you able to say when
you got the letter?

Shri M. Gopalakrishnan: 1 want to
make the position clear. These are
the files on the basis of which I gave
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answers to the points raised in the
P. A. C’s note*. As far as the origi-
nal papers are concerned, I have
never dealt with them at any stage,
because all these matters were dealt
with by the then Deputy General
Manager. I was appointed as the
Financial Assistant to the General
Manager in January, 1952 and I was
mostly dealing with financial matters.

Diwan Chaman Lall: Did you say
that you were the financial Assistant?

Shri M. Gopalakrishnan: Yes.

Diwan Chaman Lall: Were you ever
acting as the Personal Assistant to

then Deputy General Manager, Mr.
A ...

Shri M. Gopalakrishnan: No.

Diwan Chaman Lall: Were y>u

working in the capacity of Personal
Assistant .0 the General Manager or
the then Deputy General Manager at
any time?

Shri M. Gopalakrishnan: I was the
Financial Assistant to the General
Manager. That was my designation.

Diwan Ctaman Lall: Were you ever
performing the work of Personal

Assistant or not?

Shri M. Gopalakrishnan: In certain
cases where the then Deputy General
Manager Mr. A....or the General
Manager asked me to put up some
drafts or anything of the kind, I used
to help them in putting up certain
drafts on the lines of verbal instruc-

tions.

Diwan Chaman Lall: You were not
working ag the Personal Assistant.

Shri M. Gopalakrishnan: No.

Diwan Chaman Lall: Were the
orders about this Store Keeper in
your hand;writing?

Shri M. Gopalakrishnan: Not about

the Store Keeper.

® This was submitted o the P.A.C. in February, 1956.
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Diwan Chaman Lall: Where are the
orders?

Mr. Chairman: That is what I want
to get.

Diwan Chaman Lall.: We are told .

that the orders were in
hand-writing.

Shri M. Gopalakrishnan: I do not
know to what orders you are refer-
ring.

your own

Diwan Chaman Lall: Were you in
the habit of writing any orders?

Shri M. Gopalakrishnan: I used to
write certain letters. For example, the
Deputy General Manager Mr. A....
used to write out certain notes or just
used fo indicate to me verbally the
lines on which to write. When he made
such requests, 1 used to write. I did
not see the original papers. I was
the Financial Assistant, and Mr. A.. .
had lot of confidence in me.

Diwan Claman Lall; He had all that
confidence in you and yet he did not
have enough confidence to tell you
abeut this anonymous letter.

Skri M. Gopalakrishnan: He was
handling the case fully and complevely
and at the final stage, in some cases.
he used to ask me to write out the
orders.

Diwan Chaman Lall: Did you wrile
out any orders in regard to this
matter?

T
Shri M. Gopalakrishnan: As regards

the termination of services of the
Stores Officer Mr. V....

VDiwan Chaman Lall: Did you write
that order?

Shri M. Gopalakrishnan: 1
the letter.

drafted

Diwan Chaman Lall: Answer me
frankly. Did you write out the -rders
in regard to this Officer in your own
hand-writing?

Shri M. Gopalakrishnan: I shall try
to explain. Under the verbal instruc-
tions of the then Deputy General
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Manager, certain orders were written
out by me and in my hand-writing,

Diwan Ckaman Lall: Which were

those orders?

Shri M. Gopalakrishnan: I remem-
ber there was. ...

Diwan Claman Lall: The orders
about the discharge of this man were
in your hand-writing?

Shri M. Gopalakrishnan; Yes, the
draft letter accepting his resignation.

Diwan Chaman Lall: ] asked you
that question five minutes ago. You
could have given me this answer carly
instead of going round and round.

Shri M. Gopalakristnan: May [ be
permitted to say that because the
words “Store Keeper” were used. 1
could not exactly follow what you
were referring to. Mr. V.... was the
Stores Officer and I did write the draft
letter of acceptance of resignation
under verbal instructions.

Diwan Chaman Lall: Was there any
Store Keeper who was discharged?
You knew perfectly well what 1 was
driving at.

Shri M. Gopalakrishnan: Since you
were mentioning Store Keeper, I was
not exactly in a position to answer the
question.

Diwan Chaman Lall: Now you admit
that you wrote out the discharge
orders and got that signed by the then
Deputy General Manager Mr. A....

Shri M. GopalakrisFnan: Yes. The
letter of acceptance of the resignation
was signed by the General Manager.

Diwan Chaman Lall: Therefore, you
were acting ag fhe Personal Assists ..
of Mr. A.... (then Deputy General
Manager, D'T.S.) in all these matters.

Shri M. Gopalakrishnan: I was assist-
ing Mr. A...... (then Deputy General
Manager, D.T.S.) only in such matters
as he specifically asked me to dv. He
was the Deputy General Manager and
1 was a Junior Officer who had just
entered the organisation,
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Diwan Chaman Lall: You said that
Mr. A....(then Deputy General
Manager, D.T.S.) had great confidence
in you.

Shri M. Gopalakrishnan; He had
trust in me and he took my help now
and then. Probably he used me as a
draftsman.

Diwan Chaman Lall: I just want to
know this. It he had trust and confi-
dence in you, how is it that you were
unaware of this anonymous letter?

Shri M. Gopalakrishnan: I did nof
say 1 was not aware. I knew that some
enquirieg about storés cases were being
made by the then Deputy General
Manager.

Diwan Ckaman Lall: When did you
come to know of it?

Mr. Chairman: I think I will lead
the witness in a different line.

Mr. Gopalakrishnan, you will kindly
help us with some facts and dates. The
file that you passed on to us does not
help us. What was the date on which
the then Deputy General Manager
started hig enquiry?

Shri M. Gopalakrishnan: I can say
now only on recollection. I never
‘handled this case at any stage.

Mr. Chairman: It does not matter.
You can take the file with you. We
want you to kindly help us with cer-
tain dates and facts. We want to know
when the then Deputy General Mana-
ger commerced the enquiry; you can
refer to the file and there is no hurry,

Shri N. M. Ayyar: If I can just
‘mention one fact, from the minutes of
a meeting of the DR.T.A, I find this
.question of resignation of the Stores
Officer was mentioned.

Mr. Chairman: The date please?

‘Shri N. M. Ayyar: It was in the
yminutes of the meeting of 27-8-1952.

Mr. Chairman: His resignation was
acoepted in March itself. So it was
considered before it was accepted.

"MmnurEs OF EVIDENCE
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Shri N.' M. Ayyar: The date ¢f the
meeting was 17th April, 1952.

Mr. Chairman: Even that is after.
Shri N. M. Ayyar: Yes. That is after.

Mr. Chairman: Please tell us the
date.

Shri N. M. Ayyar: The ex post facto
co_r_xﬁrmation of the acceptance of the
resignation. ...

Mr. Chairman: There was no discus-
sion before?

Shri N. M. Ayyar. No. I only wanted
to correct impression that the ex post
facto confirmation of the D.R.T.A. was
not taken,

Diwan Chaman Lall: Was there any
discussidn in that meeting?

Skri N. M. Ayyar; In the agenda it
is mentioned “acceptance of the resig-
nation” and then it was confirmed.

Shri M. Gepalakrishnan: It was pro-
bably somewhere between January
and March 1952 or even earlier.

Mr. Chairman: Mr. Lall, were you
able to pinch into the anonymous
letter?

Shri B. K. Lall: No.

Mr. Chairman: Then we will give
you a copy of the letter from our files.
This is a copy of the letter which has
been addressed to the then Comptroller
& Auditor General of India, dated the
24th September 1951. Earlier there is
a letter. Since no action was taken,
thig gentleman thought it fit to address

.the Auditor General also. This is dated

24-9-51. It is addressed to the then
Chairman, and copy to Accountant
General F. R. & S. It is supersubs-
cribed by the “D.T.S. Workers
Union”. (He then read the letter®)

Then there is another letter dated
2-11-55 addressed to the then Comp-
troller and Auditor General of India.
(He then read the letter®.)

—

®Not printed,

1488LS—8
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Is the Store Purchase Assistant still
in service?

Shri B. K. Lali: Yes.
Mr. Chairman: He gives a list of

cases—10 cases giving details of the.

fraud, the manner in which it was
committed and detected and the
quantity of money that the State was
deprived of. It must be taken for
granted that a copy of this letter was
sent to the Ministry also because the
very opening sentence of the then
Deputy General Managers’ -report is:
“I have held an enquiry into the alle-
gations set out in an anonymous peti-
tion which was sent to the Ministry
of Transport” Therefore, this well-
wisher has sent a copy not only to the
then Auditor General, not merely to
the Chief Commissioner (that is, the
Chairman of the D.R.T.A.) but also to
the Ministry of Transport, This is the
basis on which the then Deputy Gene-
ral Manager starts. These cases have
been included in it and they have sub-
sequently proved to be authentic.
Every one of the allegationg has prov-
ed to be authentic. One would have
naturally thought that on receipt of
this they would institute an enquiry
immediately and on getting the report
suspend the officers concerned. As it
is, you seem to. have referred the
matter to the police long after accept-
‘Ing the resignation of this man.

‘Diwan Chaman Lall: When was this
matter referred to the police?

Mr. Chairman: I have been trying to
‘get it another way. Mr. Gopalakrish-
nan sayg that this enquiry by the then
Deputy General Manager was hetween
January and March 1952. You will
kindly remember that this letter is
dated September 1951. The resignation
is dated 10th March, 1952. Mr. Gopala-
.krishnan says that the enquiry by the
then Deputy Genera] Manager was
between January and March 1952.
After the Deputy General Manager
Mr. H....and Mr. N.... went into it.

Shri K. K. Basu: When was that?
Mr. Chairman: We do not know.

PusLic AcCOUNTS COMMITTEE
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Diwan Chaman Lall: You are the
person to give us the facts. Why don’t
you give the facts?

Shri M. Gopalakrisknan: I am giv-
ing the information as known to me.

Diwan Chaman Lall: This gentleman
made an enquiry in Your wvremises.
and Mr. N....
conduct an enquiry in your premises?

Shri M. Gopalakrishnan: Yes.

Diwan Chaman Lall: Were you not
aware of it when they were making
the enquiry?

Shri M. Gopalakrishnan: I was not
the Officer dealing with it.

Diwan Chaman Lall: I am not ask-
ing whether you are the Officer. I am
asking you whether you were aware
that these people were making an
enquiry at that time.

Shri M. Gopalakrishnan: I knew
there was an enquiry later.

Diwan Chaman Lall: Were you not

in the premises?

Shri M. Gopalakrishpan: 1 was in
the Organisation when the enquiry was
made.

Mr. ‘Chairman: The then Deputy
General Manager's report is dated
10-4-52 ang Mr. N...... 's report is dated
25-4-52. From September to April, some
time after the resignation was made;.
why was no action taken even depart-

mentally? Will you kindiy refer to the

Deputy General Manager’s report?

Shri ‘K. K. Basu: That was dated
10-4-52. He resigned in March.

Mr. Chairman: 10th March 1952.
‘May 1 know from the Transport Minis-
try when this letter was received and
when they forwarded it? * -

'Shri T. S. Parsuraman: We will have
to search the records.

Mr. Chairman: Kindly submit =«

- note on that.
112
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Shri K. K. Basu: When was the then
Deputy General Manager asked to
enquire?

Shri S. Gupta: The conduct of the
enquiry by the then Deputy General
Manager and the acceptance of the
resignation by the Chairman were
simultaneous. The two things were
going on together.

Shri K. K. Basu: The then Deputy
General Manager began the enquiry.
In the course of the enquiry it was
found that there was a prima facie
case for framing charges. This lead
" to his resignation and the whole report
was kept pending till he was allowed
to resign.

Mr. Chairman: It is not clear. Even
the Chief Commissioner, who is the
Chairman of the D.R.T.A. knew as
early as September 1951 that things
were not all right. The Chairman
was informed, the Auditor General
was informed and the Transport
Ministry was informed. They left no
stone unturned to draw the attention
of all the authorities concerned with
regard to the things that were taking
place in the Stores Department. Will
you kindly tell us what action the
Transport Ministry took? I presume
the Transport Ministry also got it
simultaneously.

Shri T. S. Parsuraman: We will have
to check it up.

Shri K. K. Basu: What 1 feel is that
we should try to find out from the
records actually when the then Deputy
General Manager began his enquiry
because immediately after that some-
thing might have happened. Then we
should have the then Deputy General
Manager to give evidence. It seems,
of course, subject to what may come
out of the records, after the enquiry
was made and a prima facie charge
was framed, the gentleman was allow-
ed to resign before the actual enquiry
report was submitted,

Mr. Chairman: Even so, if the Chief
Commissioner, who is the Chairman
of the D.R.T.A. was posted with certain

Mmures or EviDENCE
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facts about this affair as early as
September 1951, why was not . any

speedy action taken?

Shri B. K. Lall: It is regretted that
no action was taken. There is no
record to prove that any action was
taken except that he submitted his
resignation and that it was accepted
in March, 1952. )

Shri K. K. Basu; Was there any note
attacheq to the letter of resignation
before it was actually submitted to
the Chairman regarding the opinion of
the General Manager or something
like that or the letter wag just »laced
before the Chairman?

Shri B. K. Lall: There was a note to
the Chairman.

Shri K. K. Basu: You must have a
copy of the note. Apart from the fact
that so and so wanted to resign, is
there any other note on that?

Shri P. S. Rajagopal Naidu: Was #ny
conduct certificate given to Mr. V....
the Stores Officer at the time of
resignation.

Shri M. Gopalakrishnan: I think

some certificate was given, signed by
the then Administrative Officer.

Shri P. S. Rajagopal Naidu: Was it
a certificate of good conduct?

Shri M. Gopalakrishnan: It was
rather a vaguely worded certificate.

Shri K. K. Basu: Do you have a copy
of that?

Diwan Chaman Lall: Was it drafted
by you?

Shri M. Gopalakrishnan: I cannot
exactly say, but it is possible because
I remember certain things I used to
do under verbal instructions from the
then Deputy General Manager.

Diwan Chaman Lall: It is quite
possible that It was drafted by you.
Shall I put it that way?

Shri M. Gopalakrishnan; It is possi-
ble, but on the lines verbally indicated
to me.

Shri P. S. Rajagopal Naidu: So, you
drafted the conduct certificate.
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Shri N. M, Ayyar: Shall I read a
copy of the letter to the Transport
Manager, Ahmedabad Municipal
Transport House, Ahmedabad? (He
then read the letter®).

This ig probably what is referred to.
This is, probably, a reference from
another employer.

Diwan Chaman Lall: Who sent this?

Shri N. M. Ayyar: The General
#Manager.

Diwan Chaman Lall: We are refer-
ing to the time of tendering the
resignation. At that time was he given
a conduct certificate?

Shri N. M. Ayyar: This was given
in reply to a reference from another
employer.

Diwan Chaman Lall: This was
given subsequently by you to some
party who wanted to engage him
when they referred to you. Therefore,
you gave a direct answer. Now, at
the time of his departure he was
given a certificate.

Shri M. Gopalakrishnan: Not to my
knowledge.

Shri P. S. Rajagopal Naidu: What is
the vaguely worded certificate?

Diwan Chaman Lall: It was given.
It will be there.

Mr. Chairman: If you don’t mind, I
will read* only a paragraph from the
Report of the Deputy General Mana-
ger, D.T.S.

® ] * L

Diwan Chamaan Lall: What action
was taken on this? A General enquiry
was recommended by an officer.

Mr. Chairman: I will read some more,
if you don’t mind.*
L * L ] L

Diwan Chaman Lall: Did the Minis-
try take any action against Mr. V.......
Store Purchase Officer and Mr. T....
(Financial Assistant to the G. M.)
in regard to this matter? Was the
Ministry aware that the report said that
attempts were made to hush it up.

PusLIic ACCOUNTS Commm
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I think it must have been only in the
interests of Mr. T..... because Mr.
V.....is not there.

Mr. Chairman: Para 5 of the then
Deputy General Manager’s report®
says and this has been quoted by
Mr. N....also (an officer of the Indian
Audit Department)

[ ] L » -

May I know whether the Ministry of
Transport went through this report,
and if so, what action was taken.

Shri T, S, Parsuraman: This report
was not brought to the notice of the
Ministry of Transport.

Mr. Chairman: You forwarded that
letter, according to the then Deputy
General Manager's opening sentence.
He commenced the enquiry on your
forwarding the letter. I presume a
copy of the report must have been
received by the Ministry. The then
Deputy General Manager says:

“I have held an enquiry into the
allegations set out in the anony-
mous petition which was sent to
the Ministry of Transport.”

Shri P. S. Rajagopal Naidu: Even
as a Member of the D.R.T.A. were you
not aware of this report?

Shri T. S. Parsuraman: As I said,
there were very few meetings of the
DRT.A. '

Mr. Chairman: Was it not his duty
to send a ~opy of the report to you?

Shri T. S. Parsuraman: That is in
cgses where action is necessary on
the part of Government.

Mr. Chairman: I want to know if
the then Deputy General Manager
sent a copy of his report to you.

Shri T. 8. Parsuraman: According
to my recollection, it was not received,
but I will check it up.

*Not printed.
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Shri K. K. Basn: Is it not the duty
of the Ministry to follow it up?

Shri T. S. Parsuraman: I will have
to check up whether the letter was for-
warded by the Ministry to the D.R.T.A.

Mr. Chairman: Now, this paragraph
that I read is guoted with approval in
Mr. N....’s (an Officer of the Audit
Department) report a copy of which
was sent to you.

Shri T. S. Parsuraman: That too 1
will have to check up. My Office
says that it was not received.

Mr. Chairman: We will check it up
here itself from the fille which I have.
These Officers have used very strong
language only because they seem to
have felt that everything was stinking
and rotten. On the 17th June, 1952
the Accountant General F.R. & S. wrote
a letter to Mr. R....Secretary of
the D.R.T.A. setting out the various
irregularities. The covering letter
shows that it is addressed to the Joint
Secretary, Ministry of Transport, with
Annexures A and B-—Annexure A be-
ing the report of Mr. A. . .. and An-
nexure B being the report of Mr.
N....This letter was sent e<to Mr.
C....., then Joint Secretary, Minis-
try of Transport. He said:

“Special attention of the Govern-
ment is drawn to paras 1; 2, 9, 12.
13, 14, 15 and 16 and more parti-
cularly to the last noted para of
the Audit Report appended to the
annual accounts. The final orders
of Government on the various
points raised in the report may be
communicated to Audit in due
ecourse.”

What action has been taken by the
Ministry on this ?

Shri T. S. Parsuraman: I do not re-
eollect having seen this report, but 1
know that the Joint Secretary had
some discussions with the Minister and
it was almost immediately thereafter
" that the Enquiry Committee, to which
I made reference before, was appoint-
ed That Enquiry Committes was
appointed on the 8th July, 1952

Mixures or EVIDEXCE
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Shri P. S, Rajagopal Naldu: Of which
you were a Member?

Diwan Chaman Lall: Was it brought
to your notice or not?

Shri T, S. Parsuraman: No.

Diwan Chaman Lall: You had a
double role. You were representing
Government on the DR.T.A. and you
were also in the Enquiry Committee.
A serious enquiry was held by the
Deputy General Manager, D.T.S. and
the report was sent to the Ministry,
and you now say that you have not
seen this report, Do you realise the
seriousness of this?

Shri T. S. Parsuraman: 1 realise
that it is serious. I do not recollect
having seen it.

Diwan Chaman Lall: Do you mean
to say that you did not see it as a
member of the D.RT.A? On top of
that you hold another enquiry, of which
you were a member?

Shri T. S. Parsuraman: This Enquiry
Committee was not informed of that
Report.

Diwan Chaman Lall: Who were the
members of that Enquiry Committee?

Shri T. S. Parsuraman:
Prasad, Chairman, D.R.T.A. was the
Chairman of this committee, Shri
Jagdish Prasad, Transport Commis-
sioner, U, P. and Shri Sankaran, De-
puty Secretary, Finance, besides my-
self, were he Members.

Shri Shanker

Diwan Chaman Lall: Why was this
Committee not informed of the Report?
First of all, it is an incredible thing to
me and it must be so to any ordinary
person with ordinary common sense.

Mr. Chairman: I am afraid you are
not quite correct.

Mr. Parsuraman: I have got a letler
of the General Manager, D.T.S, address.
ed to Mr. B. .., Examiner of Accounts
in the Office of the Accountant General,

FR. & S. I shall read out this le
dated $-11-52: s letter

“I enclose the report of the Ac-
sountant General, F.R & S. to the
Chairman, DRT.A. under cover of
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his latter dated 10-5-52. You are
no doubt aware that the state of
the D.T.S. led to the appointment
of an enquiry Committee in July
last, a copy of whose report has
already been forwarded to you.

I also enclose herewith copies of
two of the reports. There was a
general ‘discussion in one of the
recent meetings of the D.R.T.A.
and the consensus of opinion was
that if each and every irregularity
should be enquired into, it would
be a waste of money”.

This is the view you seem to have taken
in the D.R.T.A, You seem to have dis-
cussed it and you seem to have thought
that it will be a waste of money.

Shri T. S. Parsuraman: I dp not re-
collect and I shall check it up.

_ Diwan Chaman Lall: This has been
marked ‘SECRET".

Mr. Chairman: This is Audit file.

Diwan Chaman Lall: Here is the ex-
tract from the report retained by Shri
R.... All these reports have been
there with Mr. Gopalakrishnan.

How did you, Mr. Lall, come to this
eonclusion?

. Shri B. K. Lall: Basing on the re-
ports I received.

Diwan Chaman Lall: You say that
“we are afraid that there was no
material to charge them with fraud”
etc. Your letter says (He then read
the letter.)*

Mr. Chairman: When you took over,
did you conduct an independent check
with régard to this matter or were you
led to this conclusion by the earlier
reports?

Shri B. K. Lall: It was only the
earlier reports on which I was basing.
In fact I went through some of these
cases; but when I found that the Police
had filed cases, I gave up. ‘

Mr. Chairman: Only one thing I
would like to know from the Ministry.
‘The Secrétary has heard what has been

Pusric Accounts COMMITTEE
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going on. There is a letter in Septem-
ber, 1951 making serious allegations
copies of which were sent to the
Transport Ministry with factual data
which has been subsequently proved
by enquiry. Now, the then Deputy
General Manager’s report was only
on 10-4-1952. About seven months
have elapsed before any action was
taken. Could the Transport Ministry
explain why this had happened when
they had this material before them?
Why did they not take urgent steps to
have the whole thing enquired into? If
the Secretary cannot explain now. He
might as well send us a note.

Shri N. M. Ayyar: I will certainly
look into the records and see whether
the letter was received in the Minis~
try and if so what action was taken.
I will look into the matter and sub-
mit a note on the subject.

Diwan Chaman Lall: On the 10th
May, 1952 the then Accountant Gene-
ral, F. R. & S. wrote to Mr. Shanker
Parsad....and said that he had deput-
ed his Assistant Examiner to conduct
special investigation and that there
was definitely a suspicion that certain
frauds had taken place. Was this
fact brought to your notice?

Mr. Chairman: No action was taken
till the resignation was accepted.

Shri M. Gopalakrishnan: I may just
give some information in this connec-
tion to the question put by the Chair-
man. I recollect that the then Deputy
General Manager—this, of course,
happened before I joined the Organi-
sation—was appointed by Mr. Shanker
Parsad... probably . based on ‘the
irregularities that were brought to his
notice and aver since he was appoint-
ed—I believe it was in the last quar-
ter of 1951—he went on making

enquiries. ...

Mr. Chairman: You are speaking
from recollection. That is not going to
help us.

'Diwdn Chamsin ‘Lill: Mr. Chmrmdn,
please ask him “what is your ‘Xnow-
Tedge ‘about théese things?” See, théie

“Not printed
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things are within hfs knowledge now.
He begins to recollect things now. But
You could not recnllect sometime back
about the then 1 :puty General Mana-
ger’s report or about the complaints
that were received...

Shri M. Gopalakrishnan: I wanted to
belp the sub-Committee with whatever
information I knew.

Mr. Chairman: Have you got anything
on factual data supported by documents
in your hand? If there is anything,
You may submit it to us through Mr.
Lall,

Sale of vehicles at abnormally low
prices—contd. .

Shri P. S. Rajagopal Naidu: Mr.
Lall, you say in your report that 9
vehicles have been sold in three lots.
Could you give the number of these
wehicles?

Shri B. K. Lall: I will check up and
furnish this information. -

Diwan Chaman Lall: You may give
us a note on this. ’

Shri P. 8. Rajagopal Naidu: You
had given us the information. Now
please give the numbers of those vehi-
cles.

Shri B. K. Lall: Registration num-
bers?

Shri P. S. Rajagopal Naidu: Yes, The
first lot consisted of four vehicles.
First give the numbers of these four.

Shri B. K, Lall: He is just taking up
this,

Shri P. S. Rajagopal Naidu: You also
say that one chassis does not appear
to have been taken over from the ex-
G.N.IT. Co. and hence it is not shown
in this list. Wherefrom did you get
this vehicle and what is the number
of that vehicle? My questions are only

- Mmes or Bymence
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those that arise out of the notes Sub-
mitted by you.

Shri B. K. Lall: I will furnish thos2
numbers,

Shri P. S. Rajagopal Naidu: You say
that the first lot fetched Rs. 500/- that
is, four buses. The second lot fetch-
ed only Rs. 100. There were two
buses in this lot. The third lot of
three buses fetched Rs. 150. In the
list of details of vehicles taken over
from G.N.IL.T. Co. and their disposal,
you had indicated that the minimum
amount for which any bus was sold
was Rs. 90.

Shri B. K. Lall: That is correct.
Those were bodies and not the chas-
sis.

Shri P. S. Rajagopal Naidu: I will
come to that. You mean to say that
the 9 vehicles are not included in the
list.

Shri B. K, Lall: I will give you the
numbers of those vehicles. It is DLH
8132.

Shri P. S. Rajagopal Naidu: You say
it is only body. But here you have
not indicated that only body was sold.
Such vehicles you have indicated by
an asterisk mark. But in this parti-
cular case, you have not shown that
mark. Will you kindly see page 1 of
your statement*?

You see the next page in the same
statement. Yoy have indicated by
asterisk mark cases where only bodies
have been sold. Take for instance
No. 45.

Shri B. K. Lall: It is quite likely
that while typing this was overlook-
ed. It is only a typing mistake.

Shri P. S. Rajagopal Naidu: Now,
please give the numbers of the firpt
four vehicles sold.

Sbri R K iall: DLA 5672
DLA 56T
DLA 5675

. *Statement showing the details of vehicles taken over from G.N.LT.
Co. ,pnd their d\xsposal as furnished by the Mxmstry of 'Transport “to

the. P. A. C. on9-1254 -
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Shri P. S. Rajagopal Naldu: This
cannot be- The total sum fetched for
the first lot of vehicles is only
Rs. 500/-. Now No. 135 fetches Rs. 480;
No. 136 fetches Rs. 617/-.

Shri B. K. Lall: These are different
lots.

Shri P. S. Rajagopal Naidu: How
many vehicles have been sold on
28—171954?

Shri P. S. Rajagopal Naidu: These 9
vehicles were sold in three lots accord-
ing to your note. .

What about this vehicle DLH 6131,

- serial No. 1357

‘Shri B. K. Lall: There is no vehi-
cle in seriai No. 135. Only its body
had been sold according to the old
auction records. ] »

Shri P. S. Rajagopal Naidu; What is
the vehicle No. of serial No. 135.

Shri B. K. Lall: Serial No. 135 re-
lates only to the body.

Shri P, S. Rajagopal Naidu: What is
the registration number of the vehi-
cle whose body alone was sold?

Shri B. K. Lall: This is a truck
chassis from which the body was re-
moved and sold.

Shri P. S. Rajagopal Naidu: Have
you given that particular number of
the vehicle in thig report that is sub-
mitted by you? .

‘Shri B. K. Lall: Those are not
there.

Shri P. S. Rajagopal Naidu: How is
it you had given in this list this item
No. 23, DLH 8132 where the body
alone was sold?

Shri B. K. Lall: Mr. Gopalakrishnan
Is bringing to you the original with
the -signature of the Condemnation
Board.

shri P. S. Rajagopal Naidu: Please
give the registration number ot the
vehicles wherein only bodies were
sold.

Shri B, K. Lall: We kept the chassis
for our own use. We detached the
ahassig and sold the body.

PuBLic Accounts CoMMITTEE
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Shri P.' S. Rajagopa] Naldu: You
have given the registration numbers
of 8 vehicleg in this lot of 9. What
about the 9th vehicle?

Shri M. Gopalakrishnan: The 9th
vehicle might not be belonging to the
G.N.I.T. Co.

Shri P. S. Rajagopal Naidu: When
was that purchased and what is the
number of the vehicle? Please let me
know that. I am only concerned with
that one vehicle. Also tell me where-
from it was purchased.

Shri B. K. Lall: I will send you that
information. It might be that one of
these was purchased by the Govern-
ment during Departmental operation,
because in 1948-49 they bought quite
a number of vehicles and some of
1954, Dbe-
cause the Chevrolets purchased in
1948 would have completed full 6 years
of service in 1954.

Shri P. S. Rajagopal Naidu: Could
you give me the number of that vehi-
cle, the origin of that vehicle and
from whom it was acquired?

Shri B. K. Lall: I will furnish all
that information.

Administrative Expenditure of the

D. T. S—Contd.

Shri P. S. Rajagopal Naidu: Then
with regard to the note given by you
about the abnormal increase in the
administration, you say that the staff
on the administration side wag in-
creased owing to the recommendations
made by the Sub-Committee of which
you were a Member. In the note you
also say that the Sub-Committee had
recommended the creation of several
additional posts. Before the recom-
mendation of the Sub-Committee could
be implemented, an Enquiry Commit-
tee was appointed by the D. R. T. A.
in July, 1952 with the prior approval
of the Central Government. This
Committee submitted its report on
26th July, 1952. As a result of the
recommendations of this Committee

' and the actual needs of the organization
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felt subsequently, 15 additional
posts of officers were created. Can
you kindly point out the relevant
portion from that report which is
submitted in July, 1952 as to the
increase in staff on the administration
side? What are those recommenda-
tions in this report and in which
paragraph do you find them?

Shri B. K. Lall: I can send you a
note on this. Certain posts were re-
commended.

Shri P. S. Rajagopal Naidu: You had
. sent this report only this morning.®
Please point out the relevent para-
graph.

Shri B. K. Lall: We considered
that considerable change is required
in the supervisory stafl.

Shri P. S. Rajagopal Naidu: Page No.
er

Shri B. K. Lall: Yes. Traffic Depart-
ment and Administration Section.

Approved by the Delhi Road Trans-
port Authority,our proposals are indi-
cated in Annexure III. We are inclin-
ed to think that the Traffic Depart-
ment should work directly under the
general Manager with two Traffic
Superintendents in each of the two
Depots and two Assistant General
Managers, one in charge of Adminis-
tration and another in charge of ins-
pecting squads, investigation of offen-
ces, etc. These four Officers should
be interchangeable. The  Traffic
Superintendent will also supervise
traffic survey units. Later on, the
number of Depots was increased to 4.

Shri P. S. Rajagopal Naidu: This
report says: Two Assistant General
Managers, one in charge of Adminis-
tration in the place of the Administra-
tive Officer. 'That does not indicate
the creation of an additional post in
the place of an Administrative Officer.
This report suggests that there should
be an Assistant General Manager,

Shrl B. K. Lall: Yes. There was no

Administrative Officer before and
they suggested that he should be
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designated as  Assistant General

Manager.

Shri P. S. Rajagopal Naildu: It is
stated here: “We are inclined to think
that the Traffic Department should
work directly under the General’
Manager with two Traffic Superinten-
dents in each of the two Depots and
two Assistant General Manager, one-
in charge of administration— that is,
in place of the Administrative Offi-
cer,—and another in chdrge of the
inspecting squads, inspection of
offences, etc.”

Shrl B. K. Lall: Quite right,
Shri P, S. Rajagopal Naidu: Evenr

‘ then it comes only to 4 Officers. What

about the other 11 Officers?

Shri B. K. Lall: I will just give you
that. We appointed 15 new Officers
and I will explain the justification.
Assistant General Manager (Adminis-
tration); Secretary to General Mana-
ger, this post was created t¢ render
general and secretarial assistance to
the General Manager, An Officer in
charge of training school. This was
something new. We never had one
before. This is to impart training to
candidates, drivers and conductors,
and to give refresher courses to the
operational staff, Then Assistant En-
gineers to have a better grip on our
maintenance which was lacking be-
fore. It was decided that we should
have good qualified engineers in
charge of each depot.

Shri P. S, Rajagopal Naidu: How
many of them do you have now?

Shri B. K, Lall: At the moment, we
have got four Assistant Engineers.
Now there are three depots. In each
there is one Assistant Engineer, One
Assistant Engineer has been posted in
the Stores to check and inspect the
goods which are coming in. Previously
there was nobody to check the goods.
Now proper inspection is being car-
ried out.

®This was handed over by the General
gommittee at the sitting held in the forenoon.

Manager D.T.S. to members of the sub-
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Shri P, S, Rajagopal Naidu: Are
these Assistant Engineers fresh from
college or did they have any experi-
ence?

Shri B. K, Lall: They came out of
their colleges. We picked them up.
We advertised for these posts in the
papers; we picked them and inter-
viewed them. We chose the best who
had good qualifications, for instance,
from the Victoria Jubilee Institute in
Bombay where they have done five
years’ training and then have spent
another six months in practical train-
ing with BE.S.T. Bombay or any
other Workshop. First we kept them
as Apprentice Officers on a salary of
Rs. 100 per month for a period of six
months. Later on, we promoted
them in the grade of 200-400,

Shri P, S. Rajagopal Naldu: That
means they are fresh from the Col-
lege and they were given sufficient
training. ‘That is all. There was no
previous experience except that they
underwent ftraining in B.ES.T. or
someother Workshop.

Shri B. K. Lall: Quite right.

Shri K. K, Basu: They underwent
a certain period of apprenticeship?

Shri B, K. Lall: They did during
their training period, because when-
ever they pass any degree course,
they have got to spend six months
apprenticeship in a workshop,

Shri K. K, Basu;: That is before
they get their degree.

Shri B. K, Lall: It is part of their
training, X

Shri K. K. Basu: Apart from that,
did they work in any other Work-
shop after their training? :

Shri B, ‘K. ‘Lail: No.

Mr, Chairman: Mr. Lall, from the
figures you have given, only three
posis have been recommended by the
Enquiry Committee, Please see the
chart you have submitted. There are

‘Head of the Administration ‘Depart-

ment, Head of the Traffic Department
and one Secretary to give secretarial

120

PusLic AccOUNTS COMMITTEE

{D.R.T.A.

assistance to the General Manager.
These are the only three posts which

have been recommended by the En-

quiry Committee appointed in July,
1952. All other posts seem to . have
been created later on,

Shri B, K. Lall: Later on they were
created with the approval of the
Delhi Road Transport Authority and
the sanction of the Central Govern~
ment.

Mr. Chairman: They have approved
of these?

Shri B, K, Lall: Yes, There were
certain posts like the Labour Officer,
There were statutory obligations, be-
cause in an Industrial organisation
where the number of employees is
between 500 and 2000, there should
be a- Labour Officer. If the number
is over 2,000, there should be two
Labour Officers. In fact, there is a
proposal to appoint a second Labour
Officer,

Shri K. K, Basu: So this matter
was discussed with the D. R, T. A.?

Shri B. K, Lall: All these posts are,
sanctioned, advertised and approved
by the D R, T. A, and actually a
Standing Committee of the D. R. T. A.
interviews the candidates.

Mr. Chairman: Miss Radha Bai, is
it correct that you were in the Labour
Department?

Miss Radha Bai: It is correct.

Diwan Chaman ‘Lall: You have got
a Publicity Officer?

Shri B, K, Lall: Yes.
Diwan Chaman Lail: What is be
paid?

Shri B. K. Lall: Rs. 200 to Rs. 380.

Diwan Chaman Lall: Is that neces-
sary?

Shri B. K. Lall: Yes. I will explain
the reason why I went to the DRTLA.

and requested them to create  ihe
post -of .a Publicity Officer. The

DR.T.A. was getting. the revenue of a

¢
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lakh and a quarter or a lakh and a
half from Publicity, This was the
first time we tapped this source of
revenue and to keep all records and
to keep a liaison with the sole con-
«cessionaire, it was necessary that we
should have some officer who would
be: doing this work. This post was
approved by the D. R. T. A. and the
sanction was obtained.

Diwan Chaman Lall: What were
his duties? )

Shri B, K, Lall: He has to maintain
the statistics of the out-sheding and
keep liaison with the publicity people.

Diwan Chaman Lall: Out-sheding?

Shri B. K. Lall: There are certain
conditions in the Agreement. If the
number of vehicles is 190, pro rata
adjustment will be made when the
space is given. Of course, some offi-
cer should be there to keep track of
that,

Diwan Chaman Lall: Will not a
clerk be sufficient? In the Govern-
ment office one Clerk has to make 18
entries in the course of a day.

Shri B, K, Lall: Not only this. There
is so much work to do. For every
advertisement which appears in our
buses, whoever advertises it, the
agreement has got to be scrutinised
by us, : .

Revenue from Advertisement

Shri K, K. Basn: Do they advertise
directly or through publicity organi-
sations?

Shri B. K, Lall: They give their
advertisement through the Delhi
Publicity Corporation, who are our
sole concessionaire. We have to re-
cord the ‘address of the parties con-
cerned.

Divan -Chaman' Lall: It is not every-
day -that -you -get advertisement,
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Shri B, K. Lall: There are 280
buses on the road and advertisement
for all the different spaces in each.
Bus has to be checked. )

Shri K, K, Basu: But this work can
be done through the -agency,

.Shri B. K, Lall: There should be
somebody to scrutinise all the agree-
ments. I was looking at it from the
business point of view. Previously we
did not have this income. Now when
we get this extra income, we are
spending only Rs. 4,000(- for proper
maintenance of records,

Diwan Chaman Lall: Do you mean
to say that you are getting this in-
come because you appointed a man
on Rs. 280 pay?

Shri B, K, Lall: I did not say that.

Diwan Chaman Lall: Then you will
go on increasing the staff,

Shri B, K, Lall: If I go on increas-
ing the staff, there will again be con-
fusion.

Shri K, K. Basn: Why not you get
it done through the agency?

Shri B, K. Lall: He does all the
press-notes all the hand-bills and all
the advertisements for the D, R. T. A.

We spend, on an average, about
Rs, 7000 for advertisement in the
newspapers,

!

Diwan Chaman Lall: What for?

Shri K. K. Basu: What do you ad-
vertise? Only the change of time-
table, I suppose.

Shri B, K. Lall: Change of time-
tables, hand-bills, printing of time-
tables and advertisements,

Shri K. ‘K. Basu: Hand-bills con-
cerning what?

Shri B. K, Lall: All the posts are
advertised. For instance, when any
«ignitary is visiting Delhi, special bus
arrangements will have to be made
and that has to be advertised. If there
are any changes in routes the public
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should know about it at least two
days in advance, So that has also
to be advertised, '

) Diwan Chaman Lall: Could ‘it not

be done by the Office which is pre-
paring the schedules? Why should
you have an officer and pay Rs. 4,000
per annum for advertising in the

papers,

Shri ‘B, K. Lall: I will look into the
possibility of making a reduction.
But the pay is not very much. It is
only Rs. 200 which an Assistant gets
in the Government of India,

Diwan Chaman Lall: If it is even
two annag it is something to worry
about these days till you are in a
position to mop up revenues which
are your due. It is unnecessary to go
on accumulating expenditure which
can be avoided.

Mr, Chairman: Mr. Abbhi, was this
matter considered from the financial
points of view—the increase in staff?

Shri R. G. Abbhi: I came into the
picture in September, 1954. I don’t
think it has come up since then.

Reduction in administrative Expen~
diture—contd.

Shri P. S. Rajagopal Naidu: The
administrative expenditure was about
two lakhs three thousand rupees in
1950-51, two lakhs four thousand
rupees in 1951-52, two lakhs seventy
ix thousand in 1952-53, thrze lakhs
hinety-two thousand rupees in 1953-54
and four lakhs ninety-eight thousand
rupees in 1954-55. So, from 1950-51
to 1954-55 the increase is nearly by
three lakhs rupees, whereas on the
operational side the increase between
the years 1950-51 and 1954-55—Rs.
13,45,000 to Rs. 19,99,000—is not much.
How do you account for that?
is the reason for this disproportionate
increase? Whereas on the operational
side the increase is only by about 50
per cent, on the administrative side
the increase in near by of 250 per cent.
Did you examine that? It is only with
reference to that I wanted you %
submit a note. But in your nots you
did not touch that point

What -
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Mr. Chairman: We want you to ex-
plore the possibilities of reducing
expenditure on the administrative gide-
by reducing overhead costs, If.you
will kindly prepare a note, we shall
be thankful,

Shri R. G. Abbhi: I will do that.

Diwan Chaman Lall: The Sub-
Committee want your co-operation in.
doing this particular thing. As Mr.
Naidu has pointed out, there is a tre-
mendous increase in the expenditure
on the administrative side.

Shri P. S. Rajagopal Naidu: Where-
as on the operational side the increase
is 50 per cent, on the administrative
side it is 250 per cent in the course
of four years,

Shri B. K. Lall: I do not know
how far that is correct. But to Ad-
ministration Account is debited all
the head office staff, particularly for
maintenance, stores.

Shri P. S. Rajagopal Naidu: What
do you mean by saying “I do not know
how far that is correct”. My
statement was based on your report.

Shri B, K, Lall: What we have done
is—1 do not know whether it is cor-
rect even—we have merged the sala-
ries of the Stores Department and
the Accounts Department to the ex-
penditure on the Administrative Side.

Diwan Chaman Lall: Before that
they were not included in - Adminis-
trative Expenditure?

Shri B, K. Lall: Actually the Ad-
ministration should be the General
Manager, the Assistant General Mana-
ger (Administration) and the Admi-
nistrative staff. But now we are in~
cluding even the entire Accounts
Department with 87 clerks and the
Stores Department to our Administ-
rative Expenditure.

Shri P. 8. Rajagopal Naiu: If all
these things are included, the figure
eomes %0 two lakbis and odd rupees for



$1 March, 1956)

the year 1950-51 for the Administra-
tive side and also for the stores side.
But in the year 1954-55 there is
much more expenditure,

What is your explanation for that?

Shri B, K. Lall: In 1950-51, so far
as I recollect, there were hardly nine
Officers and today we have about 25
Officers. Now there has been consi-
derable expansion of the D. R. T. A.
‘We have got an Executive Engineer
and his wing for the construction of
buildings though it is on an elemen-
tary phase. But it is necessary that
either we get it done by the CPWD
or we do it departmentally. Now we
have one Medical Officer, That is a
welfare affairr He was not there
before.

Diwan Chaman Lall;: The sub-Com-
mittee are not satisfied that there is
justification for this 4remendous in-
crease and they, therefore, want you
to look at it from that point of view
and till you are not in a position to
mop up all the revenue, which you
are not mopping up at the present
moment, you have to reduce your ex-
penditure,

Shri P, S. Rajagopal Naidu: Parti-
cularly in view of the imposition of
tax on diesel oil you will have 10
spend four or five lakhs more,

Shri B, K Lall: 1t will be about
three lakhs,

‘Shri P, S, Rajagopal Naidu: They
are going to impose four annag per
gallon. According to your figures,
you had consumed Rs. 15,21,000 worth
of petrol and other lubricants in the
year 1954-55. On the same basis, you
have got to pay nearly 25 per cent
more, that is, 250 per cent of 15 lakhs
in future.

Mr, Chairman: If you put on the
road all the buses that are lying idle
in the depot, if you plug all the loop-
holes for leakage and if you mop up
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all sources of revenue, then it would
be a success,

Diwan Chaman Lall: It can be done.

Tyre—Retreading Plant

Mr. Chairman: What is the break-
up for tyres and tubes? What amount
do you spend on retreading?

Diwan Chaman Lall: Till you have
your own Retreading Plant.

Mr, Chairman: At Bhakra-Nangal -
we found they were retreading their
own tyres,

Shri B, K, Lall:. The Bombay
Transport are doing their own retread-
ing. At one time, I was very keen to
start retreading. But up till now I
have not given much thought because
the first thing necessary is a building.
It is not possible to have re-treading

without a building. The equipment
does not cost much.
Diwan Chaman Lall: In Sadar

Bazar, I found, tiny little shops are
doing retreading. In Bhakra also we
saw that they do it with two sheds.
They had nothing very much. Over-
night you can construct those sheds
for this purpose. You will kindly
send us a note on when you will take
up this matter.

Shri B. K. Lall: I have got all the
information. I will furnish it just
now. We are retreading on an aver-
age, 100 sets.

Mr. Chairman: Costing?

Shri B, K. Lall: It costs Rs, 127/-
on an average.

Shri P. S. Rajagopal Naidu: That
is, 25 per cent of the value of the -
byres.

Shri B. K. Lall: Yes. The retread-
ing work is entrusted to a firm here,

Diwan Chaman Lall: Surely you can
do it much cheaper yourself.

Shri B. K. Lall: If we have the
plant and building and all that we
can do. Otherwise, it is no use....

Diwan Chaman Lall: Don’t think

that it is a big plant. It is a very
simple thing. The Public Accounts
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Committee have seen it at Bhakra and
other places. That is a step in the
.direction of expansion. We would uot
mind any kind of expansion.

Shri B, K, Lall: I will try.

Irregularities Committed by the Ex-
Stores Officer—contd.

Diwan Chaman Lall: Before you go
to the next question, I want to ask
one or two questions. Is it a fact that
this Mr. T...... was receiving Rs. 275/-
per mensem and then he was taken on
fs. 800/-? Do you know that?

Shri T. S. Parsuraman: He was an
Officer lent by the Audit Department.

Diwan Chaman Lall: He was origi-
nally in the Supplies & Disposals
where he was getting Rs. 275/~ accord-

ing to the anonymous letter. Ts it
not so?

Shri T. S. Parsuraman: This will be
looked into. -

Diwan Chaman Lall: The conclusion
is of course probable, and other
people would like to draw it. Why
was it that when specific mention is
made in the then Deputy General
Manager’s rep6rt, no action has been
taken against him? Then, th regard
to Mr. V...... , he had a small job in a
Workshop and he was suddenly raised
to the Stores Officers’s job. Posters
and letters, even before this anony-
mous letter, were sent and circulated.
These certainly must have come with-
in the knowledge of the DR.T.A.

Mr. Chairman: That letter was ad-
dressed to the Chairman!

Diwan Chaman Lall: Posters were
put up. Specific charges against these
two officers proved to be absolutely
correct—involving Mr. V...... and Mr.
T...... Perhaps you will look into this
matter again apd see what further
action is called for now.

Shri K. K. Basu: What was the re-
sult of the three-man Enquiry Com-
mittee? They must have given some
kind of recommendations about re-
organisation. Have all their recom-
merdations been accepted or some have
not been accepted?
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Shri T. S. Parsuraman: Practically
all of them have been accepted. The-
recommendations relating to the re-
constituion of the D.RT.A. which.
needed legislation were not accepted.

Shri K. K. Basu: What could be
done departmentally for the improve-
ment of the D.R.T.A. has been done?

Shri T. S. Parsuraman: Yes.
Motor Vehicles Insurance Fund

Shri P. S. Rajagopal Naidu: In the
case of this Motor Vehicles Insurance
Fund, why is it that in the year 1955-56
there is a large amount shown on
the debit side? In the year 1954-55,
on the debit side it only shuws Rs. 107,
but in the year 1955-56, it is
Rs. 21,979/-. Why is that difference?

Shri M. Gopalakrishnan: One big
claim filed by the widow of a person
who was killed in an accident, amoun-
ting to about Rs. 13,000/- and odd was
paid.

Shri P. S. Rajagopal Naidu: Who
settled the amount of claim? :

Shri B. K. Lall: The D.R.T.A. gave
its decision in the matter.

Shri P. S. Rajagopa] Naidu: Was
the claim made to the DR.T.A. by
the widow?

Shri Lall: She claimed Rs. 75,000/~
and the case. was in the Court and it
was decided by the D.RT.A. that it
should be compromised outside.

Shri P. S. Rajagopal Naidu: So, the
claim was settled outside court.

Piwan Chaman Lall: A rare case
of encouraging widows!

Shri P. S. Rajagopal Naidu: Will
regard to this depreciation that was
worked out, I presume it was on the
mileage. The total life of the vehl-
cle is taken at 1,25,000 in the case of
Petrol buses and at 2,50,000 in the
case of diesel buses. Suppose there
is replacement of parts due to some
accident and enormous amount is
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#perit on the vehicle, how do you
calculate depriciation? Do you still
calculate on the mileage performed?

Shri B. K. Lall: This is debited to
revenue because after all this is run-
ning expenses. For instance. If we
keep these vehicles on the road, we
have got a Depreciation Fund of 0-3-3
per mile and in our depreciation funa
the current year comes to Rs. twenty
one lakhs., This is only for the
depreciation of the vehicle. This
figure varies from year to year
depending upon the mileage done.

8hri P. S. Rajagopal Naidu: I am
not referring to this ordinary replace-
ment of parts—replacement of worn
out tyres and such other things.
Suppose, there is an accident, the
radiator is gone, you have to replace
~the radiator which will cost you
roughly about Rs. 2,000/- How do
you calculate depreciation in such a
case?

Shri B. K. Lall:
Revenue.

Shri P. S. Rajagopal Naidu: Suppose
it is not debited to Revenue but de-
bited to Capital, what is the result?
This is done in other concerns.

shri B, K. Lall: This is not done.
I will not be correct to do it.

Shri P. S. Rajagopal Naidu:
you think it is better?

Shri B. K. Lall: In all the nationa-
lised undertakings, it is not done. No
nationalised concern is doing this.
Private operators may perhaps be
doing it.

This is debited to

Don’t

Shri P S. Rajagopal Naidu: Do the
private operators do this? Suppose it
‘§s added on to eapital, you have to
provide more amount for deprecta-
tion? .

- Shri B. K. Lall:
‘show more profit.

Then we will

Shri P. S. Rajagopal Naidu: On the

depreciation siae it will show wrong
figures.

" ‘Mmvures or Evibence
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Shri B. K. Lall: That will be dab-
bling with the figures. We may spend
Rs. 5 lakhs on heavy spares. If that

Jis debited to capital side, then Rs. 5

lakhs will be surplus and we will be
declaring more profit.

Mr. Chairman: Natiohalised insur-
ance will be extended to motor
vehicles also. Then we will have
book adjustments.

Shri B. K. Lall: We have got our
own Insurance Fund. We do not go
to other parties for insurance. We
have got Rs. 2,33,906 in the Insurance
Fund.

Mr. Chairman: I suppose there are -
oo more points. I believe we have
thoroughly and exhaustively gone into
this matter.

Diwan Chaman Lall: Who is Mr.
S........ .

‘Shri B. K. Lall: He is a Store Keeper
in Vinay Nagar Depot. There were
certain cases according to these  old
files and I handed those cases some-
time ago to the Assistant Geéneral
Manager, Administration to open up
investigation.  There were certain
cases where I found that the figures
had been tampered with and ower-
written. So, we asked for his expla-
nation and the file hag not come back
to me.

Diwan Chaman Lall: He has been-
specifically mentioned. What is the-

‘latest position?

Shri P. D. Mehta: The latest posi-
tion is that we called for the explana-
tion of Store Keeper. In his reply,.

‘he had raised certain questions regard-

ing the procedure that wag prevalent

at that time, instead of giving a
straight reply to the charges which
were made against him. I wag not

aware of that procedure and so I sent

‘the case to the Stores Officer to let me
.know the procedure at that time, and

his comments on the points raised by
Store Keeper. The cases are still with
the Stores Officer. He said that he-
has been able to collect some material
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Json most of the polnts raised by Store
Keeper but he has not been able to
get all the relevant papers.

Diwan Chaman Lall: When there
mre serious allegations against this
particular individual, is it not better
1o hold an enquiry?

Shri P. D. Mehta; We can take this
action, but we wanted to get his pre-
liminary explanation first.

Diwan Chaman Lall: Perhaps he
does not want to give his explana-
tion!

Shri P. D. Mehta: We are trying to
_8et these points which have been
raised by him clarified.

Diwan Chaman Lall;: When did you
first start this?

Shri P. D. Mehta: It was handed
.over to me on 17th September, 1955,
:and was passed on the same day to
‘the A.S.O0. who resubmitted it on 8th
October, 1955, with his recommen-
.dations fer taking departmental
action. Then I issued the first Memo
+caliing for his explanation on 2lst
iOctober, 1955,

Diwan Chaman Lall:
+handling this case before?

Siri P. D. Mehta: The case was
~either with the Chief Accounts Officer
«or with the Stores Officer.

Diwan Chaman Lall: Where was this
-case before? How long had it been
“there?

Shri M. Gopalakrishnan: This case
‘ relating to Mr. the Store Keeper was
being handled by the General Mana-
.ger. The C.A.0.* wanted that the in-
vestigations should be carried out and
it was entrusted to the Stores Officer in
-the first instance. The Stores Officer
wanted to give it to the Assistant
-Gemeral Manager, Administration as
“he said he had too much work, The

Who was

vfiles were held in the safe custody
wf the C.A.0.* till he left.
Diwan Chamapn Lall: How long

have these papers been lying in safe
custody?
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Shri M. Gopalakrishnan: He re-
peatedly mentioned that these investi-
gations had to be carried out. I my-
self pointed out "that unless these
cases were pursued and settled, audit
would not close the items which were
outstanding.

Diwan Chaman Lall: It is not on
your prompting that Audit made their
suggestions. Audit had already put
it on record that they wanted
that a weekly statement should be
sent to them until the case was final-
ly decided. Tell me when were these
papers put away in safe custody ori-

ginally? How long were they lying
in safe custody—one year or two
years?

Shri M. Gopalakrishnan: I am not

in a position to say exactly.

‘Diwan Chaman Lall: You may tell
us roughly.

Shri M. Gopalakrishnan: The then
C.A.O. was pointing out to the General
Manager that these cases which were
outstanding in the Audit Report
should be settled.

Diwan Chaman Lall: Give us appro-
ximately how long ago the cases
originated and how long they were
with the C.A.O.

Shri M. Gopalakrishnan: The cases
were pending for the last two to two
and a half years approximately but
not with the C.A.O.

Diwan Chaman Lall: Are we correct
in saying that immediate action could
have been taken? You go on delaying
these matters. You demoralise every

man working in this organisation.
The concern cannot be running like
this. Either take immediate action

when action is needed or just give it
up.

Shri P. D. Mehta: We will take
immediate action.
Mr, Chairman: Shall we close?

Thank you very much, gentlemen.

*Chief Accounts Officer.
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Diwan Chaman Lall: Thank . you,

Mr. Chairman, for all the trouble that

you have taken and we should also
thank the Audit for the co-operation
from their side.

Mr. Chajrman: Kindly send us eail
the notes ag promised by you

MmuTEs oF EVIDENCE
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Diwan Chaman Lall: As quickly as
You can.

Chairman: I must thank all my

colleagues for their help.

The sub-committee then adjourned
sine-die,

*Chief Accounts Officer.
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